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Matter of Urgent Public 

Importance
[Dr. B. Gopala Reddi] 

the Policy” . One of the cardinal 
principles on which prosperity of in
surance business and safety of the 
policy-holders’ money depends is that 
the expense ratio is maintained as low 
as possible and the aforesaid provi
sions of the Insurance Act are in con
sonance with this principle.

The Life Insurance Corporation also, 
acting in conformity with the letter 
raETsjririt of this provision, pays, in 
At; approximately 35 per cent, of the 
first ye’aî s premium as commission 
though in different forms; 25 per cent, 
of i,t has been named as commission 
and . about 5 to 10 per cent, as new- 
business-bonus depending upon the 
quotas of new business secured. The 
payment in the form of bonus has 
beco'considered necessary so that the 
agents do not lose proper incentive. 
Even before Life Insurance Corpora
tion moat of the leading insurers had 
followed a similar practice of paying 
commission on sliding scale related to 
the amount of business brought in by 
individual agents. It is therefore not 
correct to say that the commission 
payable to the Insurance Agents has 
been reduced by the Life Insurance 
Corporation.

There is, of course, a proviso to the 
abeve provision of the Insurance Act 
#hich says that “an insurer during 
the first ten years of the business may 
pay to an insurance agent and an in
surance agent may receive from such 
ah insurer, forty per cent, of the first 
gear’s premium payable on the policy” . 
This proviso was meant to help the 
hew companies to stabilise their busi
ness in the early stages, in the face 
rst ■ competition from well established 
Mg insurers. In the case of the Life 
Insurance Corporation which is the 
sole insurer in respect of the control
led business, such a situation does not 
arise. Nor has it been felt necessary 
to take recourse to this proviso.

There is also no basis for the alle
gation iiukt’ th '̂ VftiAurussion paid by the

Life Insurance Corporation has affect
ed its new business adversely. Though 
there may have been a slight set back 
in the initial stages of the setting up 
of Life Insurance Corporation owing 
to changes in Its set up, the recent 
figures have shown an upward trend 
compared to previous years. Figures 
for the period 1st January, 1958 to 
25th August, 1958 show that far from 
registering a fall, the new business 
completed by the Life Insurance Cor
poration has shown a definite increase 
as compared to the business complet
ed during the corresponding period 
last year as well as previous years. 
In fact, the total new business this 
year upto the 25th August, 1958 has 
exceeded last year’s by 5-3 crores.

In view of the position explained, it 
will be appreciated that the Life In
surance Corporation has in effect made 
no reduction in the commission pay
able to the Insurance Agents nor has 
the new business of the Corporation 
been adversely affected.

12-14 hrs.

MERCHANT SHIPPING BILL—contd.

Mr. Speaker: The House will now 
resume further discussion of the 
motion for consideration of the Mer
chant Shipping Bill, as reported by 
the Joint Committee, moved on the 
12th September 1958, and also the 
amendment recommending that the 
Bill be recommitted to the Joint Com
mittee moved by Shri Tridib Kumar 
Chaudhuri on that day.

Out of 5 hours agreed to for the 
general discussion, 2 hours now re
main. After the general discussion is 
over, clause by clause discussion will 
take place.

Pandit Thakur Das Bhargava may 
kindly continue his speech

Shri Naoahir Bharncfaa (East Khan- 
desh): May 1 know if the time allotted
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for general discussion will be extend
ed?

Mr. Speaker: Originally 5 hours 
were allotted for the Bill, then it was 
raised to 7 hours.

Shri Tangamani (Madurai): 7 hours 
were fixed for the whole Bill. Then 
the time was increased to 8 hours with 
your discretion to make it 9 hours. 
So instead of 5 hours, it may be 6 
hours.

Shri Nanshir Bharncha: May I sug
gest that the general discussion con
tinues till 3 p.m.?

Mr. Speaker: Yes. Is that the in
tention? How many hon. Members 
want to participate in the general
discussion___? I see a good number
of hon. Members rising in their seats. 
I will extend it till 3 p .m .; but even 
then all hon Members will not be ac
commodated, unless hon. Members 
restrict their speeches to 15 minutes. 
Whoever does not get an opportunity 
at this stage will be called upon dur
ing the clause by clause discussion. 
Let there be no hon. Member who 
feels that he has not been called upon 
at some stage. I am appealing to hon. 
Members to have that in mind.

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): We also require 
some time.

Mr. Speaker: How long does the 
hon. Minister want?

Shri Raj Bahadur: About half an 
hour.

Mr. Speaker: Therefore, he will be 
called upon at 2-30 «*.m .

An Hon. Member: At 3 p .m .

Mr. Speaker: No, no. The whole
thing is included there. We cannot
go on eternally increasing the time. 
I increased it by one more hour in 
pursuance of the desire of the House. 
Two hours now remain. We will have

one more hour. That means *he 
Minister will be called at 2-30 p .m .

Shri A. C. Guha (Barasat): It is now 
12-15.

Mr. Speaker: The Minister will be 
called at 2-45 p .m .

5TfT rm  i r m  (f^ n r ) . 
PfhFT trglH

jpn t  *rr fan:
T3T «TT I A  fcrftPT

% <ft»T
$ i 33  $ fc  sfcrr «ft fafcr

A ifix «ft rerm  A vz
A ^  fa  ^

t  aft fa
A fr«F̂  «rtf fapc 11 

tt fan? ^tt mfare) 11 
fT  ^ fa  firfaSJT STf*

*  | fa  jt?  p T ft  wrfa
I

|  f a  v x  %  A  * *  * T  f tP f  fa*JT
41m I VT
m  twt arRT 11 t  aprnr

inrCfar % 
vr «rr %

H*? ve'fciar 'TCjt VT in i'll Wgdi J? I
A 35 «TT :

‘I t  is necessary........

5TT??T #  $ :

‘I t  is necessary for the national 
defence and development of its 
foreign and domestic commerce 
that the United States shall have 
a mercantile marine—

(a) sufficient to carry its domes
tic water-borne commerce and a 
substantial portion of the water
borne export and import of the 
United States and to provid^ ship
ping services on all routes essen
tial for maintaining the flow of
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[Pandit Thakur Das Bhargava] 
such domestic and foreign water
borne trade at all timea;

(b ) capable to serve as a naval 
and military auxiliary in times of 
war or national emergency;

(c ) owned and operated under 
the United States' flag by citizens 
of the United States in so far as 
may be practicable; and

(d ) composed of the best quality 
of the safest and the most suitable 
types of vessels constructed in the 
United States and manned with 
the trained and efficient citizen 
personnel.

It is hereby declared that the 
policy of the United States is to 
foster the development and encour
age the maintenance of such a 
mercantile marine” .

f s r q « n r  A « r t  |  f t  * n
A  * ?ft TT fan: £ sftT

^t wt ^  ^

t  * 5  fatft | f t  ^  A^t ^ i t

jj ftr Tt frqum A' tt̂ t
tftr aft f i n ^ r  *ft ^qrfT
JTI*ft <TTt, TO % ?ft
A  ̂  Tif̂ rsPT f̂ rr «tt i ^

w t  T tf sTfaro | ?ft 
to fe'ff tt ttt $tnT, to
<ift w r  to  Tt ft^r
% VTPIT 7TW *ftr WT ft*TT STHnTT I

’tor t o  A iTf ^ f r  

<ft, 3% f t  t o  % v f e r

% *n^ #  % 3Tt *  #*f3PT
T O t iT ^ ^ f^ P  

«n fa  n̂rt ctv yrfvT^hnr 
t o  Tt !?t fa f^N r *t A * t $ t  i
A  « r t  tt^tt $ f t  snft y *  

h*tt fins ^  ^  T ^ fr  Ttftrar %
A <A ffaT ft FT fw  TT 

*5 «F*T ^TT ftm, T*T ^  TJT

*rra ftrer t t  f t  in n : T *ft  A *s m  v t -
'$Nt TT »ftTT *IT# Tt TO T t  * ft f  ^t
%f€ A T *  ?rqr fr ft?  t t  f t * T  srw f t  
^ * T T % T T * r # * r T ? r ^ f a w * t f t

t t  i %ft^r A r t
A  TT T t f  ftp * STlff 1 1

^TTO % IF S T  $ T 
f?ft *flT «nft * p f t  *T*ft f3R
% star t t  fipr. xn^rr
w tr yo %o q r ^ e , ^  q ^ e
?rn?r >̂t Mia ^ i^ f) i ^ ft»r
AA  ^  fT T O  A  TT f t  
*FT f t v  ^  I
*|H*1 ^ f t  *PTR  'T film d^lK 
T T W  f  f r o  #' 3TTcft t ,
% f t ? T ^ ^ c r « f t * 5 «ftT TOVTSTTfVTO
W  A ^  11
f̂t >nnr | f t  sft ?ft^R f , 3ft sufowj

A 5H+M A T̂Ti 5̂  
t f^m r t w t , to  ^  ird- t r  ^rtfrTR 

firfq n  ^ t f  t t  t w t  ^ t t  5 ^  ? t  * m  i
»f>_. ** .V- * r\ a _ fv _ V ft^ t W r  rerrnr ^ t r  T t  'Tf?rt T ^ r  ^  i j m  

H Tf^- «ft f t  f t r o  >ft
ftrfnT % m f t r o  trtt#, ?nr % * *

I f%HT % 
’RT'T TT 5T? T»ft JTX ^ T T  f t

ir > ?HiO ^rr^r w tr  ft^ft i
WT^, M <HkflT 5T T ^ , W T  R T ft^ T R  
% IFTTT f t  3TFT eft 3ft f3nT ?ft^t
'TrftFTT?r ^  f  ?r? w r ^

jtt̂ tt i itmr w'T Tt crnpr
lira  fo fo r  v t h t  -̂ i(5d f  aft ?ttn: 
T f e r  % q #  w?t t t  ^  |  f t  5TTT
W  T t  T W  f t  w  TT q ^ S T
t f ^ r  f>TT-ifrr^ i
>ft T»T ftnT I 5ft»ff T t
ft%»TT %fnt t o  t t  ^ft «mf^sr |  ^
jfttr f  A  m  T t  T O T  5TPT ^ T  T^TT
«ft7 t o  T t  TTfirfiw n  frfim  ?t*ft,



66*9 Verchant Shipping Bill 16 SEPTEMBER 1958 Merchant Shipping Bill 6690

ftnm  «*m r *jst t f  ftnr 1 
W f t p j  f t r w f w  iftnpT 
f t i  « r * r t f r r  t t  W ^ r  * f l * r  
t^rr, t o t t  1 ^ i #
f g ^ o n r  w  f t  f w r  1 1 n n  f i n r ^ r  

H fa*f zrr *  fatf. &f«rar writ # 
tt  wht f^ w a snfatf $1 ^p tt  
% wf% w 5*1 sitPm w  fircr A ̂  
% ftaT 1 ftrct f*r *f%**
?TT̂ r STPR fi'fcH) Tf?T TT 'fW
% v^rr tft srTfrspr 1 1 *nrr *rnr 
<wf fâ r % t f  <rtfr?r t f  |̂ t t t #  

tt  ifcrm *  t^t <aft  * f  fr?r ?nf
% % *Ttf TPT TT tftf? ? WT
f̂TCT fc»T SfTTcT fttf fe'T *̂T t f  
?ftnT TT fVi*IT '•TPPIT ? 4 îMdl J
f r  ht^t ’RT'F frifcr vr w n r  

*Wtf *n? ft?TT t fr T«jfaTSR 
t f  T f , J p r n t  %  * r < *  * f  t t f  % 5fT H T  

%PHT TPT 'JTT T̂ , ̂ fr*f JTFT 
f r  Trstfr vrcfrrer % %m *

^Tt’̂ RT t f  y i i  fcmi, ^ fv r  
wr w  tf *rf yrfr* 9Tff ft *TT5TT I
* * r  f ? w  *? f  a n F T t  |  f r  fr r a #  f t r f n r  
% tfn  f  ^  t f  f r t f  h f r t f  a r f  t f  
f*rf*reft fft’r *rf *R ?nfr ?wttt *t%*s 

vtt fVfi’V TT r̂r 9% 1 
W  % finT ^TTT $ t f  W  % ’fFTT A 

t ft  t̂ tt srtfWr ^  ^Rrr 1 *fr?iT 
fjpjRrnr % srrw: fsrcr tt *ram 
^?r A t f r  %■ f t r *  *  t f f  <T*fr* 
srjff fttf r̂rf?*T 1 *ptt ftra 
w&z tht % an# Tncpmr ft jit 
in̂ s ftra *iŵ fe % tt*t % f%3 
tn*5n*r ft smf tf 4 *rnir?TT | fr frfar 
ft  HTflT $ * t f tf'TT *PIT
t fr 5TT5#2r f?RT ?rT# m Tf**r#hR 
f  wr^ t fr  ̂ r  ̂  f ^  t f Jff twot 
w  | fr  frtf fr**r tf 
 ̂̂ t, 3* tt frar % ar* ftm 

^ r r r t  | i

ttf ?nf 4 wnpir ̂  f% «m «nrf#r 
frtf ftifw tfj# t f Trf ^ tfr % 
« r ^ t f  ^ ^ c f t i s T T m ' f ^ t i r f  f r  
i t ^ t t  »ra4nd f t ,  ^ r  t ^ f h r  
w m  f , t f  <w t  t f f  ^R IR  JTff 1 1 

Wft ? rto  sr t w  fr rnfi?
t f  WR  TT t f r  PTT*rfen t f  WTT TT I 
f̂t 5rtRcT ?nrrr % r̂  ̂tf»r g% 

^ t r  *T^t ?r*nr # r  1 ttt*t f t  ^?t A  
iw  ^ p ft  t t  qfcffe  wr smmT f̂ rsr
% T̂ TfW T̂t ?TTf t̂ TT¥ 5T̂f TT 
^rtfft 1

w tf H ^ 5TTT t f  fiT̂ TcT ^  JTf ’STf

f r m  «qrr f T  % * f w  %  w ^ t  t f  ^rt t f t
I *f t̂?tt Tfter tt ?prm $ 1
%ri frijT  f r  ftfrr f T  w  A  f*rrt
r̂ tt ft tPhw f>rr, «fhc*ff**ifT 

% frtf w«tf tt ffwr ?r m  
«frsr f̂r f»nt crrrr tt<t ^  |, 
ts r jt  % <rm t. fR tW
f̂srtf t fr JITfT tf ?TT«5 3THT

wrr *h % tz&iz A tfr
iirfe T%#t t f  fwti n w 'TT^c TT 

ftw t- TOTWT «Tf» * W
tf fRT «Tf TT I ^  TT ft
5T̂ f aWTtf t f  aRTsmT f r  tRTtTI 
•I? «p?t tfr?r *faOT HnH tf finra 
^f I I faqqiTqf Cf 5̂F5T
I I t f r  « m  ?wtt t f  ft  5ft t f  «n tf
fTFRT $  f*T fW t f  t f  t f  TT ffT̂  I
A A 'BWnftTT % *Hte r^fj, H H
tf «Tf TT ĴTPTT, fsw A f?WT »W
t  : -

“owned and operated under the 
United States Fla* by citizens af 
the United States in so far a* may 
be practicable.”

*tf t f  vf»T % firf!*9W W f^WT *PTT ^

t f r  f?r % vrt A t f  ^ t
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[«Tfar w r ]

 ̂ £ *P8T  :

“Laws concerning nationality of 
ships: Corporations,  partnerships 
or associations are citizens within 
the meaning of this Chapter...."

*af tl 3TfT cF* *TR̂?T *T S3T5T | |

jn?f?  ̂ * ?ft fW

wfawwftartftf 3fftfa3ftf̂ for 

t, 33 WK  t I f̂â - Ifft 3ft 

f%W W I I *?IT fa f»T

mx  TT 91% ̂ :

“No corporation, partnership or 
association  shall  be deemed  a 
citizen of the United States unless 
the controlling interest therein is 
owned by citizens of the  United 
States, and, in the case of a Cor
poration unless the President and 
the  Managing  Directors  are
citizens of the United States.”

afcn fa  ir̂r sut x* 3  $ 1

anr mfta  nf fa v’ftftnr 

wr  -rt ra sft $ fv m :

“The controlling interest  in a 
corporation shall not be deemed to 
be owned by citizens of the United 
States—

(a) if the title to the majority 
of the stocks thereof is not vested 
in such  citizens free  from any 
trust or  fiduciary obligation  in 
favour of a person not a citizen 
of the United States;

(b) if the  majority of  voting 
power in a  Corporation is  not 
vested in the citizens of the United 

States.”

if t^jit  fa JHTsrs sjjst * aft

| fa 4arrfo?t f̂s% 3*r  $f*r *t

n  ff,  fW   vfrr

| fa  % <fVdH *TT  qTfe-

 ̂̂rr 1  m
fwrjRr *?  irwrf̂T qronf fa 

twt nn-1 fa qrr̂r tffteer *t 

| i  atnn 
*t tftfartr art JT?T Hrtt f̂WTT fafoT 
X̂?TT ̂  aĵiappft 3  VTPf 

*? 5R<T ̂af  afT   ̂I
z* n  ?ft  fasrr $ fa *t*̂t

«ft î*ii  f̂+»f vhrzw %

9T#   ̂ | 1

r̂r?r 33 «tt fa 3*  fa*r ?it»c vt  t| 

5 1  arr  ^mr | ?ft nf «p̂tt fa 

.̂imfwft f̂rq̂r  t̂, *13
star 1 *m*r 35 

arr?n | fa wr *r>*T % arfrt 3* 

S'TOT ?TftR  ̂  jtt ffarff vfaifi  %

arfr?? I  f<V̂l ’5FW *TFfi fa 

33  anw $ 1   ̂vtt 5TT
fa  % rgt faw  «pt ̂

T̂fiT yft WrfT TTf̂ft TRT3 ̂ ®3KT 
sft̂ ̂5# qr ?̂rtr ̂ ̂  ̂  tfatit 
vffer «k  f 1 n*s ̂t 33

Vo ft tftnft TWf I 
muk %>£ •y A Id  .̂......

«ft rniNr  ftr̂ (s.to) : w

FRifhT  33 SRRR ̂  ?7T «F̂T

fa far̂ft 'jaft vt ?R'mr «nrffar «ftr 

if w  ̂ ?

5tjt «rm  : «naiw
?T3nr ̂ T̂ ^̂ wffafâ Tr 

vfer fa?w ?> 33 3*rr̂: w«wr< # 
3Rr   ̂33 ?ft ̂rff % 
fTrT I I r̂ar̂r rft 3? | fa arfRTTPft 
% J.3NTT * 'RT̂T 'TTf̂ftfaPT ft fa JT̂f,

fa «ftr $
jj fa  'Rr̂r qTlefy>̂ f ̂t

?srrasr  n̂f̂r «fk ̂fat
f̂r  i, v̂'tfrr
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firam 3  -ratftor u *[?Tf

A «bît •JfMi'rt % i?t

ft<*T T[tf°RX  TWT 5TW'  I 
fJfft TT?T5»2̂  TT <TT3j5r W 7W  
|  I  *T$ *TTT Tt *lf | % K   m X  Ttf 

ffffeST  Sr**<KT  *PTT

# «rr tt ts {{n w  art -3 * * 

*nr̂ T? ¥T*T ft ?*T TTT TT̂ T’̂IT̂t 

1̂  T*T  %  T*T  *KI 

tsiT % *t* #  ?r£t 1 1  4 3fHaiT
g ft 3rv Ir w %5T A HTT̂T %m t, 

'%•  ^ rrsfen’ 1 "*t
ft?T  $*T *T3T iffr f l”  SPIT V9K 

»TC#£ HT %*. TO! «T?̂rc<f ̂ Tt JT̂r

5T5TT  eft ift  »f far srnrrt
Ttf *ft 57̂r iRT STeTT I * m \o 
nAz aft tprrrr W'X* WT +fq,aH 
| «frr ?*r t*t ?wTfr itaTfrst | *fir 

it? *nr ?l% 5$ «ft spit “aft'̂ii
**T wW eft  3T | ft feft ̂ 73

3 tft %n % eimm Tt

*m A ?T|t vs mn i  n̂r% 

A WW ?t *T3T TW W=TT ? ft 5̂(0 
jt$ r̂fn* enpft* *r$r % ft ftr?FTT 

s>r̂r Tftr̂ t.t qifEftrcsH ?>  r̂ 

iJrTTfifT 3?TTt  ST̂TĈT % fcs tfrif, 

SWliSHSft T̂ <R̂ T 3HTt  ̂ftqTT 
3TPT I  q'̂ ftf̂ TfW %5TR%T̂tT 

5 1 ffT ̂ r % *hjt ar|?T snf

$ *ftr awl s*t ̂r A fann r *jf«!Ttf | 1 
xfzk A *tt̂tt | ft \o iftr Vo

TT ft 'TPT I   ̂T<T  <F?r

tt ̂ t «rr ft ̂  m&s faa?r
TT̂TT ̂if̂ir I *J?T 9p̂T   ̂ HK-

f̂tsr pfftwT A c. grra- tt aft otj

*RfRT  ̂5T5 [̂TT ft 3nw «ftr

Vffi *t  ̂ 5nWt 1 W[ A

l nm tt fiErPnr tt m t pro t̂ 

t̂̂rmT 1  f̂tr p-  ̂ û ?̂np 

*# jbtiw fprt '?th %■  «nfar m.

^  r̂rer tt t o  ̂rt  m

twt | T̂Tt «T«R  ̂ \% ?pp «̂t 

t w  $ eft farnr  ft qjr̂r Tftŝr 

Tt & injT «tt  wk Ttf ^rt

t̂tt *̂t £ 1  3>rbr  #fror Tt jt̂t 
fmTT  ̂  w r  *h: mA- 

r̂srrpft spnm ^ 3m5t t̂  i 
*nr hk v<îi h»ii§4 ft i\ ?tm. 

^  ̂  % \\ ?tt ̂  *m\ %

iftr^nr̂ iRrre TOnwtfT 

{K°  TTt? ^5̂  t̂  VNTt  qrrm 

fWt 1  r̂% ftprr  irrr ̂  \ \ to 

t̂ ̂   t̂ \\ ?it »nft ̂ t mb 

fty% ft m̂ft ̂  ̂  ft ?r ?tm ?<>

TTt?  f>t  WT9" 5t»ft  J
«i'<rWd A w  w  vn ĉ r A

TTtT TT  T̂ff ftrftT«T T̂f4̂ Tt fitTT 
 ̂ f̂r*T ̂  TteTT jj It 

\ft wrft  I «ftr ̂ srw 

f ^  «rf tttt 
vn  'hw A mx  *§ ?ft Ko
Tit? n̂rr ftiPnr «rp# Tt  i Wt 

f̂tn ftr >ft JTf ̂ft ?oo  TTtv m i

wraft T5 $ ̂ irt ̂  f̂ wpr.

% «Hf'T2fHW r̂ r̂ t̂ t 1 

%■ P̂r2f«TW % A  «fa<<i*K  ̂  j 1 

A Tff tt?tt j «ftr
-̂- ̂---̂   ̂  ̂_  -.. _-  - vn  _
T̂tWTreT W T| TT

mx fttTT t iftr A f̂t T̂% M  

?frtt̂> TTeiT 5  1 Trhnftr
tfmA f̂RHT mx fttTT I ft ĝTT 

Ttf fi'THT Ĥt I  f̂Tt T̂T *ftTT 

%rtr   ̂ 'd,î> f̂r f̂t stci

| ft # w? *rw  *rtr «mr Tfrosi 

5r»rraf  1  # f̂tr ft̂prr t̂? vf<̂r 

hto, f̂t̂r ?np«r t̂ A Jjf ̂  w n 

ft *rpr w ̂  A ft ̂  ̂faipT 4>rTa« 

|, ^rt  #rt#z’ *̂nRT anw iftr ^ 

*rra> ertr qr ?wr ̂ft MTf̂i} ft 

r̂  «ift mw w ̂ rt ?r 3?*ft  | »•

A'  Jr  tefrnfkm «̂t ?fr
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J  5 f fr  i r m ]
«W VWT g  ft? * f  *nffr t  fa  ar$T*-

Tpft 3  fft jp r  f t  srsppr * f  
frfa’T ?nf*r A  fxt^tohr 

^ f t ^ l t t p r  * l f  *(>5# *f '3TT lift fllwjiH 
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t  ftfpre m  * v r r
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STTT s is  Trr*fa]

% ny jifc  anr *nm ?rt m
^ftrat w r 3tmrr v *  1 

% ?rm t  v h W t  

ftr fro r  Trrf^rPT «pV fa r
^  fV # ^  fWW % ^  % fRTH

f f W  *l5t tjfldTgq t o  % 
«marr s trt ■sn t̂ f  i <Rm?m 
f t  S*r fa r  ^  5^  H<tdT?K qRT
^  arm 3% f t  fttft ^ptr #  $ *ftt 
*ft w ft *?  arr̂  wtr jf^nn if jttt ? tr  

iftr  ^ 1? fr fo r  ^  1

Hr. Speaker: I will call one or two 
hon. Members and then come again 
to this side. Shri Mahanty wants to 
go away early. I will then call Shri 
Tangamani and then come to this side, 
Shri Barman and then the others. 
The hon. Minister also wants to inter
vene in the debate. I will call the 
hon. Minister, Shri Raj Bahadur, at 
about 2-30 and thereafter I will allow 
one or two other hon. Members also.

Shri Nanahir Bharucha: The time 
should be extended, then.

Mr. Speaker: I shall extend it.

Shri Rajendra Singh: There are 
persons who have appended some 
minutes of dissent and they should be 
allowed to speak.

Shri A. C. Gnha: The time should be 
further extended.

Mr. Speaker: I am extending the
time.

Shri Satyendra Narayan Sinha
(Aurangabad—Bihar): The time-limit 
may be fixed as most of the arguments 
are now confined to only one point.

Mr. Speaker: I  have fixed fifteen
minutes. The hon. Members may con
fine themselves to ten minutes if 
possible.

Shri Warior (Trichur): Sir, we
should have a quorum.

Mr. Speaker: No quorum is neces
sary now.

Shri Warior: But that is only after 
1 o’clock.

Mr. Speaker: There is enough
quorum.

Shri Mahanty (Dhenkanal): Sir, 
Indian shipping has a very chaotic 
background which is well worth re
membering in considering this Bill. 
It is neither in the public sector nor 
in the private sector. It is somewhere 
in between—no-man’s sector, if I  may 
say so and it is high time that the 
Government makes up its mind as to 
what attitude it is going to take to
wards Indian shipping which has a 
key and vital role to play in our 
national economy. Before I  come to 
offer my propositions for what they 
are worth, I would like to invite the 
attention of this House to certain 
basic facts about Indian shipping. 
There are thirty shipping companies 
owning in between them a total of 
5 8 lakhs GRT out of which two in 
the public sector own only 60,522 
GRT. The rest 28 are owned by pri
vate capitalists, and having a ton
nage ranging between 2*34 lakhs tons 
GRT by the Scindias and about 180 
GRT owned by a small shipping com
pany in Bombay.

The following profits have been 
made by these Indian shipping com
panies. Even though Indian shipping 
might not have been well developed, 
still, the profits which the Indian 
shipowners are deriving are some
thing very disturbing. Thus, the 
Scindias have derived last year, after 
making provision for their deprecia
tion and other taxes etc. a profit 
of Rs. 22*57 lakhs. The Indian 
Steamships have made a profit of 
worth about Rs. 80*23 lakhs. The 
Great Eastern Shipping Co. has 
made a profit of Rs. 43*38 lakhs, and 
the Bharat Line Ltd. Rs. 30*87 lakhs. 
As for the Eastern Shipping Corpora
tion which is in the public sector, 
even though it was much pampered 
by Government by way of loans and 
other aids, it has made only a profit 
of Rs. 68*67 lakhs, even though the
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Scindias have made a profit of 
Rs. 220*57 lakhs.

The condition of Indian shipping is 
really deplorable. A t the end of the 
First Five Year Plan the Indian mer
cantile navy consisted of 4*79 lakhs 
tons GRT or 0 5 per cent of the 
world’s tonnage. Therefore, my humble 
submission is that today we have to 
consider this Bill against this dismal, 
cheerless and frustrated background 
where the Indian mercantile navy 
constitutes wily 0 5 per cent of the 
world's total tonnage. And what has 
been our achievement during the 
First Five Year Plan? Before the First 
Five Year Plan, the Indian mercan
tile navy had consisted of 3 90 lakhs 
tons, GRT, and after five years, after 
all perorations, exhortations and ora
tories, we got 4:79 lakh tons GRT. 
Any hon. Member may calculate and 
can find out from this how this Gov
ernment have been wide awake to 
the necessity of improving the condi
tion of Indian shipping. In this con
text, we have to consider this measure 
solely from one point of view, namely 
to what extent this measure is capa
ble of fulfilling our national objec
tive of building up a strong power
ful and far-flung merchant navy.

The hon. Minister, if I remember 
correctly, made a very touching appeal 
bordering on emotional effervescence 
that we must have a far-flung mer
cantile navy, whose flags will be 
ilown on the high seas all round the 
world. But I would like to remind 
the House that the target he has fix
ed is only 9 lakhs tons GRT, whereas 
countries like Liberia have got more 
than 7 million GRT, and Italy has got 
more than 8 million GRT. So, it is 
ludicrous that with a target of 9 
lakhs tons GRT, the hon. Minister 
gives us an inspiring picture of the 
flags of Indian ships flying on the 
"high seas all over the world. I would 
"beg of him to consider this Bill and 
the observations which I am going 
to submit, solely from this point of 
view and not from any narrow or

parochial or limited patriotic point 
of view.

I would like to clarify also that so 
far as I am concerned, all capitalists 
are the same to me. There is no dis
tinction whatever between black and 
white. We can discriminate between 
white and black so far as politics is 
concerned. It is true that the interests 
of white are always opposed to the 
interests of black, when it comes to 
power politics, over the international 
arena. But when it comes to exploita
tion and to making profits, I  see abso
lutely no distinction whatsoever bet
ween white capital and black capital, 
between indigenous capital and fore
ign capital.

Shri D. C. Sharma (Gurdaspur): 
What about grey capital?

An Hon. Member: What about red 
capital?

Shri Mahanty: I have no time to 
attend to these interruptions. ’

The hon. Minister has said that the 
Indian shippers have bome the brunt 
of foreign shipping during the dismal 
years before India became free, but 
soon after also, there are many others 
who have bome many other brunts. 
Therefore, bearing the brunt should 
not be the only criterion to throw 
open the flood-gates of monopoly over 
a very lucrative sector of our econo
my. Therefore, I would beg of him 
to disabuse his mind of all these con
siderations which are absolutely sub
jective and which are not objective.

It is a pity that not much attention 
was paid, in our planning towards 
shipping. The record of the private 
sector in this direction also is a record 
of failure and negligence. If I may 
quote the observations of the Second 
Five Year Plan at page 480:

.The growth of Indian tonnage 
has been a slow process and the 
opportunity offered to India of 
building up her tonnage in the 
immediate post-war period has 
not been fully availed of.”

This is the record of the Indian pri
vate capital, so far as shipping is coo-
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[Shri Mahan ty] 
cerned. Now that they have found 
out that shipping is a gold mine, 
everybody is rushing forward to 
make the best of it. But this has been 
their record, and we have to consider 
it in the public interest as well as in 
the national interest whether we can 
leave this vital Indian shipping in
dustry to the hands of these persons 
who have neither the resources nor 
the technical know-how and who 
merely depend for all their profits 
on the loans of the Government of 
India, which in the ultimate analysis, 
are the money of the tax-payers of 
India.

In the First Five Year Plan, the- 
plan allocation originally was Rs. 18 
crores, which was subsequently raised 
to Rs. 26-3 crores. Though Govern
ment were prepared to give loans up 
to 85 to 90 per cent of the total cost 
of a ship, repayable in fifteen to 
tewenty years and at the most lenient 
terms of interest, the private sector 
did not take much advantage of it. 
As a result, a sum of about Rs. 20 
crores was spilled over. This is the 
record of the private capital. Again, 
even though certain shipping compa
nies are operating as monopolies in 
overseas trade, yet they have neither 
the resources nor the technical know
how to be left in sole charge of ship
ping. In this context, my submission 
is that there is need today to con
sider very seriously whether Indian 
shipping should not be nationalised. 
For what do we find? We find that 
rail transport is nationalised; we find 
also that air transport has been na
tionalised. We find also that even bus 
transport or road transport is nation
alised today. I would like to know 
from the hon. Minister why he is so 
chary of nationalising Indian ship
ping . If road transport could be 
nationalised, what stops him from 
nationalising Indian shipping? And 
my reasons are these. In the first 
place, as I have said earlier, air, rail 
and road transports have already 
been nationalised. Secondly, a strong 
merchant navy is essential for our

sea power. In this connection, I would, 
like to quote what Vice-Admiral R.
D. Katari said the other day at the 
University. According to a published, 
report, this is what he said:

“What was meant by sea power 
today, Vice-Admiral R. D. Katari 
said, was not only the existence 
of a strong fighting force but alao- 
the existence of a powerful and 
efficient merchant navy. Sea- 
power, in the comprehensive 
sense, the Admiral said, implied 
the existence of a ‘balanced force’ 
This meant the possession of 
naval stations, ports and berthing 
facilities, dry docks, shipyards, 
and vital and growing ship-build
ing industry. Last but not the- 
least, there had to be a cadre of 
properly trained and disciplined 
personnel and a fighting force 
which would ensure the safe con
duct and carriage of our sea
borne trade both in times of 
peace and of war.”

These are not my observations. These- 
are the observations of our Vice-Ad
miral who is the highest authority so> 
far as the Indian Navy is concerned. 
Therefore, apart from the reason that' 
we have nationalised other transports, 
there is this other reason of defence,, 
the reason of our national security, 
which must impel us to consider the- 
need for nationalising Indian ship
ping. The third reason is that the pri
vate sector, with its existing resourc
es and unwillingness for foreign par
ticipation is patently incapable of the- 
efforts necessary to achieve even the 
modest target of 9 lakhs tons GRT.'

Mr. Speaker: The hon. Member -
should conclude now.

Shri Mahan ty: Sir, I will take only 
five minutes more.

Mr. Speaker: I  have already givern 
him 15 minutes. He may take one- 
minute more.

Shri Mahan ty: I will finish in five* 
minutes.
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Aa I was saying, Sir, we have to 
ask the hon. Minister to explain whe
ther under the pattern that has been 
set in the Joint Committee's Report— 
75 per cent Indian capital and 25 per 
cent foreign capital—foreign capital 
will be willing to participate in our 
Indian shipping industry in the 
light of experience that we have 
already had. In 1947 resolution, also 
foreign capital was permitted to par
ticipate to the extent of 25 per cent. 
We would like to know from the hon. 
Minister, if in 1947 the foreign capital 
was chary of participating with Indian 
capital on the basis of 25 per cent 
participation, whether any other cir
cumstances have cropped up in the 
meantime to persuade them to come 
and participate in the Indian ship
ping industry in the given context of 
today. Secondly, if Indian capital is 
going to be left in sole charge of 
Indian shipping, I would like to know 
how they are going to attain the tar
get that we have fixed under the self- 
financing scheme of which so much 
has been said and on which so much 
reliance is made by the private sec
tor. It is well-worth remembering that 
that has not been very successful, and 
we might have only added to our ton
nage on account of the self-financing 
scheme to the extent of 50,000 GRT or 
little more than that. .

Shri Raj Bahadur: in the course
of ten months.

Shri Malianty: In the course of ten 
months; that is right. If I may quote 
the hon. Minister’s reply that he gave 
on the floor of the House—I have no 
time, otherwise I could have given his 
own reply—wherein he has admitted 
that due to foreign exchange shortage, 
we have not been able to take full 
advantage of the self-financing 
scheme.

Shri Raj Bahadur: Of course, fu ll 
advantage’.

Shri Mahan ty: You can have either 
the cake or eat it; you cannot have 
both. Therefore, I would like to know 
frofcn the hon. Minister how he is

going to get over the foreign exchange 
thortage.

The Hhird thing is the Shipping 
Development Fund. Sir, the Shipping. 
Development Fund is like the savings 
bank account of a petty town clerk, 
which is always opened with hopes- 
but which ends in disappointment 
When we require Rs. 45 crores more, 
apart from the Rs. 45 crores sanction
ed during the Second Five Year Plan, 
to attain the target that we have set 
up, what can the Shipping Develop
ment Fund do? The Shipping Deve
lopment Fund will consist of Rs. 7 
crores,—which will be repayments of 
loans and interests which is highly 
problematic—and annual contribution 
which will be made from the general’ 
revenue. I would like to know why 
they are tinkering with this problem 
You have neither the resources, nor 
the technical know-how, nor the fore
ign exchange, and yet you are coming 
with a clouded mind, with a confused' 
mind and raising all these prop<Jsi- 
tions which really do not commend 
themselves.

In conclusion, since I have no time’ 
to go into these matters in detail, I 
would once again urge upon this House 
to consider their allergy towards 
foreign capital. Sir, it has to be 
remembered that Australia, Canada-' 
and even United States of America' 
ar;.’ products of foreign capital. When' 
•.ve have our national Government 
which is there to protect our rights 
and dignity, which is the watchman-’ 
of our interests, I do not think fore
ign capital can play any havoc with 
any sector of our national or econo
mic life. It is well worth remember
ing that even today in Australia, even1 
though it is a highly industrialised 
country due to lack of industrialised 
capital it is reconsidering its laws ao' 
as to permit increasing participation' 
of foreign capital. Even though Can
ada is a highly industrialised country' 
today, it is welcoming foreign capital 
with wide open arms. We have wel
comed foreign capital in less impor
tant sectors like oil, wherein we have?
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[Shri Mahanty] 
given 51‘ 49, and we have given them 
a guarantee that they will be ’ree 
from nationalisation during a period 
of 25 years.

I consider shipping is more impor
tant than oil, and if in oil our patri
otic aertiments could not rise up to 
thax emotional height, there is no 
reason whatsoever why in the case 
of Indain shipping we should be chary 
of allowing foreign capital to parti
cipate for the ultimate objective of 
building a powerful, far-flung mer
can tile Indian navy.

With these words, Sir, my only op- 
positror will be to the extent of *ore- 
dgn participation, and I would like to 
.make further observations when we 
take up the clause concerned.

Shri Barman (Cooch-Bihar-Reserv- 
•ed-Sch. Castes): Mr. Speaker, Sir,
bfiore entering into the controversies 
which are contained in this Bill, I beg 
to submit one thing before the House, 
and that is about the representation 

•given to the two Houses—the House 
-of the People and the Council of Stat
es. I have tabled an amendment which 
says that the representation of Parlia
ment be raised to 6 instead of 5 on 
the principle that this House should 
.get double the representation that the 
other House gets. In order to support 
my amendment I may just mention 
to the House and to the hon. Minister 
'that in the Statement of Objects and 
and Reasons of the Rajghat Samadhi 
(Amendment) Bill the Government 
have mentioned this very argument. 
*There It is said:

“In order to conform to the 
existing convention of Parliamen
tary representation on statutory 
Committees in the ratio of 2:1 for 
-the House of the People and the 
Council of States, the number of 
representatives of Parliament on

• the Committee is proposed to be 
inoreased from two to three.”

In that case it was done. I submit, Sir, 
that this long established practice of

having for this House double the re
presentation as compared to the other 
House should not be deviated from 
in the case of this Bill wherein you 
have proposed the constitution of the 
National Shipping Board.

Sir, Shri Tridib Kumar Chaudhuri, 
even though he was a member of the 
Joint Committee, has raised the point 
that instead of giving executive 
powers to one person, the D.G. of 
Shipping, the National Shipping 
Board should be invested with all exe
cutive powers. That point was tho
roughly discussed and the decision is 
given in the report of the Joint Com
mittee. The majority thought, and I 
also think in that way, that the Exe
cutive is always responsible to Parlia
ment according to the Constitution 
that we have devised. This National 
Shipping Board consists of—I cannot 
envisage the exact number at this 
moment—five or six Members from 
this Parliament, and there will be re
presentatives of ship-owners and sea
men. If such a Board be invested 
with the execution of our shipping 
policy, I do not know, how the execu
tive can be responsible to this House. 
Therefore, it is a proposition which 
may seem very good, but in my opi
nion it is impracticable. He has com
pared it with the Railway Board, but 
Shri Chaudhuri forgets that the Rail
way Board consists of only officials 
and there is no non-official in the per
sonnel of the Railway Board.

I do not know about the constitu
tion of the Federal Maritime Com
mission of the United States of Ameri
ca, but I suppose that that country’s 
economic structure is a bit different 
from ours. Though we are a federal 
government in a sense, there is uni
tary control in most of the important 
matters, and I think in America pri
vate industry is not absolutely under 
the unified control of the centre.

Sir, the policy decision of 1947 has 
been the bone of contention in the
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Committee, end I find that that can* 
tentian remains vary vehement here 
in the House also.

U  tea.

It has been said by some hon. Mem
bers that the 1947 policy has failed. I 
submit that such a sweeping conclu
sion is nothing but a misreading of 
the policy. The policy statement never 
said that by the definition of national 
shipping they were expecting any 
foreign participation in a substantial 
measure. Rather it was the opposite 
of it. I  have not much time at my dis
posal; otherwise, I would have cited 
from documents. I would however 
like to read from the evidence tender
ed before the Joint Committee. Shri 
Ramaswami Mudaliar, one of the wit
nesses who appeared before the Com
mittee said:

“The two or three main com
panies existing at the time of 
Independence had Burmese and 
Pakistanis as shareholders, and 
one or two of them even had 
them as directors. We could not 
split up the organisation. We 
could not make them sell their 
shares and therefore you And the 
Policy Resolution making refer
ence to this. And they say, while 
the ideal is to have 100 per cent. 
Indian-owned managed and con
trolled shipping, for the time 
being let us fix it at 75 per cent. 
The Ideal will be that. But we ara 
willing at present to accept the 
past and to go ahead on that 
basis. That is what I would say 
as far as this particular matter is 
concerned.”

So it was a historical necessity. 
After the partition there were 
many shareholders of shipping com
panies who became nationals of Pak
istan and it was not possible for India 
to say that Indian shipping will be 
out and out owned by Indian nation
als. Therefore, out of this historical 
necessity 25 per cent was allowed to 
be owned by foreign nationals.
186(A) L.S.D.—S.

At page 38, report of the 8ub-Cet»- 
mittee on Shipping says:

"Indian shipping should denote 
shipping owned and controlled 
by Indian nationals. We are of tte 
opinion that this is a matter of 
vital importance and the defini
tion we recommend has been 
arrived at after giving very care
ful consideration and thought to 
India’s economic needs, security 
requirements and strategic posi
tion"

Now, Sir, this is the considered 
opinion of a committee which bad 
thoroughly gone into the matter and 
have given their opinion. In thcto 
Policy Resolution of 1947 the Govern
ment of India agreed that “the defi
nition of Indian shipping as ship-owa- 
ed, controlled and managed by Indian 
nationals, as recommended by the 
majority of the members of the com
mittee would be the ideal one and 
should be the ultimate objective. A  
rigid application of this definition 
however is not possible at present. It 
will rather be causing some hardship 
to those who are becoming non
nationals and therefore it is being 
modified.”

Therefore the Policy Committee at 
1947 and the Government Resolution 
never expected that by making this 
75 : 25 proportion in foreign partici
pation a large amount of foreign capi
tal would come towards increasing 
Indian shipping. Now, Sir, thst being 
the case, it is not correct to say that 
that policy has not succeeded. Apart 
from that while the Joint Committee 
went into all those matters, they have 
modified that policy to a certain ex
tent. Under the 1947 policy and Gov
ernment Resolution there could be no 
director at all even if there were 25 
per cent participation of foreign capi
tal. In our 5pport we have made it 
possible for foreign nationals, if they 
contribute up to 25 per cent., to have 
proportionate representation. So, there 
is some opening of the door in one 
sense.
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Wtrl *tfr j fcaJSinfb: There will be 
wider opening now.

Shrl Harman: There is another
objection which has been raised and 
on the basis of which our present re
port has been criticised.

Some hon. Members advocated that 
if  the Bill had been modified to the 
extent of giving foreign capital 40 
per cent, representation keeping 60 
per cent, for ourselves, the objective 
would have been served, namely, our 
national shipping would have been 
protected and at the same time we 
would have got foreign capital. May 
I ’ submit most humbly that this is a 
proposition which was never support
ed by those who advocated foreign 
participation before the Joint Com
mittee. Certain prominent represen
tatives of the All-India Manufacturers’ 
Organisation appeared before us twice 
on two successive days and all their 
connection was in favour ol 51:49. 
One of the witnesses, representing 
this organisation, who appeared before 
the Joint Committee, said (page 6 
of Evidence):

"That is why we are saying 
that if we give 49 per cent, and 
some representation in the Board, 
they would be willing. I have 
given you the names of the coun
tries, and others might be willing 
to come and join us.”

Later on he gave the names of these 
countries as America, U.K., Arabia, 
Belgium, Switzerland and Japan. At 
present there is vast tonnage lying 
idle because of slump in America and 
because of the Indonesian market being 
dosed to the Dutch. Their conten
tion. was that if we allowed 49-51 by 
our act, foreign participation would 
be possible.

The same representative said later 
on (page 9):

“I expect them to come with
49 per cent, because I am giving 
them more or less proportionate 
representation. I am giving them

the facility that som6body wi>uld 
yet from Government, if required
for expansion. They will get the 
cargo from Government.”

This is a very important matter 
which this House has to consider. 
The advocates of foreign participation 
not only wanted 49 per cent., but at 
the same time they wanted other ad
vantages which were so long re
served exclusively for pure Indian 
shipping.

In clause 21 the Joint Committee 
has laid down that the proportion 
shall not exceed 25 per cent. There 
are also certain restrictions laid down 
in sub-clause (b ). One is that the 
principal place of business of the 
company is in India; another is at 
least seventy-five per cent, of the 
share capital of the company is held 
by citizens of India; the third is that 
not less than three-fourths of the total 
number of directors of the company 
arc citizens of India; the fourth is 
that the Chairman of the Board of 
Directors and the Managing Direc
tor, if any, of the company are citi
zens of India; and the fifth is that the 
managing agents, if any, of the com
pany arc citizens of India; the mana
ging agents should also conform to 
the same standards, that is 75 per 
cent, of them must be Indian share
holders.

Besides these, there are certain 
other advantages which we at present 
have reserved for pure Indian ship
ping. One of these is the coastal trade. 
We have reserved under the 1947 
Policy Resolution that coastal trade 
will be absolutely given to Indian 
ships.

Then there are the promotional as
pects of the industry. Government' 
are now giving loans at a very low 
percentage of interest. These advanc
es and loans by way of help should 
be extended only to pure Indian ship
ping. According to the representativ
es of the Organisation, all this help 
should go to all companies, whatever 
might be the percentage. That was
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their contention. I  may also read 
from other pages of the report to con* 
finn what I  have said. At page 106, 
the bon. Minister asks:

“Government give loans at con
cessional rates of interest; there 
is reservation of cargo for Indian 
shipping; and there are other 
matters such as the provision of 
foreign exchange, etc., for buying 
new equipment”

The representative of the Organisa
tion says:

“The whole of my approach is 
based on this. Once a ship be
comes an Indian ship, whether it 
is 25 per cent. Indian capital or 
75 per cent. Indian capital, it 
becomes vested with Indian 
nationality; and it won’t be cor
rect to differentiate between them 
in treatment.”

So, the position comes to this. You 
will not only have to concede 49 per 
cent, foreign capital but, at the same 
time, if you concede also all the ad
vantages that are at present reserv
ed for the pure Indian shipping, then, 
it becomes the case of the Organisa
tion that foreign capital may come 
from many countries.

I would, in this connection, humbly 
ask this House to consider whether, 
if we concede such concessions, that 
is, give foreign capital up to 49 per 
cent, shares and give all other advan
tages equally or proportionately to 
pure Indian shipping as well as to 
the combined enterprises, in this un
equal fight between the giant and 
the dwarf whether the dwarf can 
exist at all. I for one would say, 
though at present we may ask for 
help tor our Indian shipping from out
side, the policy should be directed in 
such a way that the industry gradual
ly grows so that some time hereafter it 

'  may become purely Indian shipping 
which all o f us agree is the second 
line of defence.

So, that is the position. There are 
other objections also, but all these 
nave been thoroughly discussed 
in the report that we have submitted 
before the House and also in the evi
dence that has also been submitted. 
One of the objections from the other 
side was that if you grant 49 per cent 
to foreign capital that would be a 
block capital, whereas our Indian 
capital will be split capital. Practi
cally, then, this 51 per cent, would be 
entirely dominated by foreign invest
ment, when they speak of the block 
capital. All these arguments have 
been gone into, but ultimately the 
Committee came to the conclusion 
that has been incorporated in the 
report.

I beg to submit one or two other 
points if you will kindly permit me 
some time. One point which has been 
very much objected to is this: this 
loan from other countries in order to 
increase our shipping, is a kind at 
T. B. germ as my hon. friend Shri 
Raghunath Singh puts it. I do not 
know how the Government considers 
it, but practically you are taking 
loan in many spheres.

Mr. Speaker: The hon. Member will 
have three minutes more.

Shri Barman: I beg to submit that 
shipping is not really like other in
dustrial enterprises. We have it an 
our evidence that from the very day 
a ship is commissioned, it earns.

Mr. Speaker: Was he the Chairman 
of the Joint Committee?

Several Hon. Members: Yes.

Mr. Speaker: Then let him have
some more time.

Shri Nanshir Bharncha: Perhaps flw 
time may be extended.

Mr. Speaker: I extended it by one 
hour.

Shri Nanshir Bharncha: New deve
lopments came.
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8krt Ragbsnatk Singh (Varanaai):
This Is a new Bill end we should hare 
rpore time. There are 481 clauses.

Mr. Speaker: Many hon. Members 
took part in it before it was sent to 
the Joint Committee.

Shri Barman: I may submit that it 
is because of your favour that the 
Joint Committee had an opportunity 
ta have an on-the-spot study.

Mr. Speaker: Has it helped the hon. 
Members?

Shri Tangamani (Madurai): Very
much.

Shri Nath Pal (Rajapur): Consider
ably.

Shri Barman: Otherwise, it was 
quite Latin and Greek to us. It was 
because of your kind permission, and 
the help of the hon. Ministers by way 
of all those arrangements that we got 
some light on the matter. I may say 
that the Committee deliberated on the 
matter with much more insight than 
it was possible for them to do, and 
they could not have done it had they 
not got this opportunity offered by 
you.

As regards the foreign loans, I need 
not emphasize it too much, because 
we are getting much of it. My own 
opinion is that this shipping industry 
is quite a different industry from the 
rest, for, from the very day a ship is 
commissioned, it begins to earn.

Mr. Speaker: If the hon. Members 
will finish the clause-by-clause con
sideration in a couple of hours . . .

Shri Rafhnnath Singh: No. Sir.
There are M l clauses.

Mr. Speaker: Therefore, three hours 
have been allotted.

Shri Prabhat Kar (Hooghly): Let 
the discussion continue upto 5 o’clock.

Mr. Speaker: We shall carry on till
4 o’clock- Originally we said that the

general discussion could go on till 1 
o’clock and then H became 8 o'clock. 
We will go on till 4 o’clock, and then 
start clause-by-clause consideration. 
And then two more hours are left.

Shri BraJ Kaj Singh (Feroeabad): 
We will have 2}  hours on Friday.

Shri Prabhat Kar: I f  you w ill kindly 
allow the discussion to be extended up 
to 5 o’clock . . .

Shri Nath Pai: For the general dis
cussion, because, we generally may 
not have much to say on the clauses. 
If you extend the time for general 
discussion by one hour, the discussion 
may be complete.

Mr. Speaker: Then, on clause-by-
clause consideration also they will go 
On discussing.

Shri Raghnnath Singh: No, Sir.

Shri BraJ Raj Singh: On Friday we 
can finish.

Mr. Speaker: The hon. Minister also 
will reply today?

The Minister of Transport and Com
munications (Shri S. K. Pa til): Yes; 
if it is 5 o’clock we can finish our 
reply, and tomorrow we can take up 
the clause-by-clause consideration.

Mr. Speaker: I f  more hon. Members 
want to speak and if a quorum Is 
guaranteed, let them carry on even 
till 5-30. I have no objection.

Shri S. K. Patil: I am suggesting I  
o’clock; not after that, so that we shall 
reply earlier than that.

Mr. Speaker: General discussion will 
go on till 5 o’clock, and we will con
clude it then. Tomorrow, we take up 
clause-by-clause consideration.

Shri Barman: I was saying that this 
shipping industry is rather dtfferent 
from other industries. Other indus
tries may remain unremunerative tor
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•  long tim* or .for some years together 
ia 10m* etiet, and then tbey may yield 
an income. In the case of shipping, 
from the day a ship is commissioned 
it earns. It not only earns, but it 
earns at a faster pace. We have it on 
our evidence. I may just refer to pace
S of the evidence of the Joint Com
mittee. I find from the evidence that 
has been tendered by those organisa
tions who wanted foreign participa
tion upto 49 per cent., that if a ship is 
purchased, say, at 20 to 25 per cent., 
cash down, the remaining 75 per cent 
can be paid up within five or seven 
years, not from any other source but 
from the very earnings on the basic 
of pay-a9-you-earn terms; apart from 
meeting the running expenses of the 
concern, it earns an additional incorme 
by way of profit by which the 75 per 
cent, can be paid up within five to 
seven years, according to that gentle 
man who gave evidence. So, if in 
such industries we invest money by 
way of loan, my argument is that we 
can pay up that loan within eight 
years or so. It is not possible in any 
other industry. So, why should we 
fear much about taking foreign loan 
in order to develop our shipping?

As regards foreign loan, we should 
not hesitate to go in for it if it helps 
in any way our foreign exchange 
position. If we do not produce any 
goods in India and for that purpose 
we establish an industry here which 
can produce those goods, it is saving 
of foreign exchange. If we can get 
foreign loan by which we can instal 
factories and other things, the products 
of which after a few years can be sold 
in outside market, our loan can be 
paid back. In such cases, we should 
not hesitate to take foreign loan. So, 
there is no case against taking foreign 
loan where the lout is productive. In 
the ease of shipping, as the hon. Min
ister has already indicated in his 
speech, if he can get loan and it out 
of that loan he can get Indian ship* 
entirely managed and owned by Indian 
nationals, there should be no hesita
tion in doing that wit2i the approval 
of this Hh m .

Another argument has been advanc
ed that while in other industries 
have not hesitated to allow foreign 
participation of much more th»n BO 
per cent, sometimes even 100 per ombL 
why should there be objection to 
giving 49 per cent participation in tbe 
case of Indian shipping? 1 humbly 
submit that the shipping industry Is 
entirely different from other indus
tries in many respects. I split oar 
proposal to amend clause 21 into two: 
One is the 75 per cent—25 per cant 
proportion and the other is the restric
tion as regards the Board of Directors, 
management, Chairman of the Board 
being Indian national, etc. Does it 
happen in any other industry? In tbe 
case of any other industry, the Com
panies Act is quite sufficient But 
what was the necessity to bring for
ward this Merchant Shipping BUI? 
Not only here, but in other countries 
also, they have separate Merchant 
Shipping Acts. The main reason Cor 
this is that the shipping Industry Ss 
not the same as other industries a * .  
May I ask those hon. friends trim 
advocate having no restrictions regard
ing foreign participation and who ctt4 
the instance of oil refineries or other 
industries where there is large parti
cipation of foreign capital, do they 
come to our land and instal tbtfr 
factories if we imposed on them the 
limitations that the Manager must be 
an Indian, the Board of Directors 
must consist of at least 75 per cent 
Indian nationals, etc. They would have 
never come. So, while we are not 
opposed to the restrictions containod 
in that very clause 21, they should net 
draw that analogy and criticise the 
proportion, from the analogy of other 
industries. Other industries are quite 
different. In the Merchant Shipping 
Bill, we practically ignore the Con- 
panies Act We are controlling and 
regulating each and every action at 
this industry.

1SJ84 hn.
[Mk. DcrcTT-SreAKxa in the ChotrJ

We control who should be the 
f M ow, what should be the training.
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[Shri Barman] 
who should be the Master, what 
should be the qualification of survey
ors, how the Master of the ship should 
behave with the seamen, etc. Can 
you ever imagine in the oil refinery 
you can dictate to the foreign interests 
there that they must behave with 
their subordinates in such and such 
way? It is entirely different; there is 
no comparison at all between shipping 
and other industries. That being so, 
we should have some deep thinking 
in this matter.

As has been mentioned by some hon. 
Members also, merchant shipping is 
the second line of defence.

Shri Raghonath Singh: There is no 
soldier.

Shri Tangamani: Soldiers w ill come.

Shri Barman: My hon. friend was 
also a Member of the Committee and 
he has visited several institutions for 
training of surveyors, engineers, sea
men, etc. In all those places, we 
practically received the same recep
tion as is generally given by the 
military. Even the seaboys were just 
in the military form. Does it happen 
in any other industry? It does not. 
So, I humbly submit that it will not 
be fair to draw an analogy between 
other industries and this vital industry.

An hon. Member has just now men
tioned that in the Delhi University the 
other day, Vice-Admiral Katari had 
used very strong words about this 
matter. After that, what more do we 
want? My whole submission is that
in the year 1947, a committee had
thoroughly investigated into this
matter. We also find from the evi
dence that was tendered before the 
Joint Committee that we should not 
deviate from it unless we find that 
there are some special reasons * or 
special advantages by deviating from 
that policy. The hon! Minister has
said in his speech that Government 
have no doubt in. their mind that this 
target of 9 lakh tons will be reached

within the second Five Year Plan 
period. So, we do not worry. As 
regards the 20 lakh tons, the future 
will see.

Shri Tangamani: Mr. Deputy-
Speaker, Sir, I was one of the fortu
nate few who worked in the Joint 
Committee and as a result of the 
deliberations of that Committee, we 
were able to get an insight into the 
working of the seamen, the shipping 
industry and several other connected 
factories also. Several hon. Members 
have directed attention to clause 21 of 
this new Bill, which corresponds to 
clause 12 of the original Bill. As 
everybody knows, there is lot of dif
ference between this clause and the 
original clause.

I would like to make it quite clear 
that so far as we are concerned, we 
are never for any foreign participation 
in such a key industry. As was very 
ably explained by Shri Barman, the 
1947 resolution was intended to pro
vide for those Indian nationals who 
were cut off as a result of partition. 
Even now, this 25 per cent should be 
utilised only for those nationals who 
are in Burma, Ceylon and other coun
tries or nations of Indian descent. It 
should not be utilised for foreigners 
like people from U.K. or the U.S.A. or 
Dutch or Japanese. I will be happy if 
the amendment moved by some hon. 
Members that we must strictly con
form to the 1947 Resolution by not 
allowing any managing agency or any 
director in the actual company, is 
accepted by Government.

I  am really surprised that when 
there are so many other things in this 
particular Bill, pointed attention is 
paid to foreign participation. I  have 
a suspicion that there are certain 
interested parties who are being let 
loose to canvass for effective foreign 
participation. I  am very sorry that 
if that sort of thing is to iiappen, it 
will be a very sad day. "We have'to 
really consider It from* the realfttlc 
point of view. The hon. 'Jfirfcisrter’lias
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clearly stated that we are not going 
to have any foreign participation in 
this key industry. If foreign partici
pation is going to come, then certainly 
the matter must be referred to this 
august House.

Having said this, I will refer to 
three or four other aspects. Now a 
new definition has come, so far as 
“home trade shipping” is concerned. 
When we were in the Joint Committee 
certain representations were made to 
us in this matter. Now a certain 
amendment has been made to clause 
456, which seeks to give exemption to 
those home trade officers. My submis
sion is that the exemption clause will 
not meet the ends of justice. So, I 
have tabled my amendments Nos. 52 
and 53 to clause 3. Amendment No. 
52 says:

“ Explanation.—Notwithstanding 
anything contained in this sub
clause, vessels of any tonnage so 
employed may continue to be 
manned by officers holding Home 
Trade Certificates of Competency 
obtained between 1952 and the 
date of this Act, after the passing 
of which such holders can serve 
on a vessel below three thousand 
tons only.”

In the definition of the word "masters” 
my amendment seeks to add the 
words:

“and also officers holding Home 
Trade Certificates of Competency 
plying Home Trade or Foreign- 
going ship” .

I would like to elaborate these 
points. Clause 456 seeks to vest with 
the executive the power to exempt 
individual officers from holding home 
trade officers’ certificates in certain 
case*. This is offered as a guarantee 
by the hon. Minister. But the moment 
a Ship is transferred to the foreign* 

articles, due to her tonnage, »it 
wtouJd Income necessary that a 
for«}gn-going certificate has to- be

obtained before the ship would become 
seaworthy. Now individual exemp
tions are offered under this clause. 
Probably they are under the impres
sion that there are only 10 shipB, 
affecting about 30 officers. This does 
not give a correct picture. These 30 
officers are drawn from a pool oI 
nearly 300 people. So, this will work 
hardship not on 30 people but on 300 
people. As these men are technically 
qualified to man ships by virtue of 
holding a certificate of competency 
issued by the Ministry of Transport 
after being duly tested by the Mercan
tile Marine Department, they should 
not be subjected to any further tests, 
though the certificate of competency 
is no longer valid. Because of the 
introduction of modern means of 
electronics and navigation, the sylla
bus for examination for the various 
courses was revised in 1952. So the 
holders of certificates issued since 1952 
should be exempted, and this power 
should not be left to the executive, as 
it is sought to be done by a suitable 
amendment in clause 456. So, this 
principle of having exemption will not 
meet the ends of justice. I hope the 
hon. Minister will pay special atten
tion to this.

Then I come to the question of 
seamen. An argument is advanced 
that our seamen are engaged mostly 
in the foreign-going ships and foreign- 
owned ships. I would like to clarify 
one point, because one of the hon* 
Members stated that we should not 
engage foreign nationals at all in our. 
shipping. Now the seamen that wo 
are recruiting are engaged not only to 
our ships but in the foreign-owned 
ships also. Out of the 60,000 seamen.
40,000 are now employed in those for
eign ships. We are really adopting 
suitable methods to see that this 
recruitment is properly done and there 
is a guarantee about the working con~ 
ditions of these men. I would like the 
hon. Minister to tell u s  in his reply: 
will the foreign ships refuse to tako 
our men if we insist upon certain con
ditions of service? Because, nowhere
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t  i t  atated a* to what would be the 

oftura of work. In the British ships, if 
BHtlshers are 'engaged, the hours of 
work are specified; overtime wage is 
spediled. Probably they will be 
clearing from Rs. 300 to Rs. 400, or 
nearly £30 a month, whereas our 
soamen will be able to clear only £10 
a. month. So the wage that our people 
gat is only one-third. Why not we 
aufte a bargain with the foreign ship
owner* who are engaging our seamen? 
WTO they have the courage to say that 

w ill not recruit our men? That 
i£the point Because, when our men 
work a9 seamen in foreign-own ed 
ships we should not allow them to be 
tfbated as slaves. There was a report 
tC (be Reuters the other day that in 
one of the British sh’ps, Brothelmore, 
two of our seamen were killed. I do 
not know how they were killed. Ano- 
Qxsc man has been arrested. It may 
be due to a fight. Anyhow, it is a very 
fftfcy thing. Two men who were sent 
dhroad have been killed without any 
pnCettion. That is the very reason 
why I  say that we should not allow 
sQwe labour. We should not allow 
oar men to be treated as slaves, when 
tts  word “ laskar" has already been 
changed into "seaman’'.

Clause ISO relates to disputes bet
ween seamen and employers. Under 
f t ! «  clause the industrial dispute will 
fee referred to a tribunal, and the tri
bunal w ill give its verdict. After the 
verdict is given, Government seeks to 
fcave extra power to modify the 
w ard , if they think fit I  submit that 
A a t proviso, that extra power, must 
fee deleted, because in the Industrial 
Disputes Act you do not find such a 
provision.

About the officers, I  would like to 
invite your attention to Starred Ques
tion No. 134# dated 27th March 1958. 
The question relate* to the training of 
gripping masters and shipping engine- 
aers. It was stated:

"It is not considered feasible to
{provide training faculties in India

at present for extra masters' and 
extra first-class engineers' certifi
cate courses due to paucity at 
suitable qualified training person
nel or instructors for courses. It 
is also a fact that sufficient num
ber of officers have not started 
coming for taking these first class 
certificates at competency.**

We must consider whether we should 
not provide adequate facilities for 
training these men. So far as the deck 
officers are concerned, we were fortu
nate enough to go and visit Dufferin 
which is engaged in providing two- 
year course of training to up-deck 
officers, whose number was raised from 
50 to 60 from August 1956. It is pro
posed to increase it further to 75 in the 
1958 academic year. Of course, these 
men will have to go as apprentices for 
1J years and then undergo a test. 
Then they will have an apprenticeship 
of 1 }  years and again another test 
Then, after 5-6 years we get such 
excellent men. Shri Raghunath Singh 
wanted to know whether fine soldiers 
are being recruited in the Dufferin. As 
time passes, more and more men will 
be there to man our ships and by the 
time we reach the end of the Third 
Five Year Plan, when we have the 
target of 2 million tons, we will pro
duce enough men to man them also.

So far as engineering officers are 
concerned, there is an institute in 
Calcutta. At present 50 boys are 
taken every year. They will have a 
four year course of training in marine 
engineering. It is proposed to increase 
the intake to 65 per annum from 1958 
academic year. The Bombay Port 
Trust has been planning training for 
others. Here I would like to submit 
that first-class intermediate graduates, 
who are drawn from all over the 
country, must be provided with ade
quate scholarships. A  request should 
be made to the various State Govern
ments to provide scholarships for tbs** 
people. I find that all students . f r m  
Assiun, 2 from Bengal and J tm n



«y a j Merchant Shipping B ill 10 SEPTEMBER 1M» Merchant Shipping B ill 6736

Madras get scholarship*. So, the State 
Government* must 1 I10 be iddtem d 
In this matter.

So far as rating teamen are concern
ed, training is provided in three insti
tutions, namely, Mekhala in Vizag, 
Bhadra in Calcutta and Nau Lakshi in 
HavlakhL 140 boys are undergoing a 
three-month course there. A  proposal 
is under consideration to increase its 
intake to 180 a month. Now I would 
make an appeal not only to speed up 
the training and increase the number 
of trainees but also to allow healthy 
trade unionism in these places.

In Bombay the complaint that we 
received was that a minority trade 
anion has been recognised. The majo
rity oi  the workers are in another 
trade union and that trade union is 
■ever given any recognition at all. In 
Calcutta, a similar representation was 
made. A  union has been recognised 
and the union is adopting very ques
tionable tactics. G o o n d a is m  is let 
looee.

Now, a person when he is commis
sioned to go on board the ship has to 
pay Rs. 70 or so before he goes on 
board. Some collection is made which 
is a forcible collection. Such a collec
tion should not be allowed. The ship 
ping masters must be suitably instruct
ed to see that free trade unionism is 
allowed to grow.

The next point is the question of 
■ailing vessels. There is a special 
section regarding sailing vessels. We 
must also give special attention to 
sailing vessels. When we remember 
of sailing vessels I  am reminded of 
how people from the Soath were 
excellent sailors in the past There 
have been instances of sailors, who 
went from Kalinga and travelled not 
enly in South-East Asia but also In 
Western countries. Tamil literature 
•bounds with several such instance*. 
SilappadUcaram, which was written 
probably three or four thousand

ago mentions about the seafaring cha
racter of our nation. Puhar and Muari 
are the two harbours which are men
tioned in that It is not only that in 
Ajanta and some temple in Bhuba
neshwar we have painting of ships and 
boats. So, the sailing vessels had a 
tradition and had a past also, breaking 
through the Britishers. We had even 
as early as 1807 Velutambi from 
Kerala fighting the Britishers. Early 
in this century V. Chidambaram Pillai 
of Tamilnad was fighting the Britishers 
and he was one of those who thought 
that our Indian ships must get the 
monopoly in coastal shipping. That is 
why Mahatmaji said that our Indian 
ships had to perish so that British 
ships will flourish. Are we going to 
be a party to the Indian ships perish
ing? We must have these sailing 
vessels also.

>
The last point that I would like to 

mention is regarding the question of 
unberthed passengers. They are gene
rally known as deck passengers. The 
deck passenger system is still preval
ent from Madras to Singapore and 
from Calcutta to Port Blair. The deck 
passenger system is really making a 
mockery of the human race. Our 
Indian nationals, who are men belong
ing to this free country, are huddled 
together like sheep and there are 
absolutely no facilities. There are no 
facilities even for answering the 
ordinary calls of nature.

We found that there is a pilgrim 
ship which goes for haj. In the pil
grim ship the deck space has now been 
converted into small bunks. Small 
bunks are provided there. Why can’t 
we provide such bunks for them 
unberthed passengers. The unberthed 
passenger system must go. The sooner 
it goes the better because so far as 
unberthed passengers are concerned, 
there is a welfare board and its recom
mendations may be attended to by the 
Government also. In one of theee 
Committees Shrimati Ila Pakhoudhurl 
was also there.
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[Shri Tangamani]

In conclusion, I would like the hon. 
Minister to direct his attention to some 
of the points which I have raised and 
bring suitable amendments also, if 
necessary.

Mr. Deputy - Speaker: Pandit Krishna 
Chandra Sharma.

Ch. Kanblr Singh (Rohtak): He is 
not ready. I may start.

Mr. Deputy'Speaker: Perhaps he 
never expected it.

Pandit K. C. Sharma (Hapur): Sir, 
with regard to shipping the basic fact 
is that merchant shipping in the world, 
as it exists today, cannot be allocated 
solely on the basis of economic doc
trine o^ comparative advantage. Every 
merchant fleet is a part of the econo
mic and military strength of the nation 
whose flag it flies or whose nationals 
control it and no country which under
stands this will willingly permit its 
merchant shipping to be completely 
outside its control. We have there
fore to seek a workable compromise 
between undue restrictions on world 
trade and shipping and the complete 
abandonment of our merchant fleet to 
the vagaries of economic forces.

Taking this view there are two 
aspects of the question. One is the 
requirements of the national economy 
at the present moment and in the 
ensuing decades. The second is the 
criteria that should be fulfilled to 
build up a healthy truly national ship
ping ready to serve the interests of 
India in any circumstances. That has 
to be a part of the economic structure 
at a country and has to be the import
ant factor in the military strength of 
the nation.

With regard to the first point I may 
submit that it is not basically sound to 
say that if we have not got the where
withal to build up dur mercftarrt ship
ping, we should wait and let the trade

be carried on by foreign ships on our 
shores and our goods be taken therein 
to the foreign countries. Seas are no 
better or no less important in build
ing up the economy of a country than 
the land or the capital itself. What 
does happen if the man who owns the 
land cannot plough it? He lets it out 
to the tenant. That tantamounts to 
allow foreign ships to ply in our 
waters and take the profits like rent 
for the use of the land. Then he 
resorts to what is called sharing or 
having a partner, i.e., he will give a 
part of the equipment and capital and 
would allow the partner to have a part 
of the equipment and the capital to 
plough the land and share the profits 
equally, but have the final control, the 
final say in the management and in the 
profits of the land. I have yet to see 
a man who will not let out the land 
and who will not get the land used in 
any of the ways that economic pro
cesses permit him to utilise it.

Take the case of capital. A  man is 
not wise enough to use his capital. He 
invests the capital in a company which 
is managed by other persons and 
thereby gets a profit on account of the 
use of the capital. Economic forces 
cannot be allowed to remain idle sim
ply for sentiment.

What is true of land, what is true 
of capital is equally true of the sea. 
Coastal trade builds the economy of 
the country. Our goods being carried 
to the foreign countries adds to the 
economic advancement of our nation. 
So, my point is that taking this view 
of the question we cannot allow over
seas advantages to remain 'Tdle and 
unused simply because we have not 
got the necessafy capital or we have 
not got the capacity or the credit to 
rairffe the necessary loans outside. 
Somehow or other we shall have to 
share the use and advantage of our 
rfeas by taking foreign co-operation. 
It is a simple econoHfic proposition. 
It should be subject to the setiond 
:onSideration, i.e., the ‘ building o f
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heaithy truly national shipping ready 
to serve the interests of the country 
in any circumstances. For this, as Shri 
Barman pointed out, there is para 21 
which says:

“ ___the following description
applies: —

(a) a citizen of Ind ia....” 
i.e., a person who owns the ship,

“ (b) a company which satisfies 
the following requirements ___

the principal place of business of 
the company is in India;___”

“at least seventy-five per cent 
of the share capital of the com
pany is held by citizens of India;

not less than three-fourths of 
the total number of directors of 
the company are citizens of India;

the Chairman of the Board of 
Directors and the Managing Dir
ector, if any, of the company are 
citizens of India;”

My humble submission is that the 
most important factor about shipping 
or any economic concern is, who is the 
Director, who is the Managing Direc
tor. It is not the capital which is 
important. It is not the share which 
is important. It is the directorate, 
the controlling force that is important. 
Even if 75 per cent is British capital, 
if an Indian is the Director, if an 
Indian is the Managing Director, the 
ship belongs to India and is to be 
governed by the law of th* land. The 
British shareholders cannot do any
thing.

Shri Goray (Poona): Why don’t you 
move an amendment to the effect that 
73 per cent may be British capital?

FttaAit X. C. Shama: I have moved 
an amendment that it should be left 
to the discretion; of the Government 
to (flange it if the situation so 
demahds. My dimple 'proposition in

moving this amendment is, after the 
law of relativity has been accepted as 
a mathematical truth, you cannot be 
certain about anything, that what is 
true today would equally be true to
morrow. Human experience changes. 
Economic and social factors change the 
situation. Therefore, as situations 
change, the law of probability itself 
demands that judgment should be 
changed from time to time. It is a 
simple mathematical proposition. I f  you 
can understand it___

Shri Goray: This is relativity appli
ed to shipping.

Pandit K. C. Sharma: Shipping is 
not outside human ingenuity. It is 
within human control. It is a human 
proposition.

So, this proposition of shares is not 
very important in itself. What I say 
is that the Government may change 
the ratio according to its judgment as 
the situation changes. In 1947, it was 
75 pex- cent and 25 per cent. Later on, 
when this Bill came, it was cent per 
cent foreign share capital and the 
company could be registered under the 
Indian law. Then, many proposals 
came: 51:49, 60:40. I think every 
gentleman who thinks in this matter, 
60:40 or 51:49 has the interests of 
India as dear to his heart and has a 
sound proposition according to his 
mind, as any other gentleman. I 
deprecate the attempt to decry any 
opinion simply because one differs 
from the other. It is a bad case. It 
shows a sense of demoralisation. That 
is, I beg to submit that those who have 
come to decry simply because one 
differs from the other on the basis that 
some capitalist interests from outside 
are working behind have not grown 
enough___

Shri Rajeadra Singh: He is doing 
precisely the same thing while he !s 
decrying others.

P an d it  K. C. Sharma: You do not
understand.

Mr. Deputy-Speaker: Ordfer, order.
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TxUH K. C. Sharau: He will wait 
to understand.

Mr. Deftty-SpedMr: When there 
Js no difference of opinion, why should 
there be a cry?

Shri Bajendra Singh: Simply
because he has grey hairs, he cannot 
presume all wisdom to himself.

Pandit K. C. Sharma: With relation 
to some items.

Mr. Deputy-Speaker: Let us share 
with each other.

Pandit K. C. Sharma: What I beg 
to submit is that opinions differ when 
the point of view, angle of judgment 
it different.

What I was submitting regarding 
allegations was that there is a pro
fiteer and there is a capitalist. The 
profiteer is too anxious to pocket the 
money and has neither decency nor 
a code of conduct. A capitalist wants 
profit all right. He has a code of con
duct. What I mean to say is that 
cheap allegations or frivolous remarks 
from whichever quarters they come 
are an indication of a profiteering 
mind and not the judgment of a capi
talist.

With regard to shipping, I refer to 
dAuse 406 which says:

“No Indian ship and no other 
ship chartered by a citizen of 
India or a company shall be taken 
to sea from a port or place within 
or outside India except under a 
licence granted by the Director 
General under this section."

I beg to submit that this is the 
controlling section regarding the 
working of ta ship. Whether the 
•hares, a majority or a minority are 
foreign or national or Indian shares, 
the control is in the hands of the 
Director General of Shipping and the 
ship is to be worked under the law 
of the land. Therefore, I beg to 
submit that this question off majority

or minority share whether halotyyinf 
to Indian capital or belonging to 
foreign capital should not figure so 
significantly as it is made out to be.

Shri BraJ Raj Singh: We can have
75 per cent foreign capital.

Pandit K, C. Sharma: Another as
pect of the question is that so much 
emphasis is laid on the question of its 
being the second line of defence. My 
respectful submission is that, situated 
as we are, for at least 20 years, there 
is no fear of war. The index is, you 
have seen the Suez Canal: you have 
seen the Middle East conflict; we are 
seeing the Far Eastern conflict. Both 
on the European continent as also 
he: e in India, nobody thinks in terms 
rf war. People are going to court 
imprisonment simply on the point 
whether wheat should be i! seers or S 
seers per rupee. There is a lot of 
agitation. People want food. People 
do not think of war anywhere. So, 
situated as the world today is, for 
20 years to come, there is no fear of 
war. War is an impossibility within 
two decades. Therefore, this question 
of a fear of a second line of defence 
or otherwise___

Shri Rajendra Singh: Is this based 
on the law of relativity or probability?

Mr. Deputy-Speaker: I f war is an
impossibility outside, it should no* be 
made a possibility here. Order, order.

Pandit K. C. Sharma: Therefore, I 
do not attach much importance to this 
question because it is a remote possi
bility and not a very important factor. 
In 20 years, things will entirely dungs, 
because atomic energy will play a 
significant part and would be the 
guiding force and the working force 
in all departments of life rather than 
the present conditions. Thereto* I 
beg to submit that this danse about 
78:28 may hare an additional proviso 
that the Government may change tt 
whenever fat its Judgment tt so darirea.
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 ̂  itmTT «tt cwr v$ fa?ft

■flt ?TT5  fsTTT >»ll<5 ?ft  "̂TfT 

 ̂  r̂rfr  i ffcft  q; wr* 

qro wrr |, «mr f*r «rar %  T̂̂rr 

H’TT ?T̂t f <ftr ̂ r ̂  ̂TT  fTT fjilf̂l 

=PT  f, Wk Jrf? 3HW  %??T %ff

vnr *ft to ’ ?m H   ̂% *fa, art 4

*£»TT fa T̂TR vt w W  ̂?t 5TT̂ 

fra V[ I 5  ̂w

 ̂  % sm  r̂??? ̂  f fa fin>

T̂ «PT 3ft 15  sprtT 5<TTTT WTfT ̂ RTT 

|, *f H  3im  I  3S  rt  fa?ft 

?TTf *fz *t*t t i ?*t  Fvar ?nct ̂

 ̂ "PT Tf f, ?? w W VTTTT 

 ̂  t «rar̂ A  T|i»IT fa vit

wr  f̂r

ipm * ̂  wt?tt fa fafr jftfiir % fa?rr
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*wr | 1 qrfiw sfipr *  ts t  fa?
* r  ftrrn- 1  1 Jrft 

?SMOT 3  VTflTT fa? *T$t T n fm rv  
w  w  ftm  % i f%?r ^  vnft- 

unrRftwTT ?

*ft wjprrai fajf ; ^?ft fa^jfr 

<£ifrrf?Wf % I

h w w w t  : %rPr fa^ ft qrsfr-*  ̂  ̂

Tfewf % ^
^  ?fk ox. t t  fcrr ^ r ,  jtrT m  

= & f t  t f t r  f a & f t ,  ? f t  ?? f a ^ f f  %  
s f r n f b r r r ^ r  ftn  ?  A  ? * t  
%  T t  f r ^ y  s w ^ t t  1 A  < f t  j t w  * n r ? r a r T
jj f  *TT fa? PT*- T̂Tf f.*«T ^  5T»rf # 

T?T |  %  q ?  sffff ?Fft |  %  T fa  

<f?rr I  sftr fa?<HT ^ 1 ?> l ?mR sr?-

^  f ^ T ^ r  O T T P T  s r f a T  j f t r f t
T t  ^ % * f t  I ? * r f s P T  A W *m  $  

TjpTT fa? srm  far*r sm r ux. ?tk 
R* TTHZ -r® zrw Tt grTT

*rftrrrc ^ fefT |, ^f^nr q^ ft *  
tft ;>X 'tt’t?^  ferr $, jrf? 3*ft stttt % 
* 1  Xfrt X ?  V3 irr  t J r f f i T  g V  t f f a T T T
*  S»T Tt, eft A  ^  T̂fPTT fa? 
«m  t t ^ t  t t  s<m wfwTT ? 1 50 
*ftr vo q w i  w  t t  *rt t̂pt ^ t t t  

wfv^TT ? f5RT% fa? ?WT̂  
w f t  ^  <rr<*K ^  q- <ft 4t 

^  s tr ^  ^ i t  1 ?ra^  k *rs T*prc
g  fa? f a w  <TTS &  ?TTTrT *  « T ^

f a n  f a r  f r * r r  s f r r  f a r  f a * r  ^ r  >t ^  
j ^ f  « R  ^ T T f  I  5 f t  4  i T ^ t  

f ' f% v w r r  ^r f e f t  %«T?<T 
<r ^  spr w  zht | 1 Jrafr m  
T r f ^ r  ^  i t  f f t  J m f r
fHT.%  smrc W  ^ «FTf £N?
f i n r R f  # 2 T T  J O T  ^  it ?
’s f t ^ '  f %  V T S l > R T f ¥  c T T f
*n *f% « ft «  *rc f  1 a> A' ?ft *»$•

fw r fw  v¥»n f*r 'fif^r r̂

%  T O T  *R t P r PTT f ^ T T  ^TJTr
f w  wtjt *ftr t o  firm srnr,

^  9 T V T T  %  3?TT ^ T T  I ^ < T  
^ ^  # ^fT fa? 5 ^  % fa^ ff ir 

«Bf^T vfa^T Vtf 
«(§̂ T *T#t *%<$ »̂llC| ^P’h'l
5̂T T O  ^

^  <rar *t*tjt ^ f f̂ r̂ftr ^r r 
5f t  ferfiT apt ^  ?̂r % #ar^T TirtT, 

q f m fa? 5*r ^r^r vfa?w
%  ^ T T  eft 5 3 W  t  1

^  f̂r<r wA 537 *w?f $ *ft< tf.?t ^  
? n r ^  f r s ? r  ^?r ? k r t  5T^^T?r 

ft^T £ 1 ? m i m  ^ 7  fiMRjft |Wt 1 

t r  f^ r m  % f?^ spk
n v ffr  W rVFTr *  ? , rft
^tnr 1 f-r.^r *m i ^Tf-rir fa?'
far̂ T>TT T5f 1 T^T arnr faicT’TT 'T

1 4  m  ^  ^Pffrr fa? j t r  *r?r 
^rr+R ^ f r a ^ i f a ? ^ ^ ^  f^rftr 
f t  uprmx « t ^  #  sft %■

??r *?r *?> 55̂  1

4-t ^  #' st «fr fa? A WT4?r 
«qpT ^ J T  ^ ff T  T̂fcTT, s fffa r a  

|t TT ^ *̂TF51 TTm g f

Start Naushir Bhirucha: Mr.
Deputy-Speaker, Sir, this debate has 
largely concentrated on the definition 
of an Indian ship and has very lightly 
treated other important features of 
the Bill. The history of Indian ship
ping has been a story of steady 
neglect and deliberate suppression of 
the industry by the foreign powers for 
their own benefit. It is rather strange- 
that even after the war when H was 
for the first time reabsed how very 
important the merchant navy was, no 
efforts were made, excepting the ap
pointment of some committee and Is
suing of policy statements, to place 
shipping on a firm footing. It is v « y
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[Shri Naushir Bharucha] 
surprising that more than ten y«-ars 
back the target of 2 million tons was 
prescribed and still we are very far 
from that. It might perhaps interest 
the House to know that even at the 
commencement of the Plan, the ton
nage of shipping was as low as
125.000 GRT or 1/4 per cent of the 
world’s tonnage.

In discussing this Bill, the para
mount consideration, to tny mind, is 
•thait merchant shipping must form 
a second line of defence. It is not 
generally appreciated what a second 
line of defence can do, but if we 
remember the Dunkirk episode during 
the last world war when France col
lapsed and the British and Allied 
troops had to be withdrawn from the 
shores of France, we shall appreciate 
that it was not so much the British 
"Navy which helped the withdrawal; 
it was the merchant navy including 
the Ashing fleet which went to the 
rescue and saved the lives of nearly
330.000 British and Allied soldiers. 
I want this House to consider the tole 
of a merchant shipping of a country 
capable of saving over 330.000 lives of 
soldiers from a hopeless situation! I 
want Indian shipping to be primarily 
looked at from this, national point of 
view.

The Bill, apart from giving the defi
nition of an Indian ship, provides for 
the constitution of a National Ship
ping Board and a Shipping Develop
ment Fund. The pivot of the admini
stration will be the Director-General 
of Shipping and there are the usual 
provisions with regard to registration 
of ships, certification of registration 
with regard to the training and quali
fication of personnel, reference and 
determination of wage disputes and 
determination of wage disputes and so 
forth.

I come to the first important point, 
namely, what should be the concept 
„ f Indian shipping. Before we deter
mine that, we have got to Hear in 
•nind the very tardy pace of shipping 
development, the lack of internal

resources, the fast growing coastal 
trade and overseas trade, the very 
great need to save foreign exchange on 
shipping and the need for developing 
a tanker fleet which has been very 
sadly neglected and which assumes 
importance in view of the two refi
ne ies we are going to establish. As 
against this, there has to be balanced 
the possibility of undue influence of 
foreign capital participation on nation
al interests. That shipping develop
ment has been slow can be seen from 
the fact that notwithstanding what 
the hon. Minister in charge of the 
Bill has said that we will be able to 
achieve the Second Five Year Plan 
target, one is inclined to think that 
we will fall short of the target by 
nearly 100,000 tons. But it is not 
merely the Second Plan target f
900,000 tons that we have in view; the 
objective has been to cater fully for 
the needs of coastal trade, to secure 
increased share in overseas trade and 
also to build a tanker fleet. These 
are the triple objectives of the Second 
Plan so far as shipping is concerned.

By 1961, Indian shipping will have 
to carry nearly 8 million tons of coastal 
cargo and the quantum of overseas 
trade available then would be ' the 
neighbourhood of 18 million tons. It 
will, therefore, be seen that even if 
the objective of the Second Plan is 
jattained. Indian shipping will only 
carry a fraction of the coastal trade 
and a microscopic fraction of the 
overseas trade. Therefore, our im
mediate objective should be a target 
of at least 2 million tons which, by no 
means, is an exaggerated target.

The question is whether the shipping 
companies or Government can provide 
the necessary development for attain
ing this target of 2 or 2}  million tons 
from internal resources or from gov
ernment funds. The answer is a big 
‘no’. So far the Indian shipowners 
have urged that the target can be 
reached from internal sources. What 
are the internal sources they are 
talking of? It Is a bare reserve of
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Rs. 18 crores, w hich is not enough to 
acquire any adequate tonnage at all. 
It has to be borne in m ind that if we 
are aim ing at about 2 m illion tons, 
the entire investm ent would be round 
about Rs.- 300 crores. The servicing 
of this fund, w ith  debt charges and 
repaym ent of instalments w ill cost 
Rs. 25 crores a year. I doubt w he
ther any combination of .shipping com
panies can produce thiS. amount.

Therefore, the position is only this: 
either w e m ust havH shipping deve
lopment w ith foreign participation or 
no shipping development at all. I am 
aw are of the fact that there m ight be 
some dangers, which can be adequate
ly  safeguarded by necessary legis
lation against the possibilities which 
have been mentioned, that foreign 
participation may prejudice our 
national interests. That remote pos
sibility is there. But we have got to 
balance the advantages and disad
vantages and I am firm ly of the view 
that at least for the next 20 years, 
foreign participation should be slightly 
increased. I think the government 
form ula at one time put forward, 
nam ely, on the basis of l/ 3rd foreign 
and 2/3rd Indian, was a sound basis 
and w e should revert to that, because 
25 per cent participation has not so 
far induced sufficient investm ent of 
foreign capital in the shipping 
industry.

Therefore, this question is not to be 
looked at from  a sentim ental point of 
view. Those who say that foreign 
capital must be excluded for one 
reason or the other must also place 
before this House their suggestions as 
to w hat are the sources from  which 
shipping can draw  adequate capital to 
reach the desired target of 2 or 2J 
m illion tons. Therefore looking at it 
purely from  the point o f v iew  of eco
nomics, I am of the v iew  that in the 
national interests of the country 
foreign participation for a certain 
num ber of years is inevitable and 
must be welcomed. I rea lly  fail to 
see why, when in the case of the Oil 
India Lim ited w e are allow in g foreign 
capital to the extent of 66 per cent—  
in a most important industry— we

186 A  L .S .D .— 6.

should hesitate and fight shy of foreign 
capital participation, when w e know  
that both the directorate as w ell as 
the registered office of the shipping 
companies w ill be within this country

Sir, one of the points which deserves 
consideration is the creation of the 
National Shipping Board, on which
5 members of this House and 16 
members to be appointed by Govern
m ent w ill be represented. 1 should 
like to know what powers are given 
to this National Shipping Board. The 
name is v ery  big indeed. W hat Is it 
supposed to do? It is supposed to give 
advice to the Governm ent on such 
issues as are brought before it. It 
reminds me of one of our consultative 
committees w here w e spend a lot of 
time. I doubt whether Governm ent 
receives any benefit from  the advice 
w e give or whether it agrees to adopt 
any suggestions w e make. This 
National Shipping Board which is 
supposed to be the pivot of shipping 
is reduced to an important body. I, 
therefore, plead that the B ill should 
be so amended that the National 
Shipping Board m ig h t  have two types 
of functions, advisory and adm inis
trative.

W ith regard to the administrative 
functions, the entire Part V I of the 
Bill, namely, qualifications, grades of 
competency of officers, holding of 
examinations and issue of certificates 
and all that must be entrusted to the 
National Shipping Board. In other 
words, the training of personnel and 
creating a pool of reserve of officers 
to man the growing tonnage which 
w e are after, the question of the 
w elfare of seamen, their engagement 
and discharge etc., all these matters 
must be entrusted to the National 
Shipping Board, for making rules and 
regulations and final disposal. It is 
no use creating a National Shipping 
Board and keeping it m erely in the 
position of a consultative committee.

Coming to the Shipping D evelop
ment Fund, Governm ent sets up a 
Shipping Development Fund. The
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object w ould  be n atu ra lly  that it 
should be able to advance loans for 
purchase of ships, for furnishing 
guarantees fo r deferred paym ents, 
advances for construction of tankers 
and so forth. B ut w hat is the amount 
that is going to be there? Nobody 
knows. G overnm ent m ay contribute 
som ething; and such sums as they 
m ay receive— God knows from  where. 
M y hon. friend Shri M ahanty said it 
v e ry  n early  resem bles the post office 
savings account of a poor clerk  who 
opens an account w ith  high hopes and 
there is disillusionm ent at the end. 
I, therefore suggest that if the S hip
ping D evelopm ent Fund has to be a 
rea lly  effective force, sources must bn 
provided for its revenue.

These resources should come from 
a part of the amount of the develop
ment rebate which should be diverted 
to the Shipping D evelopm ent Fund. 
I am also prepared to say that a small 
surcharge on freight ra le— after exam 
ination of the freight rate structure- - 
m ight be imposed and that yield 
m ight be handed over to the Shipping 
D evelopm ent Fund. I am even 
inclined to think that a sm all tourist 
tax on passenger fares m ight be 
imposed and the proceeds should be 
handed over to the Shipping D evelop
ment Fund, because the Shipping 
D evelopm ent Fund has m any im port
ant functions to discharge and the 
sources o f revenue placed at its dis
posal are next to nil.

One m ore important point which 
deserves consideration is the reference 
of disputes to tribunals. The Indus
trial Disputes A ct is not m ade ap 
plicable and a new  procedure is d eve
loped. I am  told that nowhere in the 
w orld are disputes between seamen 
and the em ployers referred to a tribu
nal. The question here is that the 
procedure laid down is that the award 
of the tribunal m ight be modified by 
Governm ent. H ere w e  are accepting 
a  new  principle altogether, and the 
question should be w hether this House 
is prepared to accept the principle

which m ight be extended further to 
other labour legislation in this coun
try. It is v ery  dangerous and ye t 
there are two sides to the question.

The first side is that if Governm ent 
is perm itted to tam per w ith the 
aw ards of a judicial body, then the 
value of the aw ard begins to lesnen. 
But, at the 9f*ne time, the position of 
G overnm ent Tias also got to be appre
ciated because a tribunal m ight m ake 
an aw ard which m ight have far-flung 
repercussions on different industries 
which m ight not have been foreseen 
by the tribunal and which m ight not 
have been represented bef ore it.

Therefore, to m y mind it appears 
that before w e accept this principle 
com pletely w e shall have to think it 
over. I am of opinion that clauses 150 
«nd 151 should be dropped altogether 
and the position should be maintained 
as it is because I am not prepared, at 
this stage, to say that Governm ent 
should have unfettered pow er to 
m odify the aw ards of judicial tr i
bunals.

I think these are the important 
points which I have to raise. W e shall 
have occasion to discuss them in 
greater detail during the c la'isc by 
clause consideration when w e  hope the 
Governm ent w ill pay attention to 
these aspects.

v> awrt (TprrPrfr) :

JTsftor, 3  % gqmfrv
3WM <tft 7T Tfft ft
vfrr *t#, aft f f  £. m w yff. 

ft 1

jth *f?r 5«r ft fn  | %  ?rf*pr 

ifrr #  V tf
f?T^TT 5T$f fSTT I  sftr f*TTTT

*PTT % I fTOT* &T % XT?
I  *rt?
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A&A vfcz «R TPT VK I I 
•35̂  5m  *r^ srrra | «fir fftr 
to h  vr «rrc ^  »ptt £ «rtr twV 
^Ho t̂ ^WKi % farr ?̂T fiRT A r̂tf 

fern *niT ^ 1

ftrfa*T *?t fcqfa %
3 3Thr ^  ^ W  tr̂  *P%̂t fa*T T 
*it n f *fr, ftrfr*r sp̂ €V, u  - - 
y\r fttftz h gft fw -
f<si' ^  t 3f A t? sRTHmr f 1 
fjrerrficsrt ®rt top; # r̂*ft *p>f 
w  farm | 1 ^ sr'Fft fart*
* f  *Tf ?PfT f  .

“The Committee, however, is of 
the opinion that setting up of an 
official controlling organisation to 
ra tir -lalise the movement o f traffic 
and generally to organise the in
du stry on economic lines, should 
be only as a last and unavoidable 
resort; the G overnm ent can, m ean
tim e, evolve an official machinery 
to direct and assist the industry 
in bringing about the desired result 
as early  as possible, w ithdraw ing 
official direction in proportion to 
the progress made by the industry 
in organising itself.”

sftr s-r arra ^rrf
t  1 f*n^: *f# srrfaftmHr ^  err?; *r 

ĉTPTT TOT | far *ft TO
T̂Rrfr HFTT ^  *m<fRp; ffepr 

^ P T f^  *Pt fc^T ^ 1  TT ^  WT 
W  % f a t  ZTsST ^t«Tf^!EPT

vt £ aft % qft 
?̂crr | 1 vhrrfê OT *Pt sffir 

*rfrar #■ 1 n?r m<=r trfer 

* n ? « r  A  f a * r r  «r r  v fa  s c t r t t  «r r  
far f*rrft fafrsr faftrcfta A t̂?rrf%- 

^ 5 P T  *  f t ^  n  * p m  a r f o r  * f r  T O f  *  
f * r  j n i f w  ^  t t  f r » F %  1

i m  T̂fT̂T CTTFfr sft A tft 
JT?rf 9rrm *rr far *rt% ftrf'nr srfrff

S * r  * r r  f  Mip r̂ J i f f  
* P t v i r « < i{H  s f t r  v t q H ^ n r  |  1 

* t t » t  * T f  ? > r r  §  fa r  f i r f a ^ r  
*rr?r *ptttV £ ?ft fs#nr fafrrcft *t
^ P t f  ^T»T ^ m r  ^  $ ? f t  I ^JfspT q f c u i n r  
^  ^  ar^ 'T  %  ^ 0 ^
r,; ft 1 f t  ?T?r ^  | far
..JH-I flcrn %f'TJT #f>T?*r » I W  

= T̂%̂  I fTT »Ti

%  I f T T t J  #  ^rTRTT W T  |
f a r  JTW t  fa r  ^ r r >  STffT ^

^  ^  ^ r m  1 {*r  3 f t  s p t ^  
?> H^cft «ft ?rfr f t  «ftr ^  
? ^ F ? t  * r r  T f t  |  1

s ^ t  t ?  ^ r f T T  q T T f e f i m r c r  apt 
f^ ?r«T ^  = ^ r ?  ^ = t  T f r  t  1 #  t w  
^ T T  =TT^1T f  f a r  i ^ n r t  w  ? ? ^ t  #  
'P T f'^ T  T F f e f t r ^ J ^  q f t  f f H T  = ^ T fW  I 
P T f T  ^rpTJT q f  I  f a r  fP T  « T T ^  » T W  
f t r f a n  ^ fr 7 F%.- h t ? j t  « t t p  * n ^  

f  I f * T  T ^ H F t # f a r ^  ^TTf'T ?TTO
* r m  f  ff 'r  ? ? r  t s ^ t  A f a r ? f t

'PTf^R T^IT JFTcT % I

*p $  ^ r r ? j f t  A f a r  ^ T f V ^ r  a f t  
f trr> fr  r fA  tftr ^rm - ft

1 ^ f a r ? r  ? n q  fa r  f r ?  ? f s i n r  
^PT f̂t ?ft ?r?t %^r w  r̂A f t  
srrf «ft f̂ar-r *?. zk ^ ^ n t ^t^t 
^  1 f p r m  3 f t  ^ v r  f ,  ^  » r ^ t

f > r r  I rrsp  T p p r  r ^ z f f

% r̂r 5T=5TK far̂ T «rr, * f  T
<? 1 m*r f, 1 m v
f i r  FcT TJrt ^ r V ft  =¥ft ? ? > ?  ^  f a ^ j f t  

s f t » f f  ^ t  i m  * t p t  ^ r? r  ^ 7 ^  f  1 i j f  
t 1 wrzrr yri Tin A 

r n j rr̂r vrPT"! A *pzt nr ■

‘‘The definition of Swadeshi by 
the Congress has not been made 
by any irresponsible people but
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has been written in golden letters 
in  Young  India  by  Mahatma 
Gandhi and will remain enshrined 
for ever.  India does not desire to 
capture or control anyone else’s 
coast but she certainly and legiti
mately desires to reserve and con
trol its own coastal traffic for its 
own national shipping.  But there 
are persons in India who are pre
pared to defend  the interests of 
foreigners for the sake of a little 
monetary reward."

<ft IT? ST’JTT *e*T*T >TT$ TSH Tt TFT 

*ft 3ft fa 5*11} ’T I 5TT-

faPT 4 Tf3T f fa TTff TT  TTTfc-

fâPT  ffcTT  I

$*tft 5fR iTf Tft 5TTrft | fa ^
-■ ■"* — *v" -F+-   ̂ r-—  ^
v̂t'i H<̂4   ̂ TilTTST THidM

*>t VISWTdl t I W ^

Ijm* T̂T ̂ TfrTT f I STT̂T  5qpT

# >mw?ft  far̂sff 4 tS t 1

H 3?TTt 5TPT% Ttft t I 4  ̂p - 

jj fa ̂*11  fa*TT 3TPT fa f*T 3«TTt 

+HTfr1 Tt q̂T ?TT HT *flT ?*T 5Zf̂TTJT

* 5FIT *TT I $ ?fr*T fa&ff * T# f

*5TTt *T*T% £ | ^  »TR% Tt 

VM'I  *T Hu ■TT fT  SRc»T

I SPTT q*TT fw 3TT  eft fTTft 

TJTfT̂ ittT#* Tt Tfcnf tft JT ft

*rrcft t 1  <ttt> e*tpt forr stft 1

y + 3RHT *TT 3̂ fa f*T  TT

JTTTT   ̂I 3*T WT fTTT̂: &T Tt 

53 ?̂5T TT tft

ftlfHT TT TFT  ̂ fâTT wtr TT&ft 

T<.qfoqff % Tf*T̂ FT # ST?t Tff |

tt wrsr f»T wt̂ft Tt ̂ t? t| ̂  1
ft TfT ̂  fa 3|% Tt{ 5T58JT ̂TRT 

«l|4| v*l 1 >Jt«( *Tf 3pT 3THT rft  JTTTT 

■3ST  3tpt 1 <rnr f*r ̂t m'1|H Tt 

 ̂f, 3f* fa ITf ***ft  T̂t $,

fâfozft Tt r̂r t$ $ fa *rmt

ijff ̂ rrfir tm w i i  vnpft

# iTfT aRTHTT fa ?»T 3ft JHRf TT T|f 

T̂T̂f?T t̂ttt ftnr, «rtr fntt 

»mT  m  h rfcft 1 f̂âr  f 

 ̂fa  TT wi ̂1*11 I 3ft

*t*i i*t>i   ̂ ?ft n,̂ n Tt ̂mi ̂ iM<n t

 ̂̂ t eTTT> f̂t eiit̂ faiTT arm 1 5pr 

Wtf̂ R  «BTfTH MTTfgRp>qq  TT faft̂ 

TT̂  5 I

 ̂t  T̂W TTTf¥ft ̂  3ft jprfir ̂ 5t 
 ̂ XT̂ t ̂ 1  TT  VP̂t *1̂t ̂  ( 

f̂avr  ̂ *t «îi
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far’ T̂fTTT ft tfTWT  ̂ I  4 T̂f Tf*TT 
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f*nt 3ft
f̂t t 1 fR^forfw

*rt g*nr# m snrc* r̂jit *rrff̂  1 i*t 
*revrT *rsgt eftr ?r  ̂1 ?ptt 

VS Wtr «TFT STjft feTT W  eft ?mr 
^  wk farfiT srfrT mm ft <mift 1 

4t4,i 'fjft f w11 ?r?r «RT®r 
*Tf f w i  *TT TfT I I

fsrct 4 *ft :?nfcnr f 
sft fa  «ffiRT s i f r  srar * rm  ^ 

^ t  t  > ^  f'T Sfrar
Vl'+> H lit)  f  eft f!^ + l 3 f  5TCT?T
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T t  f  ^ w t  3faer gfw an v ? t  a w  
?n% # ijft rtt p̂t*t T̂5rr **ffanr ^  1 

*Tft ^TT T fR T  I  I

Shri Dasappa (Bangalore): Sir, I 
only want to speak on one or two 
aspects of the question. The first will
of course be regarding clause 21 of
the Bill. This seems to have become 
the bone of contention but I have no 
hesitation in saying that having regard 
to the various safeguards provided in 
that very clause as well as in other 
parts of the Bill, we need not hesitate 
to give the power to the Government

to allow or permit an investment of 
more than 25 per cent, of foreign 
capital. I listened to the esteemed 
Chairman of the Joint Committee, 
Shri Barman. He said that Indian 
shipping stood on a different foot
ing. I quite agree. While people 
have reconciled themselves to a 
share to the extent of 49 per cent, 
in the capita] of any company that has 
to operate in India, they should not 
for a like reason advance the argu
ment that in the case of Indian ship
ping we cannot go to the tune of 49 
per cent, so far as foreign investments 
go. The very arguments that he put 
forward would lend support to the 
view that we can still stretch the 
point further in favour of foreign 
investor. He has said that those 
critics did not In any way object to 
the rest of the provisions in clause 21, 
namely, where the percentage of 
directorship should be as much as 75 
per cent, in the hands of the Indians, 
where the chairmanship or the manag
ing directorship, etc. should be with 
the Indians and so on. They only 
object to this rather high percentage 
of 75 per cent, to be reserved for 
Indians. Precisely because there are 
those safeguards—chairmanship or 
managing directorship and the majo
rity of the directorship vest with 
Indians—why should there be any 
fear that increased investment in the 
company is going to jeopardise other 
interests of the Indian mercantile 
shipping or the national interests?

Shri Barman: In these cases, with 
these restrictions, no increased foreign 
capital will come. In these cases there 
was no such proposal.. (Interruptions)

Shri Raghnnatb Singh: That, I have 
said. If the percentage is increased.. 
(.Interruptions.)

Mr. Deputy-Speaker: Order, order. 
I do say to the hon. Members that 
these disputes would not be settled 
in this manner.

Shri Raghunath Singh: He was the
chairman of the Joint Committee, and 
my amendment in the Joint Com
mittee was for 60 and 40. So, how
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can he say ‘No*? Here is the amend
ment which I had tabled. (Interrup
tions).

Mr. Deputy-Speaker: Order, order. 
The hon. Member Shri Dasappa might 
proceed with his speech.

Shri Dasappa: I was only trying to 
reinforce the argument of my hon. 
friend Shri Raghunath and others, 
that we need not feel shy with regard 
to foreign investment flowing in, pro
vided the other safeguards are retain
ed and are made operative. I ask any 
of my hon. friends, including the hon. 
Minister, to tell me whether there is 
going to be any difficulty in the stand 
that I have taken, and whether the 
interests of India or of individual com
panies will suffer if we allow more 
money to come in, while at the same 
time retaining the other safeguards.

Shri Basappa (Tiptur): Imaginary
fear.

Shri Dasappa: My hon. friend Shri 
Tangamani was saying that there 
would be some risk in inviting foreign 
capital. I see no difficulty whatsoever 
in regard to that. But I would like 
to await the further argument and 
reasoning of my hon. friend the Minis
ter, and so, I defer my judgment about 
the wisdom of this particular clause 
limiting foreign investment only to 25 
per cent and not taking it beyond that 
even to the extent of 49 por cent. 
Therefore, I am prepared to agree 
with my hon. friend Shri Raghunath 
Singh in his suggestion that while this 
may act as a kind of a general direc
tion, it should not bind the hands of 
Government completely, and it should 
not make it impossible for Govern
ment where there are reasonable 
chances of more money coming in to 
accept a circumstance like that. It 
may be that Shri Barman is right 
when he says that with the number 
of hedges and safeguards, the foreign 
companies would be reluctant to come 
forward. It may be so, but I would 
ask why when that is the fact we

should go to the extent of 7$ per cent 
and 25 per cent. It sounds rattier 
strange in a statute of this kind. So,
I would very much like the hon. 
Minister to consider the amendment 
where Parliament wants to clothe Gov
ernment with more powers than they 
themselves are eager to seek. Pos
sibly, the hon. Minister felt that if he 
came forward with any such clause 
to clothe Government with extra 
powers, maybe, Parliament nught 
think that Government were eager to 
grab at more powers. But this is a 
matter where I am prepared to invest 
and clothe Government with all the 
powers, provided they assure us of the 
increased tonnage that we have aimed 
at.

Shri Raghunath Singh: It is the
second line of defence. So, they can 
take full powers.

Shri Dasappa: Somebody, I believe, 
my hon. friend Pandit K. C. Sharma 
seemed to talk lightly of the fact that 
the mercantile marine could ever be 
a second line of defenre That was 
rather a strange expression of opinion 
to come from an experienced legisla
tor like Pandit K. C. Sharma. In 
every country, the mercantile marine 
is the second line of defence. Shri 
Naushir Bharucha also was referring 
to that. I do not envisage such a kind 
of contingency as Dunkirk in Ir.dia, 
certainly not by any means. But in 
any case, the fact is there that the 
mercantile marine could certainly 
play a notable part in case of an 
emergent situation arising in the 
country.

After all, what is war? War is not 
necessarily a question of violence by 
one country against th-i other? We 
have got to wage war against so many 
things, against poverty, against dis
ease, against ignorance and so on. 
I think these are the great battles 
which the under-developed coun
tries have to fight hereafter, and 
I can conceive of nothing more 
helpful to fight these battles than the 
building up of our overseas trade, and 
the saving of the large amount of
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money that is being depleted today 
and taken away year after year, as 
also the development of coastal trade.

I, therefore, have no hesitation in 
lending such support as my humble 
voice can give, not only in support of 
this Bill but also in support of clothing 
Government with additional cowers 
to exercise their own discretion in 
suitable circumstances and enable as 
much of foreign capital as possible to 
come. I do not think it will in the 
least jeopardize the interests of this 
country.

Shri A. C. Guha: I think this Bill 
has been in general weli'cmed by 
every section of this House. This is 
the first attempt to consolidate a 
number of statutes and Acts regulating 
the merchant marine and allied sub
jects; some of them are more than 
centuries old. So, it is jjood that Gov
ernment have taken ihis step to make 
the Bill up to date and also consoli
date all the Acts into one Act. So, 
the Bill has become almost a marathon 
performance with 461 clauses. Any
how, the subject deserves that much 
attention from this House.

Most of the hon. Members, who have 
spoken, have dealt with clause 
21 relating to the definition of Indian 
shipping. I do not know why such 
a bone of contention has been crcated 
over this particular clause. I think 
in this matter we should be guided by 
the policy declaration made on 6th 
April, 1949, about participation of 
foreign capital in India, and I wish 
Government should have taken steps 
simply to guide them under that 
policy declaration without putting any 
rigid formula in this Bill. It may be 
relevant here to remind this House 
of the particular portion of that policy 
declaration on foreign participation:

“Indian capital needs to be sup
plemented by foreign capital not 
only because our national savings 
will not be enough for iapid deve
lopment of the country but also 
because in many cases, scientific,

technical and industrial knowledge
and capital equipment can best be
secured along wi*h foreign capi
tal.”

This is an aspect which should be 
borne in mind that it is with foreign 
participation, not, through loans, that 
we can get capital equipment and 
industrial know-how and other 
things which we lack at present or 
which we do not possess in an ade
quate measure s.t present.

From this point of view, I think 
that there should have been wider 
scope for foreign participation. In 
that declaration, it has also been 
stated that “we have enough pawers 
to see that the major interests irt 
ownership and effective control of an 
undertaking should be in Indian 
hands.” As long as we stick to this, 
namely that effective control and 
management should be in l .dian 
hands, I do not mind how much share 
capital a foreigner may possess in a 
company. Moreover, we have got 
enough powers under the Companies 
Act as also under the Industries 
(Development and Regulation) Act. 
So, whenever there is any necessity, 
we can simply use those powers given 
by these two Acts to nee that the ship
ping industry is run in the interests 
of the nation.

Yesterday, Shri C C Patnaik had 
mentioned that other industries were 
on terra firma—on solid ground, but 
a ship would be rooming over the 
liquid waters all over the world, and, 
therefore, there .--liould be some special 
attention toward.- this industry. But 
that attention should be given not to 
the ̂ iapital invested in »he industry, 
but to the penonnel who will be 
managing the ship on high seas.

Sir, I think we should have taken 
the utmost care about the seamen.
I come from a port town, and I am 
sorry to say that about 80 per cent 
of the crew and seamen recruited in 
Calcutta are non-Indian nationals. I 
hope the hon. Minister, Shri Patil, 
will take due notice of this. I am
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sorry that this Bill has not provi
ded anything for the Indianisatipn 
of seamen. In clause 95 there is some 
provision with regard to the employ
ment of seamen. I do not know 
whether that clause would give any 
power to the Government to see that 
Indian nationals are recruited and 
foreign personnel are replaced as 
rapidly as possible. Moreover, there 
is the marine engineering college in 
Calcutta. Some young men are being 
trained there. But it often becomes 
very difficult for them to go out into 
the sea as seamen because those who 
are already engaged there do not allow 
anybody outside their own circle to 
come in. They make it impossible for 
new entrants, for our Indian nationals 
who are educated and trained in the 
Government institute, to stick to their 
jobs. Some cases like this must have 
been brought to the notice of the hon. 
Minister and I hope that he will take 
steps to see that such instances do not 
occur in future and a proper atmos
phere is created for those who are 
trained to get themselves recruited 
and work properly in Indian ships. In 
Calcutta, recruitment of seamen is 
even now mostly done from among 
non-Indian nationals. I hope the hon. 
Minister would take care to see that 
gradually the number of non-Indian 
nationals is reduced and within five 
or six years there is complete Indian- 
isation of seamen. He should fix a 
target date by which this should be 
completed in a very important sector 
of our industry. Sir, merchant nevy 
has been called the second line of 
defence. That is an admitted thing. 
But unless the personnel who would 
be running the ships are also Ii^tans, 
this second line of defence m a ^  be 
sabotaged at any time.

In this connection I would like to 
Invite the attention of the hon. Minis
ter to another important matter. 
Even though merchant navy is called 
a second line of defence, it cannot be 
an effective second line of defence 
unless we have also got a ship
building industry. In fact, the second

line of defence of the entire country 
from all points of view is the indus
trial development of the country. For 
the merchant navy to be a real mari
time strength for the country, we 
should have our ship-building indus
try also.

The progress made during these 
years in marchant shipping cannot 
be said to be very satisfactory. Our 
target fixed in 1947 was two million 
tons. I think Government accepted 
that target, and that target was to 
be achieved within five or six years. 
That was also mentioned in the policy 
declaration of 1950. By the resolu
tion of 1950 Government accepted 
the report of the Sub-Committee of 
1947. We are now in 1958. We have 
passed eight years even after 1950. 
What is our achievement? I am very 
doubtful whether we have yet posses
sed the tonnage that was the target 
during the First Five Year Plan. Dur
ing the First Five Year Plan we were 
to possess six lakh tons. I think by the 
end of the First Five Year Plan we 
could possess only about 4,80,000 tons 
and 1,20,000 tons had been ordered.
I am  not sure whether the tonnage 
that had been ordered have all been 
received by now.

Then, nine lakh tons is the target 
for the Second Five Year Plan. I do 
not know whether it would be possi
ble for the Government to achieve 
this target. For that purpose also, 
foreign participation would be more 
helpful. We should not be so very 
nervous about foreign participation. 
We are an independent nation, and 
we can protect our interests. There
fore, even for the achievement of the 
target of nine lakh tons in the Second 
Five Year Plan, if necessary, we may 
consider whether further foreign par
ticipation should not be accepted and 
offers invited for that purpose. I 
would suggest that clause 21 of the 
Bill may be modified so as to give 
some flexibility to that clause so that 
in any national emergency Govern
ment can, for the interest of the 
nation, take advantage of foreign 
participation.
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I  do not know why Government 
have made this National Shipping 
Board such an innocuous and impo
tent body. That is the first operative 
clause of the whole Bill, clause 4, 
which proposes to establish the 
National Shipping Board with 21 
members including five Members from 
this House. This Board, according to 
this Bill, has practically no authority, 
and it has got nothing to do. I do not 
know how often it will meet. It may 
even meet for some formal business 
once or twice a year without render
ing any useful service either to the 
shipping industry or to the nation. 
Every power has been concentrated 
in the hands of the Director General.
I do not mind that. But there should 
have been some liaison between the 
Director General and the Shipping 
Board; otherwise the Shipping 
Board would be completely un
necessary. It is no use having a Board 
without giving it any power—a Board 
of 21 members including five Members 
from this House. I may humbly sug
gest that it would not be worthwhile 
for the Members of this House to go 
to a Board which would not possess 
any real authority or power to help 
the Government, to help the interests 
of the nation.

I have also some objection with 
regard to the Shipping Development 
Fund. It is said that the expenses of 
the Shipping Development Fund Com
mittee will be the first charge on the 
Fund. I would like the Minister to 
revise this provision. The Govern
ment should meet the expenses of this 
Commitee. The Committee should 
not be allowed to draw upon the Fund 
which has been set apart for develop
ment of shipping, for meeting its own 
expenses. The Government should 
make a grant of a few thousand rupees 
to this Committee, instead of allow 
this Committee to draw its own 
expenses from a Fund which has been 
created for the development of ship
ping industry. I would like the Min
ister to revise this provision in such 
a way that it should not be within 
the competence of that Committee to 
spend that Fund for its own expenses.

There is another proviso here about 
the Passengers Welfare Excise. That 
is a good suggestion. I have nothin* 
to say about the objects and aim« of 
that suggestion. But the way in 
which so many cess funds are being 
utilised has not left a very satisfac
tory impression on the minds of the 
Members of this House who have 
looked into the working of the com
mittees and boards that are handling 
such funds in different matters. I 
would like the hon. Minister to pay 
special attention to this aspect and see 
that the Passenger Welfare Excise 
Fund is properly utilised for the 
welfare of the passengers and it is 
not allowed to accumulate year after 
year as has been the case in respect 
of so many other funds. He should 
also see that it is not diverted for 
some other purposes which may not 
really tend to the amelioration of the 
conditions of passengers.

Lastly, I should like to mention 
about the sailing vessels. I am glad 
that this matter has been brought 
within this Bill. I think Shri Patil 
knows well how the Arab Dhows in 
the western coast have been engaged 
in coastal traffic and the Government 
has no power or authority to control 
that traffic. They have also been 
indulging in certain anti-social activi
ties. Most of the smuggling and 
similar other things are done by Arab 
Dhows. I am glad that this Bill has 
brought sailing vessels within the con
trol of this Act. I only wish that 
sailing vessels may be developed. 
Most of the sailing vessels, or at least 
a considerable portion of it, on the 
western coast belong to non-Indian 
nationals, they belong to Arabs. I 
wish that sailing vessels may be 
encouraged on all the coasts—eastern 
and western coasts. If necessary, the 
Government will set apart a separate 
Fund for the development of these 
sailing vessels to do some coastal 
sailing.

15 hrs.
The policy of Government envisages 

a tonnage of nine lakhs in Indian 
merchant shipping, and that would 
enable our shipping to handle only
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about 12 to 15 per cent of our over 
seas trade and about 50 per cent of 
our trade with adjacent countries. 
The 1950 policy declaration was that 
about 75 per cent of our trade with 
adjacent countries should be carried 
by Indian shipping and 50 per cent 
of our overseas trade should be done 
by Indian shipping. So, we are now 
limiting our target to only about 12 
to 15 per cent of the overseas trade. 
I think that is a big climb down, and 
I hope the Minister will see that this 
is increased rapidly so that the annual 
drain of Rs. 150 crores as freight to 
different companies may be stopped.

With these few words, I support 
the Bill, and I hope the Government 
will see that the clause about foreign 
participation is so amended that the 
Government may have power and 
authority, in an emergency, to utilise 
that foreign participation.

Shri Raj Bahadur: Mr. Deputy-
Speaker, Sir, while pleading for ex
tension of time for the general dis
cussion of the Bill, as reported by the 
Joint Committee, the hon. Member 
Shri Naushir Bharucha interjected 
and said that this Bill was a monu
mental one. It is indeed monumental 
and it is momentus also. It is momen
tous in the history of shipping and it is 
monumental also because it happens 
to entomb within its ambit so many 
other previous Acts. Not only because 
of its size but also because of its im
portance and the provisions that are 
incorporated in the Bill, we will call 
it monumental as well as momentous.

The hon. Member who opened this 
debate started with the preamble. I 
am referring to Shri Tridip Kumar 
Chaudhuri. I will start with what he 
said. He said that our preamble 
should have been more comprehen
sive; that it should have given an idea 
of what we proposed to do about our 
shipping in regard to its development 
and expansion, and that it should also 
reflect our national aspirations. We 
all know that our Bills do not have a

preamble. We have the Long Title 
and as such it is obvious that a praam, 
ble which can perhaps reflect in con
crete terms or at least vaguely indi
cates the contents of a particular 
legislative measure is not found here 
and a long title may not go to that 
limit. But the long title that we have 
now got before us does contain a broad 
indication about our national objec
tives in regard to shipping and it is 
truly symbolic of our aspirations in 
this behalf.

In regard to the analogy that he 
tried to draw between our Bill and 
the US Act on shipping, he said that 
we should have taken a cue from 
them. It will further be noted that 
so far as the U.S. Government is con
cerned, they allow subsidies namely 
constructional, differential and other 
subsidies. Their law requires that 
certain types of cargoes shall be 
carried at least to an extent 
of 50 per cent in their own bottoms. I 
do not think we are in a position to 
allow these subsidies to that extent 
to our shipping as the Americans had 
given. That is another reason why 
we cannot follow their line.

The next point that he made was 
that the executive functions of the 
Director-General should be vested in 
the National Shipping Board. Another 
point was that the Director-General 
has got very extensive powers and 
perhaps some Members used the word 
“dictatorial”. So far as these powers 
were concerned, we know that the 
functions of the Director-General with 
regard to this particular Bill will be 
mostly derived from the Government, 
because it is the Government which 
has been clothed with the authority 
or the power in this behalf.

I would refer the House to clause 
7(2), where it is mentioned that is the 
Government which is clothed with the 
power to delegate. That would give 
us an idea about this:

“The Central Government may,
by general or special order, direct
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that any power, authority or 
jurisdiction exercisable by it
under or in relation to any such 
provisions oi this Act as may be 
specified in the order shall, subject 
to such conditions and restrictions 
as may be so specified, be exercis
able also by the Director-General 
or by such other officer as may be 
specified in the order” .

It is obvious that the Central Govern
ment will have to make up its mind, 
and in the exercise of its own discre
tion, will have to give and delegate 
certain powers to the Director- 
General. But apart from that, the 
powers of the Director-General, as 
such barring a few clauses in regard 
to certain technical matters, are not 
so wide and we cannot by 
any stretch of imagination or any 
process of reasoning say that they are 
dictatorial or that they are in the 
nature which might be considered to 
be repugnant to the spirit of this Act 
itself. Therefore, let us not be taken 
away by this impression that the 
Director-General has been clothed 
with undue authority under the pro
visions of the Bill.

'Sh.Z second point that w have »-* 
to bear in mind is, that if we clothe the 
National Shipping Board with the 
executive and administrative func
tions, it would hardly be reasonable or 
possible, because, after all,'in the day- 
to-day discharge of his duty, what has 
the Director-General to do? His con
stant functions, broadly speaking, can 
be divided into two categories. First
ly, commercial and developmental, 
and secondly, technical and adminis
trative. Under technical and adminis
trative functions, he has got to carry 
on the survey of the ships, the train
ing and recruitment of seamen, and 
the training and recruitment of mer
chant navy officers. Then, in regard to 
these matters also, it is left to the 
Ministry of Transport to formulate its 
policies, and those policies are imple
mented by the Director-General and 
his colleagues of his department 
«trictly within the terms and condi
tions which have been referred to in 
clause 7(2) and have been laid down

for him. So, we cannot say that these 
functions can be discharged by the 
National Shipping Bo:., j  Z2 such. 
After all, the National Shipping Board 
may also have to appoint somebody 
to discharge its executive functions. 
The Board and its members cannot 
carry on the survey of ships; they will 
have to employ somebody. They 
cannot provide or make all arrange
ments in respect of training and other 
things. So, let us consider and decide 
for ourselves whether we should leave 
to the National Shipping Board itself 
all these functions, these technical 
and administrative functions and 
several other questions that come up 
before the Director-General in the 
discharge of his duties.

There is another cogent reason why 
1 think it is not possible for the 
National Shipping Board to take upon 
itself the functions, executive or 
technical, because, apart from these 
technical and executive functions, i f  
we go a step further, we will find that 
in some matters, the Director-General 
has also to exercise, and the Govern
ment has to exercise, some judicial or 
quasi-judicial functions also. In this 
particular body which will come into 
being under this Act, namely, the 
National Shipping Board, we shall 
have three principal elements,—the 
shipowners, the seamen and Members 
of Parliament, and such other interests 
as have been referred to in sub
clause (2) of clause 4. There are 
representatives of shipping interests, 
representatives of seamen and Mem
bers of Parliament. The shipowners, of 
course, have got to have their ship3 
surveyed by somebody, some execu
tive and technical officers. Should that 
function be discharged under the 
policies or on the lines dictated by 
them whose own ships are to be 
surveyed. Then there are certain 
matters about training, certificates of 
competence and standards of efficiency 
so far as seamen are concerned. So, if 
both of them sit and decide about 
things pertaining to the training and 
the standards, it will become difficult.

Then comes another question of 
allocation of financial assistance, loans.
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[Shri Raj Bahadur] 
etc. In all these maters, it is obvious 
that we cannot make the person who 
comes to he judged the judge himself. 
After all, somebody else has to act as 
judge for him. In his capacity as 
member of this board, we would like 
him to exercise his discretion only in 
regard to functions described in the 
section as best as he can, without any 
consideration of the sector or section 
he represents. That is why we 
thought it would be much better if 
the executive functions are left to an 
executive officer.

A  parallel was drawn again to the 
U.S. pattern and it was said they have 
got the U.S. Maritime Commission and 
the U.S. Maritime Board. In regard 
to that also, it is well-known that 
before 1946, the U.S. Maritime Com
mission exercised these functions and 
some judicial functions also. Then, 
after sometime, they also came to the 
conclusion that they must have some 
administrator. They did have an ad
ministrator and the functions of the 
Maritime Commission were given to 
him mostly. When the Maritime
Board was set up, the administrator 
himself was made the Chairman.
There also for executive functions, 
they have now got a separate officer 
and it is more or less on par with the 
Director-General of Shipping that we 
propose in this measure, so far as 
duties and responsibilities are concern
ed.

The next point that was made was 
that the Shipping Development Fund 
Committee is not effective and clause 
16(2) will impose rather severe
restrictions on its functions and 
duties. A ll that the said sub-clause 
says is:

“The Committee shall not grant 
any loan or give any financial 
assistance to any person referred 
to in sub-section (1) except on 
such terms and conditions as the 
Central Government may from 
time to time specify.”

O f course, the function of formulation . 
o f policy keeping in view the financial

and other resources and other circum
stances that obtain at a particular 
moment wiil have to be left to the 
Government and within the four 
comers of that policy, as reflected in 
the terms and conditions prescribed, 
we shall have to make this Shipping 
Development Fund Committee func
tion. These terms and conditions will 
have to be prescribed by somebody 
and that somebody can only be the 
Government. Once these terms and 
conditions are laid down, I do not 
think there will be any limitation so 
far as the functioning of this parti
cular committee is concerned.

Shri Goray: Will he tell us what will 
be the relationship between the Ship
ping Board, the Director General ot 
Shipping etc.?

Shri Raj Bahadur: I can assure the 
hon. Member that there is going to be 
no overlapping or conflict between 
these various bodies and functionaries, 
because the functions of each one of 
these are definite.

Shri Guha said that the National 
Shipping Board is going to be 
an impotent and innocuous body. 
I beg to differ from him res
pectfully. ( Interruptions). Impo- 
tency or otherwise of any being 
depends on his own strength and on 
his own way of thinking. Clause 5 
says:

‘The Board shall advise the
Central Government—

(a) on matters relating to 
Indian shipping, including the 
development thereof; and

(b) on such other matters 
arising out of this Act as the 
Central Government may refer 
to it for advice.”

So, there is nothing left here. So, 
there should be no fear 011 the score 
that we are going to make this body 
ineffective or we art net going to 
make full use of i t  Otherwise, we 
should not have given the first place 
in the scheme of this Bill itself, unless
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we wanted that this body should be 
effective and helpful in the develop
ment and expansion of Indian shipping.

The next point that was made was 
by Shri Patnaik that this Bill should 
have been drafted from the vi^w-point 
of defence. Many hon. Members have 
placed a good deal of emphasis on 
this point that we should consider 
this as a second line of defence. I 
think some remarks were alro made 
by my hon. colleague Shri Barman in 
this connection. I only want to say 
that we have consulted the Ministry 
of Defence in this and we have follow
ed their advice. In fact, one of the 
provisions that a naval officer namely, 
who happens to come to Merchant 
Navy would be exempted from the 
examination has been adopted in the 
Bill on their advice. So, it cannot be 
said that we have not taken that view
point into consideration.

Let us not forget* that this 
second line of defence depends for 
its effectiveness and efficiency on its 
operation and its size. What is need
ed by India’s shipping is •> larger 
size and tonnage. We are yet far too 
behind so far as actual tonnage is con
cerned. We would like to go much 
ahead and increase the tonnage, so 
that it may be very efficacious and 
effective.

Shri Parulekar said something 
about that disputed and controversial 
clause 12 of the previous Bill, which 
corresponds to clause 21 of the present 
Bill as it has emerged out of the 
Joint Committee. He used quite a 
plethora of epithets. He said it was 
an act of national betrayal, we have 
gone to the depth of degradation and 
all that. I will not repeat all those 
words nor reply to them in similar 
terms. But I will only give the back
ground. We all know that the present 
law on shipping is the 1923 Act and 
that Act does not provide either for 
registration nor for extra-territorial 
application. It was silent on all those 
matters, and we had to follow the U.K. 
Act of 1894 and 1938 in all those 
matters. Soon after 1947, after the 
attainment of independence, it was 
decided without any hesitation that

we should have our urn legislation 
for this purpose. As a matter of fact, 
he related that particular slory. A  
big battle had to be fought all thesa 
years, since 1894 or perhaps even 
earlier than that, till 1947, to have a 
measure consolidating and revising 
the law in respect of shipping and 
we had failed. It was only after the 
advent of independence that we could 
do it, and we started it. It was not 
simple, because the various measures 
were scattered in so many Acts and 
so, the very act of consolidation and 
revision took time.

So far as this particular clause is 
concerned, it does not mean that we 
disown responsibility for the way it 
has been formulated. It was not by 
mere accident or design—to use the 
same phraseology he used—or other
wise that this came into being. We 
just followed the pattern that was laid 
in the U.K. Act. In the U.K. Act 
there were two provisions. The first 
was that any member of the Common
wealth could own its own ship; the 
ship may be 100 per cent owned by 
any Commonwealth country. The 
second was that it should be registered 
in U.K. and it should have its princi
pal place of business in U.K. Even 
taking the definition in clause 12 of 
the original Bill, it says that at least 
33 shares are held by Indian ship
owners. To that extent, it could have 

«been considered an improvement on 
the parent British Act. So, it was no
body’s purpose just to spite anybody 
or go out of the way to help foreign 
participation. The second condition was 
“the ship is owned by a company", 
such a company, should be one a? 
defined in the company law in 
our own country. There also we 
were on the same ground, but 
various interpretations were put on it 
and a good deal of heat was generat
ed in the controversy, that could have 
been avoided. I am sure that but for 
this controversy, this particular provi
sion in the Bill could have been consi
dered in a calmer atmosphere, but I 
will not go into that. Even in regard 
to this particular provision contain
ed in clause 12 of the original Bill,
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[Shri Raj Bahadur] 
let us consider what was the whole 
structure and have an analysis of the 
whole thing.

H we advert to the 1947 policy reso
lution, it has got four ingredients, so 
far as the essentials of an Indian ship 
are concerned.

It says:

“The Government of India have 
accordingly, come to the conclu
sion that in the present conditions 
the criteria to be satisfied by 
companies to be qualified for 
being treated as Indian shipping 
companies should be as follows:

(a) the steamers of the com
panies should be registered at 
the port or ports in British 
India; provided Government are 
satisfied that any company is 
prevented from complying with 
this condition for circumstances 
beyond its control, it may be 
modified suitably.” !

This was about registration. Then:
“ (b) at least 75 per cent of the 

shares or debentures should be 
held by Indians;

“ (c) all directors should be 
Indians; and

“ (d) Managing Agents, f any, 
should be Indians.”

Apart from that, it further says:
“The Government of India wish 

to add that any company which 
finds it difficult to comply with 
any of the points (a) to (d) may 
apply for Government’s specific 
approval to its being treated as 
Indian ship. Such application will 
be considered by Government in 
the light of the reasons for which 
the company asks for special 
treatment and the circumstances 
which prevented it from comply- 

% ing with all or any of the condi
tions.”

Even there, the Government wa: 
given discretion to allow foreign 
participation. That being so. let it be 
understood clearly that the first cri

terion was in regard to registration. 
But the other three, criteria were 
definitely for the take of assistance, 
aiding Indian shipping companies, 
granting concessions, financial assist
ance, coastal trade reservation, advanc
ing loans and so on. Otherwise, we 
could not find a Mugal line, which is 
hundred percent foreign owned, func
tioning here. So, it is obvious that 
clause 12 was the definition of an 
“Indian ship” only for the exclusive 
purpose of registration; nothing, so 
far as assistance is concerned.

It will be a very unkind cut, it will 
be, I should say, an act of grave in
justice, may be due to certain reasons* 
if motives are attributed to drafters 
of the Bill, that they have something 
to do with some foreign interests. It 
is impossible to conceive that any 
Indian worth his salt can think of 
bartering away the interests of Indian 
shipping and assist any foreigner in 
that respect. So far as loans, assis
tance or any other concession are 
concerned, that could have been given 
only if the ship or shipping company 
has satisfied the rest of the three 
ingredients. So you can see that we 
have not the slightest fluctuation or 
hesitation in our policy. We have 
constantly followed the same policy in 
regard to assistance and loans and 
even in this particular clause there 
was nothing so intended so far as the 
assistance part or concessional part of 
shipping is concerned.

Shri Parulekar (Thana): May I ask 
a question?

Mr. Deputy-Speaker: He is not
yielding.

Shri Raj Bahadur: There was an
other reason why they did so, and 
that reason also was a part of history. 
If a ship happens to carry Indian flag, 
it is in our control. That is one 
thing. It has to obey our laws. 
Secondly, it has to employ, if we so 
desire—and we have made a provision 
only our officers and our men. Third
ly, in times of emergency, if it is 
flying an Indian flag, without violating 
any foreign treaty obligation, we can
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bring it under our control. It is these 
*hxee obvious advantages that the 
framers of this particular clause kept 
in view. That is why they kept the 
registration aspect of the whole thing 
separate from the promotional aspect 
of it. The promotional aspect was 
completely kept separate. It would be 
unkind if we impute motives and say 
that they did so, because they were 
agents of foreign companies and they 
were assisting them. It is inconceiv
able. I am saying this, not because 
I happened to be there when it was 
drafted. In fact, I was not there when 
it was drafted. But I think it would 
be the height of injustice, if we say 
that.

Shri Raghunath Singh: Nobody in
this House has suggested that.

Shri Raj Bahadur: Now I need
hardly refer to that.

The next question was about the 
treatment of seamen in the new Bill. 
I will assure the hon. Shri Parulekar 
that it was farback in 1948 that we 
decided to implement the relevant 
convention in regard to improvement, 
of accommodation for seamen in ship?, 
and since 1948 all the new ships that 
we have got have provided accommo
dation to the crew according to the 
standards laid down in the Conven
tion. Even in second-hand ships we 
are trying to effect improvement in 
regard to accommodation available 
for seamen. Therefore, he cannot say  
that we have been oblivious to their 
needs or to their welfare. The Bill 
also provides for inspection of crew 
accommodation by Government 
officers. The ships may even be 
detained if the accomodation is not up 
to the mark. I would refer the hon. 
Member to clause 168, where it has 
been provided. We have done all 
that, so far as accommoda'ion is con
cerned.

He made a reference to the Royal 
Commission on Labour. The Commis
sion’s recommendations were accepted, 
and even implemented, most of them, 
long ago. We also know that there is

a National Welfare Board in existence, 
whose duty it is to be not only the 
guardian but also the protector and 
promoter of the welfare activities, so 
far as they relate to seamen. Then, 
apart from the National Welfare 
Board, there are so many committees 
which are appointed to look into the 
questions of health, insurance and 
other things about seamen.

Lastly, we have got the bipartite 
maritime board to deal with all such 
matters as may be referred to them 
in regard to the disputes between the 
seamen and the ship-owners etc. 
These are the various provisions that 
we have got in this Bill, and I think 
that all that could • reasonably be 
expected from the Government today 
for seamen have been done, and any 
criticism on that score will have to be 
judged againbt the background of these 
hard facts.

A reference was made to the em
ployment of a large number of 
Pakistani searnen that we have got in 
our country. Let it be recognized 
that our country is a very important, 
rather one of the most important, 
recruiting ground, so far as seamen 
are concerned, not only for our ships 
but also for foreign ships. Out of
60,000 and odd seamen that we have 
got, our ships require only 5,000. The 
rest of the seamen have got to seek 
jobs on foreign ships. So, we have got 
to create and maintain conditions in 
which we do not lose this valuable 
right or valuable heritage that we 
have got, so far as recruitment is 
concerned.

Let it also be recognized that from 
year to year we have made progress, 
so far as training is concerned. We 
have got, as the House knows, three 
institutions—Mekhala, Nau Laksh>
and Bhadra—which are turning out 
trained people. We have already 
trained—I am speaking from memory 
—about 10,000 seamen. Then, 10,000 
seamen have been recruited during 
this year.

Then, the hon. Shri Guha said that 
even today about 80 per cent of the
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[Shri Raj Bahadur] 
seamen that are recruited in Calcutta 
are foreigners. Perhaps he hai refer
red to the Pakistanis. But I can 
assure him that at the time of inde
pendence their percentage was 90. 90 
per cent of the seamen recruited in 
Calcutta were Pakistanis. Now that 
percentage has come down to 55. We 
are not satisfied with it. We would 
like to have our own seamen as much 
as we can. Then, of course, we shall 
have to deal with this question on a 
humanitarian basis. We shall have to 
take all necessary precautions so that 
we do not provoke people on this 
account.

I may perhaps be failing in my duty 
if I do not refer to one particular fact, 
which is always paining us, and that is 
whereas we give all the facilities to 
the Pakistani seamen, our seamen 
sometimes are not treated with the 
same courtisy and with the same res
pect or with the same accommodation 
by Pakistan on the other side. In the 
•ase of inland water transport, we 

find that even for getting a visa they 
ire put to a lot of difficulty and only 
by some negotiations at highest levels 
are these points settled.

So far as Bombay is concerned, I 
may say that now we are able to meet 
the demands for seamen for the deck 
and engine crews and for the saloon 
crews. So, we have taken good care 
to take some measures there also.

15.30 hrs.

(S hhi M o h a m m e d  Im a m  in the Chair]

About unberthed passengers, a Deck 
Passenger Enquiry Committee was 
appointed in 1947, which made re
commendations for improvement of 
travel conditions, including provision 
of bunkers for long voyages. Now I 
may tell the House that for all 
voyages extending over 120 hours it 
has been laid down as a rule that 100 
per cent bunkers will have to be pro
vided. That has been done. For 
voyages below 120 hours and more 
than 48 hours, bunkers for 25 per cent 
of the complement of the passengers 
will be provided. Four advisory com

mittees have been set up to look to 
the comfort and convenience of the 
unberthed passengers at Bombay, 
Calcutta, Madras and Visakhapatnam.

Then, I come to the next point which 
is in regard to the Industrial Disputes 
Act and how its provisions have been 
incorporated in this particular Bill. I 
may say here that so far as this parti
cular provision is concerned, we can 
say that there are three points of 
difference between the Industrial Dis
putes Act and the relevant clauses in 
the Merchant Shipping Bill. First is 
that the Industrial Disputes Act bans 
the appearance of advocates except 
with the consent of both the parties'. 
There is no such provision in the Mer
chant Shipping Bill. The second u 
that the Industrial Disputes Act pro
vides for an award to be enforced for 
a minimum period of twelve months 
in the first instance and thereafter 
indefinitely until two months, notice is 
given by both the parties. Both these 
provisions are now sought to be incor
porated in this measure under amend 
ments moved by me, i.e., amendments 
number 185 and 188.

The third point of difference is the 
provision in the Industrial Disputes 
Act that where the Government 
rejects or modifies the award the 
papers should be laid before the 
Parliament. This is not there in the 
Merchant Shipping Bill. But this is 
for valid reasons, one of these reasons 
being that we have got the National 
Maritime Board which is there for 
settling our disputes. Besides the 
Board, if the dispute is not settled, the 
DG’s offices are used and conciliation 
is arrived at. We have got all this 
machinery. In these cases because we 
have to deal largely with foreign ship
ping interests it is not desirable thai 
we should take the matter further for 
obvious reasons.

Then something has to be said about 
another important point which was 
raised in regard to home trade limits. 
In this respect I  would like to "Rvite 
the attention of the House to article
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2(b) of the Seamen's Requisitioning 
Agreement Convention which has 
been ratified by us. This defines the 
home trade vessel as a vessel engaged 
in trade between a country and the 
ports of a neighbouring country which 
is geographically determined by the 
national law. It will be seen that this 
article gives only limited scope for 
national governments to go. We 
cannot go to Aden or to East Africa 
for that purpose but as the amend
ments would show we have proposed 
not only to include Burma—we have 
already included Burma in the clause 
—but also the whole of Malayan 
Peninsula. Apart from the above, the 
definition has been conceived primarily 
in the interest of the safety as large 
modern ships are provided with 
numerous additional equipment and it 
is considered that they should be 
manned by foreign-going officers.

I think, these are the more impor
tant points to which I thought I should 
make a reference and I hope that with 
the reception and the welcome that 
this Bill has received it will soon 
become law after such modifications 
and amendments as the House in its 
wisdom might choose to effect.

Shri Rajendra Singh: Mr. Chair
man, Sir, after lucid explanation that 
the hon. Minister gave while open
ing the debate here and several wide 
grounds being covered by my hon. 
colleagues, I did not feel that I had 
any necessity of taking up the floor. 
But, as the hon. Minister has said 
that unnecessary heat and passions 
have been generated I feel called 
upon to make some replies to those 
impassioned arguments. Before I  do 
that I would like to mention some
thing about the explanations that the 
hon. Minister has just now made 
about the National Shipping Board.

He says that the DG, as he is today 
or as he has been defined in this 
Bill, and his office does not come in 
conflict with the functions that will 
devolve on the National Shipping 
Board. The very explanations that he 
has given contain that so long a» 
theM is DO and you have the Na

tional Shipping Board they would 
never pull on smoothly. He has cited 
the instance of USA. In USA, he 
has said that the Chairman of the 
Maritime Board happens to be the 
chief executive. Now he says that 
even if there is no DG, the National 
Shipping Board shall have to appoint 
an officer to discharge the functions 
allotted to him. That is inevitable. 
Then in that case I do submit that 
the National Shipping Board can as 
well have a Secretary. What is the 
sense in having an officer from the 
All-India cadre? As soon as you have 
an officer from the pool of the All- 
India Services—when I say this I do 
not mean any disrespect or reflection 
on any person; I have high regard 
for many of our officers whose inte
grity, whose character and whose 
devotion for the country would not 
be challenged—nonetheless, the very 
climate and the very atmosphere of 
their being an All-India Service 
generates in one a sense of unneces
sary elevation. When you have that 
naturally that comes in the way of 
democratic functioning. So, if at all 
we want to have an autonomous body, 
it should be charged with the res
ponsibility of developing the shipping 
industry from the commercial angle. 
Then, surely you can have a full- 
fledged and full-blooded National 
Shipping Board with a Secretary. If 
that Secretary is imported from the 
All-India Services, then my objection 
lies there. You can have somebody 
from the business side itself. There 
are so many persons. I should not 
like to name anybody. In this coun
try alone you will find a dozen people 
who have a long experience of this 
shipping Industry. So far as cur 
officers are concerned, they might be 
very intelligent. They might have 
strong commonsense. But to suppose 
that every officer who is an IAS or 
an ICS shall have all the wisdom in 
his head and can be depended upon 
to discharge all sorts of works, whe
ther it is commercial, business 
administrative and all that, is a pre
sumption of this Government to 
which, of course, I can never sub
scribe.

188 A LSD.—7.
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[Shri Rajendra Singh]
Now I  come to the Shipping 

Development Fund. Shri Raj Bahadur 
has just now said that it is the func
tion of the Government to lay down 
the terms and conditions. I do agree 
that the Government cannot absolve 
itself of the responsibilities of laying 
down the conditions and terms but 
then it can be put like that that con
ditions and terms laid down by the 
Shipping Development Board should 
have the approval of the Govern
ment. It can come round the other 
way. But if the conditions and the 
terms originate from the Government 
side, then again the whole atmosphere 
is vitiated. The same old horse is 
there. It will yield no results for 
which we are so much anxious.

The matter which has touched me 
most—I had occasion to be in the 
Joint Committee and mostly I was a 
silent participant . . .

Mr. Chairman: Silent?

Shri Rajendra Singh: . . .  the thing 
that struck me most is the failure of 
the Planning Commission and of this 
Government. It is widely supposed 
and I was one of those who thought 
that our Planning Comniission has a 
very comprehensive knowledge not 
only of our economy, but also of our 
social life and whatever policy they 
formulate and whatever allocation 
they make, they make on deep con
sideration. But, so far as the ship
ping industry is concerned, I feel with 
a real sense of regret that the Plan
ning Commission could not compre
hend—I have also given a minute of 
dissent—and could not properly 
appraise the situation. Many 
speakers have pointed out that every 
year we have to part with Rs. 150 
crores of foreign exchange. The 
whole wortd knows in what crisis of 
foreign exchange we are. Just to 
plug this gap what was needed was 
to make very large allocations. From 
tea our earning is something like 
Rs. 130 crores of foreign exchange. 
If we divert one item of that foreign

exchange earnings, we caa have here 
and now nearly 6 lakhs of tonnage. 
Six lakhs of tonnage will not simply 
meet the gap in our fulfilment of the 
Second Plan, but at the same time, 
we can acquire additional food lafchn 
of tonnage which will save 50 per 
cent of the foreign exchange that are 
frittered away every year. You can 
ask, where you will find it. I  am 
just now quoting before you the 
criminal way in which this Govern
ment has wasted our foreign ex
change. From 1954-55 to 1958-57, 
amounts to the tune of Rs. 100 crores 
have been wasted. Wasted in what? 
Wasted in fruits, vegetables, provi
sions, oilman stores, spices, oilseeds, 
tobacco, vegetable oils. When an 
industry, so vital not only for the 
second line of defence of the country, 
but for the very speedy development 
and sustenance of this nascent demo
cracy, what do we do? A  sum of 
Rs. 100 crores spoiled on fruits, and 
vegetables. That is the performance 
of Mr. Patil’s Government. That is 
also my Government. Any way, that 
is the performance of the Treasury 
Benches.

Mr. Chairman: Peoples Government.

Shri Rajendra Singh: During this 
period Rs. 25 lakhs of foreign 
exchange have been dumped in 
sugar.

Mr. Chairman: The hon. Member 
will have to conclude in two or three 
minutes.

Shri Rajendra Singh: Before I con
clude, I should like to tell a few 
words to my friends who have made 
fun of shipping as the national second 
line of defence. I feel and say with 
all sense of responsibility and res
traint that those who do not subscribe 
to the view that merchant shipping is 
the second line of defence, of course, 
are trying, consciously or uncon
sciously I cannot say, to import in 
this country second line of subver
sion. With all due respect to them,
I would urge upon the hon. Minister
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tHat foreign participation should not 
be allowed at least in this industry. 
As there is no time,—

Mr. Chairman: There are a large 
number of speakers.

Shri Bajendra Singh: I conclude
Sir.

Shri D. C. Sharma: Mr. Chairman 
I welcome the imaginative —

Mr. Chairman: I will have to ca’ l 
the hon. Minister to reply at 4-30. I 
think the hon. Member will continue 
himself to ten mir.i’tes.

Shri D. C. Sharma: Fifteen minutes.

Mr. Chairman: As far as possible.

Shri D. C. Sharma: Look at this 
big book.

Mr. Chairman: For want of time.

Shri D. C. Sharma: I congratulate 
the hon. Minister Shri Patil on his 
very very, imaginative and realistic 
approach to this problem. But, 1 
wonder by what law enunciated by 
any sacred book it has become 
criminal to take vegetables, fruits, and 
by what law it has become criminal 
on the part of a Government to sup
ply its inhabitants with vegetables 
and fruits. I think it is very legiti
mate for any human being to take 
vegetables and fruits and it is very 
legitimate on the part of any Gov
ernment to supply the inhabitants of 
the country with as many vegetables 
and as much fruit as they need. 1 
think, to say things like that shows 
a criminal intention on the part of the 
speaker.

I was submitting . • •

Shri N in ym okn tty  Menoa
(Mukandapuram): No, no. After all,

there must be an intention: not cri
minal.

Shri D. C. Sharma*. I was submitting 
that this Bill has been called a monu
mental Bill. No Bill is monumental 
The results only which are produced 
can be called monumental.

Shri Narayanankatty Menon: On a
point of order, Sir, the hon. Member 
has said that the speaker preceding 
him has got a criminal intention. 
Whether he meant it or not, I would 
like to know whether it is in order 
to say that an hon. Member has got a 
criminal intention in speaking what
ever may be his original intention.

Shri D. C. Sharma: I think my 
friend is in an obstructive mood today. 
Therefore he should not be taken 
seriously.

Mr. Chairman: Anyhow, to use the
word criminal rather casts a reflection 
on the Member. The use of such 
words may be avoided.

Shri D. C. Sharma: Sometimes I us# 
the words with inverted commas.

The word criminal used with invert
ed commas loses the sting.

Shri Narayanankatty Menoa: The
word criminal with inverted commas 
becomes more objectionable. Ordi
narily criminal has got one meaning. 
It is more objectionable when a Pro
fessor uses it.

Shri D. C. Sharma: I  am submitting
when I use the words with inverted 
commas, they lose their sting. I do 
not accept his view.

What I was submitting was, this 
Bill has been described as monu
mental. Bills are not monumental 
Only the results which they produce 
after some years can be described as 
monumental. I pray to God that this 
Bill should bring about such results 
as may be monumental. Therefore, I 
call this Bill a significant Bill. I f  
lias been called a momentous Bill. 1 
think the beginning cannot be called 
momentous. The Bill is significant
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and I hope that a time pastes, as we 
gather more strength this may become 
momentous. These are noble words.
I hope the Bill w ill produce those 
noble results, which we all aim at

I would say that much has been said 
about merchant shipping as the second 
line of defence. Much has been said 
of our country being a maritime 
power. I would submit very respect
fully to my friends that before we 
learn to run, we must learn to walk 
Before we call ourselves a power or 
before we can think that this is going 
to be the second line of defence, 1 
wish that our marchant navy should 
be enough for the needs of our export 
trade, should be enough for the needs 
of our adjacent trade, and should be 
comparable with other countries so far 
as our overseas trade is concerned. 
H u t is the modest beginning which 
we are going to make. After we have 
got that, I will be very happy if our 
merchant shipping can also become a 
very good adjunct of our defence. 1 
think we should not indulge in flights 
of imagination when we are discussing 
this Bill. Of course, I agree with the 
hem. Minister that we want our coun
try to be a maritime country. I do 
not want to repeat what Shri Tanga- 
mani said, but as he said we had 
glorious maritime traditions, and all 
those traditions have suffered on 
account of neglect, attrition and so 
many other things. We want to revive 
our traditions.

The hon. Minister has been right in 
consulting the Defence Ministry, the 
Commerce Ministry and so many 
other Ministries, but I would also 
request him to consult the Education 
Ministry, because the maritime tradi
tions of this country will not be pro
duced by these Bills, but through 
education. Education must help us so 
that our country can become a mari
time country in the real sense of the 
word. Mahatma Gandhi said that 
Indian shipping had to perish so that 
British shipping might live. I  think

Indian shipping has got to live now 
so that maritime traditions may flour
ish again in this country. Unless we 
have maritime traditions, we cannot 
become a maritime power. People 
who think of power first and maritime- 
traditions later are putting the cart 
before the horse. Therefore I want 
my country to become a maritime 
country. I know other things will 
follow. It will become in good time 
a maritime power and a solid adjunct 
of our defence forces.

Now I come to certain provisions of 
the Bill. I  would respectfully submit 
that one National Shipping Board is 
not enough. There should be some 
subsidiaries at least of this Board, 
and there should be regional divi
sions. Unless we have that, the 
Shipping Board which is 'going to be 
advisory in its nature and which is 
going to look after the development 
of the shipping industry will not fulfil 
its purpose. After all, we are now 
attempting regional development in 
so many things, and I do not see any 
reason why we should not divide 
India into so many zones for the pur
pose of shipping, to attempt the 
regional development of this maritime 
industry.

There is a provision: “such other 
matters arising out of this Act as the 
Central Government will refer to it for 
advice” . I think this sub-clause is 
very dangerous because it means that 
this National Shipping Board Is not 
going to have any function in its own 
right. It is going to have only those 
functions which will be doled out to 
it. I  would like the National Shipping 
Board with its regional branches to 
function in its own right as the cus
todian of the shipping policy and the 
shipping development and the ship
ping possibilities of this country.

We have been told about the deve
lopment of shipping and the registra
tion of Indian ships. I  think what lias 
been said in this Bill is a distinct
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improvement on what has gone before.
I believe It is a development in the 
right direction, and I submit that we 
should not quarrel about percentages. 
We know when we quarrel about per
centages we get into trouble. What 
happened when we were fighting for 
the country’s freedom? We started 
quarrelling about percentages and the 
result was disastrous for our country. 
In shipping we have started quarrel
ling about percentages, 60-40, 75-25
etc. This mathematical calculation will 
not lead to the development of the 
shipping industry. I would therefore 
submit that this should be left as 
flexible as possible. Government 
should decide it from time to time as 
the exigencies of the case require, as 
the necessities of the situation re
quire. Government should be left 
free to decide it.

On the one hand there is the pro
position that we should keep our 
shipping free from foreigners. Senti
mentally I am with that proposition, 
but when I come to think of it in 
terms of practical politics, in terms of 
our own resources, I think we should 
not fetter the hands of the Govern
ment by saying that we should have 
this percentage or that. We should 
try to leave the hands of the Govern
ment free. I know the national Gov
ernment representing national inte
rests is going to do those very things 
which will promote our country’s in
terests, and will not do anything which 
will lead to any kind of disaster or 
any kind of ignominy to our country.

We are going to appoint a Director- 
General of Shipping for the purpose 
of exercising or discharging the 
powers, authority and jurisdiction con
ferred or imposed upon him by this 
Act. I would have liked the hon. 
Minister to tell us definitely what the 
functions of this Director-General are 
going to be. We are going to have 
this great authority who is practically 
going to be responsible for the admini
stration of this measure. Of course 
it is said it would be in the rules, but 
the rule-making power which is given 
to the executive is not always to the 
advantage of the country. In an Im

portant and vital matter like the ap
pointment of the Director-Gtajeral at 
Shipping we should have been told 
what exactly his functions are going 
to be, and if he is going to be assisted 
by a large army of subordinate officers 
how the functions are going to be 
divided between one officer and 
another. We should have liked to 
have a complete picture of that, and 
I hope the hon. Minister will give a 
complete picture when replying to 
the debate. That is because I believe 
that the Director-General is going to 
be the linch-pin of the whole thing. 
The National Shipping Board and 
everything else will revolve around 
this personage, and I would like to 
know what kind of functions this 
gentleman is going to discharge and 
how he is going to be recruited, what 
kind of qualifications he is going to 
have etc. All these things should 
have been given to us.

I agree that we should try to have 
a man of experience who has also some 
technical qualifications. In India what 
we are doing today is that even for 
technical jobs we have only admini
strative personnel with administrative 
experience. There may be some ad
vantage in that, but I think for a 
technical job of this kind, we must 
have a man who is at least 60 per cent 
technical and 40 per cent administra
tive.

Shri Raghnnath Singh: Again he is
at 60-40.

Shri D. C. Sharma: I would say
this is very essential.

A  lot has been said in this Bill 
about the Shipping Development Fund, 
but when one reads it, it does not 
inspire much hope in the mind of 
anybody. Of course, there are defined 
sources of revenue for the Fund, but 
the unknown factor is only this: “such 
other sums as may be received for 
being credited to the Fund”. What 
are these sums? Again—

“the amount of such grants as 
the Central Government may 
make for being credited to the 
Fund”.
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M  kn.
A ll these things are unpredictable; 
all these things are in the region of 
the possible. As some of my hon. 
triends have said, you cannot build a 
big merchant navy if all these things 
are left vague. We want to know— 
of course, it is given in the Planning 
Commission’s Report—about the pro
vision for these things. There should 
have been some definite allocation for 
this. There should also be some pro
vision so that we can think that the 
provision of loans etc. can lead us to 
the enlargement of this Fund in order 
that we can think of the future more 
hopefully. From what is given in 
clause 14, I think the Shipping Deve
lopment Fund will be a fund which 
will lead to the development of 
merchant shipping at a snail's pace, at 
a very slow pace; it will not lead to 
development at that pace which all of 
us want and all of us are eager about

Again, there is the National Welfare 
Board for Seamen. I would say that 
this National Welfare Board for 
Seamen should be a Board in the real 
sense of the term, namely, for the 
welfare of seamen. I have some ex
perience of welfare officers working in 
other places, and the only welfare 
they aim at is their own welfare. 
What they do is always to go on hang
ing round their officers.

Pandit K. C. Sharma: Charity
begins at home.

Shri D. C. Sharma: I want that it 
should begin at your home also.

I  think that the National Welfare 
Board for Seamen should not be a 
Welfare Board in name only, but it 
should be a Board which is going to 
make the life of the seamen very 
attractive and very comfortable.

In the end, I would say this much: 
no country’s merchant shipping or 
any other kind of shipping is built as

a result of private efforts but as a 
result of government subsidy. We 
should be very clear in our minds 
about this. I f  we think that any 
private company or any set of private 
persons can build it, we are utterly 
mistaken. Therefore, I would say to 
the Government that they should be 
very generous in giving subsidy and 
help to the shipping industry. I want 
that Government should give bounties 
or cheap loans to ship-builders; they 
should give subsidies or loans to ship
ping companies; they should employ 
national ships for the carriage of 
government owned or government- 
controlled cargo; they should purchase 
ships on government account and sell 
them cheaply under some kind of hire 
purchase system; they should appeal 
to shippers to use national ships; they 
should offer—of course, something is 
being done in this direction—tax con
cession and depreciation allowance to 
shipping agencies; they should also 
reserve as much of the coastal trade, 
as much of adjacent trade and as much 
of overseas trade for our national 
ships as possible.

Unless this is done, this Bill will 
not achieve its objective. If all these 
things are done, I think this Bill will 
become both monumental and 
momentus.

Shri Harish Chandra Mathur (Pali): 
The hon. Minister of Shipping may 
feel that he is in a very comfortable 
position because he has been listening 
to conflicting views on the floor of this 
House, arguments which cut against 
each other. But I  think he owes an 
explanation to this House for the 
greater conflict which has taken place 
within his own being. The Govern
ment have gone almost into a com
plete metamorphosis in particular with 
respect to the most vital part of this 
Bill, regarding foreign participation.

I can understand conflict between 
one Member and another, but we 
would certainly like to be enlightened
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•bout this conflict which has gone 
within the Government themselves 
and the reasons responsible lor this 
metamorphosis. In these days of 
scientific researh, we know of certain 
biological changes which go to change 
a boy into a girl and a girl into a 
boy. But it appears to me that a simi
lar interesting process has gone 
through and Government have com
pletely changed their complexion. I 
hope Government will take -us into 
confidence and tell us what prompted 
them to come with the Bill as they 
originally came to this House and 
what has happened since then which 
has persuaded them to completely 
change the policy in this particular 
respect.

Shri Morarka (Jhunjhunu): Joint 
Committee.

Shri Harlsh Chandra Mathur: I
think it would be only legitimate for 
the Members of this House to pre
sume that it is the Joint Committee. 
Of course, the Joint Committee was 
an absolutely independent body of the 
Members of this House and the other. 
They had their view, but it is obvious 
that the attitude of the Government 
has undergone a complete change in 
this respect and this complete change 
on the part of Government had to a 
very great extent, if I  may be permit
ted to say so, influenced the decision 
of the Committee.

I am not, as a matter of fact, com
mitted to any view in this respect. 
Also, I have not the least doubt in 
my mind that Government were all 
the time prompted by the best of 
national interest It would be a cruel 
joke on the part of any Member of 
this House to say that they had sabo
taged national interests and had 
opened the floodgates of foreign parti
cipation. Maybe, they had provided 
for such foreign participation, but even 
such foreign participation, I  am sure, 
was with a view to help in the deve
lopment of our national economy; the 
very best of the interests of the coun
try was at thair heart Nobody on

the floor of this House will so presump
tuous or unreasonable as to impute 
any motives to the Government in tM« 
respect. But certainly the Government 
owe an explanation to this House and 
we are entitled to know the story of 
this complete transformation.

As a matter of fact, we have listen
ed in the Joint Committee to the 
evidence of very responsible persons 
for whom we have respect. I do not 
want to say anything which may be 
considered disparaging to the persona
lity of the individuals who were good 
enough to appear before us. But 
having said that, I have also no doubt 
in my mind that, as in this House, the 
evidence is also very sharply divided. 
It is not a very happy thing that ever 
since this Bill was published and 
made known to all people a sort of 
vicious propaganda and, I am unhappy 
to have to say, undignified lobbying, 
started canvassing different view
points—though it must be said that 
everyone who talked was talking in 
the best national interest. Those who 
wanted foreign participation said that 
they wanted it because it was neces
sary in the best national interest; 
those who wanted to shut out foreign 
participation always made out a case 
that they were doing so in the best 
national interest, because foreign 
participation will not be in the inter
ests of the country and it will bring 
the foreigner in a very basic industry 
and an industry of a special character. 
So many ghosts were raised before us 
about this foreign participation. Effort 
was made to frighten us about the 
situations which might develop in 
international conferences. We examin
ed all these matters and have 
come to the definite conclusion that 
participation will have no such dis
advantage and with the safeguards 
which we have provided in the Bill 
there is absolutely no danger to the 
national interests.

Of course, we would not like foreign 
participation to come until and unless 
it is very necessary or is wanted In 
the best interests of our country. I  
would like to understand from the 
hon. Minister how is it that h« feels
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now that foreign participation is not 
necessary.

When we started discussing this Bill, 
our difficulty was about foreign ex
change. But it is not only foreign 
exchange that is so very difficult but 
if we give any credence to the latest 
reports . . .

Mr. Chairman: The time is short
and very limited and I would request 
the hon. Member to conclude soon.

Shri Harish Chandra Mathur: Sir, 
I  will rush from point to point in 5 
minutes’ time.

Shri Nath Pai (Rajapur): That will 
be slippery.

Shri Harish Chandra Mathur: If we 
give any credence to the latest reports 
from the Planning Commission, it is 
about our internal resources that we 
are in difficulty. What about our in
ternal resources so far as this industry 
is concerned? I am not interested in 
whether we are going to have any 
foreign participation or not; I am not 
interested in whether we are going to 
give authority to the private sector 
or not. But, it is of the utmost im
portance to every Member of this 
House to know, in view of the latest 
assessment of our internal resources by 
the Planning Commission, how we are 
going to fulfil not only the belated 
targets which ought to have been ful
filled much earlier, but going to have 
much more. Therefore, I wish some 
light is thrown on this subject.

I do not want to say anything 
against those people who are already 
in the trade. They have done their 
very beat. We are prepared to give 
them credit; they have rendered some 
national service; pioneering work has 
been done. Of course, nobody will 
deny this—and they themselves will 
not deny this—that they did it for 
their own personal interests and for 
their personal profit as well.

We have already accepted mixed 
economy. We do not want to shut out

private enterprise altogether. I do 
not speak of nationalisation. J only 
wish that Government should take the 
opportunity which is before it now 
and have a sort of a Corporation in the 
public sector which will give a real 
fillip to this industry. I  aay this 
because of the context in which we 
find ourselves. There are very good 
reasons to permit foreign participa
tion in a larger measure. But, if for

* any reason, we are not going to allow 
foreign participation, at least there 
should be no reason why we should 
not float a Corporation.

Again the question will be raised, 
what about our internal resources. 
But there are circumstances when we 
can get good loans, when we can get 
good credit and there is slump in the 
shipping and ship-building industry. 
We can take the best advantage of it.

I asked the witnesses who appeared 
before the Joint Committee two per
tinent questions. One was, ‘Can you 
tell me whether during these 5 years 
any new entrant has come in’? The 
answer was, ‘No’. Further cross-exa- 
mination brought out that it would 
not be possible for any new entrant 
to come in easily. So, the same situa
tion will be continued and no new 
entrant will come in and we will have 
to depend entirely on those people 
who are already in the trade. But, 
if the Shipping Corporation comes in 
and gives a great fillip to this, we 
may take advantage of the situation 
which is at present available to us.

1 will touch very briefly in one 
minute each on two other points. I 
would like to refer to them purposely 
because I have mentioned them in 
my short note of dissent. I will point 
out something about this Develop
ment Fund. This Development Fund 
is nothing very satisfactory as it is at 
present; but maybe we are in such a 
weak position that we cannot afford 
to do better and more. I  wish that 
we can really make a much better
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use of this Fund il we do something 
in the public sector.

I  have tabled a small amendment 
under clause 60 asking lor the reser
vation of 50 per cent, of the amount of 
this Fund to be utilised for the public 
sector.

I asked another question of those 
witnesses whether they can tell us if 
we can invest our amounts in any 
better enterprise in the public sector 
than in shipping because we are gett
ing a ready profit and we have to 
provide little investment to get the 
ships and we have got the freight in 
our hands. You have not got to deve
lop your business because Govern
ment business itself will give all that 
is required.

In the Joint Committee also I parti
cularly raised a strong point regard
ing this Shipping Board. I was very 
emphatic that the Chairman of the 
Board should be a non-offlcial. When 
1 was so emphatic about it, my mind 
was absolutely clear that this Board 
has got no executive duties to per
form. On the floor of this House cer
tain friends have suggested that the 
Director-General of Shipping has got 
all the powers in his hands. When 
you are going to have a Director- 
General of Shipping, he will have all 
the powers. He is our creation and 
we must trust the Director-General 
of Shipping. The Shipping Board 
cannot take away the functions of the 
Director-GeneraL This Shipping 
Board is a much higher body and I 
cannot understand how my friends 
suggested—even such a learned friend 
as Shri Guha—that it was absolutely 
infructuous. I think the vastest 
powers have been given to the Ship
ping Board to advise on all matters 
and to bring its pressure to bear. 
By its very constitution, the Shipping 
Board is such that it will guide the 
policy and give directions on which 
the Director-General of Shipping will 
function. I  do not think the Ministry 
can be strong enough to ignore the 
advice of the Shipping Board. Let

us have a little confidence in our
selves.

How can non-offlcials take on them
selves the executive responsibility? 
Immediately we take that responsi
bility, we completely change our 
character, our own position. We 
cannot take the responsibility.

Mr. Chairman: The hon. Member 
will please conclude now.

Shri Harish Chandra Mathur: Just 
one word about the non-official chair
man. Since I was very emphatic then, 
I owe an explanation to this House 
because I have revised my opinion. 
When I strongly advocated a non
official as the chairman of the Shipping 
Board, I definitely had in my mind 
that we will be able to give a great 
status to this Board by having a non
official as the Chairman. I even said 
that the Minister need not be the 
Chairman and that we want some 
other non-official. But the more 
thought I have given to this matter, 
the more I have pursued developments, 
I feel that it would not be advisable 
for any Member of Parliament to be 
appointed as the Chainnan of this 
Board. You will see the trend in this 
House has always been that even on 
statutory bodies even in the Univer
sity Senates anybody who is going to 
represent this Parliament must be 
elected by Parliament and there should 
be no nominations by anybody. If 
you introduce this system of having 
Members of Parliament nominated as 
Chainnan of the Board or particular 
bodies, I am afraid it is going to have 
a demoralising effect on those who 
are appointed and also on those who 
are not going to be appointed. It is 
the reason why I strongly suggest that 
no Member of Parliament should be 
appointed. If you change the charac
ter of this Board and if you say that 
there is an element of election, then, 
I will have no objection to a non
official being elected as the Chairman 
of the Board. But, I am strongly and 
stoutly opposed to any Member of 
Parliam ent being appointed as the 
Chairman of this body or that body.
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This House has got a sovereign charac
ter and that sovereign character will 
be materially affected by that.

Mr. Chairman: Shri Basappa. I
will ask one more speaker to speak 
and then call on the hon. Minister.

Shri Nath Pal: There are so many 
of us.

Shri Braj Baj 8infh (Firozabad): 
Nobody spoke from my party.

Shri Baghunath Singh: Three people 
have spoken from the Party.

Mr. Chairman: Order, order. After 
Sardar Iqbal Singh, I will request the 
hon. Minister to reply. Mr. Basappa 
will finish in ten minutes.

Shri Basappa: Sir, at the outset I 
may say that I am at a disadvantage. 
Firstly, there is this time restriction. 
The other disadvantage from which I 
suffer is that my name and the name 
of tny hon. friend Shri Dasappa sound 
similar and because of that also, I am 
at a disadvantage. It does not matter. 
My senior friend has spoken much 
about what I wanted to say. I have 
also gone through the evidence 
tendered by these eminent men before 
the Joint Committee and the minutes 
of dissent of the hon. Members. 1 
have also listened carefully to some of 
the speeches made here since yester
day. I see a lot of divergence of 
opinion on foreign participation and 
the House is considering that question 
very seriously. I will take up this 
question of foreign participation a 
little later.

Recently we passed the Navy Bill 
whereby the laws relating to our 
military ships were framed. It is only 
legitimate that the Merchant Shipping 
Bill should also come to regulate the 
laws relating to merchant ships. When 
we are discussing such an important 
Bill as this, our minds go to the past 
glory and the adventurous spirit that 
our people had in the past. I do not

want to indulge in that. Since, Mr. 
Chairman, you are coining from that 
part of the country, I touched upon 
it. After the reorganisation of the 
Mysore State, it has a coastline of 
about 200 miles. Once upon a time 
the Vijayanagara Empire carried on a 
lot of trade with Arabia and Egypt 
and the interest evinced in these things 
by the people there is well-known.

Shri Achar (Mangalore): You could 
have allowed a representative from 
that side to speak.

Shri Nath Pal: Very good. This is 
the best thing you said during the 
whole year___ ( Interruptions.)

Shri Baj Bahadur: That is the best 
thing that you too said.

Shri Basappa: I am sorry my hon. 
friend Shri Achar does not know that 
I am representing his point also here. 
Recently, we were taken to some naval 
exercises in the Arabian Sea. The 
traditional people living in the coasts 
would go in their small boats to dis
tant seas and catch fish. It shows the 
rich tradition behind them. This kind 
of past glory of our mercantile ship
ping was almost killed during the 
British regime. I do not want to go 
into the various reasons.

The present position is that we get 
only six per cent, of the overseas 
trade. About Rs. 160 crores is being 
spent on freight charges and other 
things. I f  we have our own ships, we 
have been told that we can earn about 
Rs. 160 crores by way of foreign 
exchange and all that. So, we have 
to develop our own shipping. There 
are difficulties of foreign exchange and 
capital has to be raised. But this Is 
bound to come. According to our 
Plan, our trade is increasing and we 
have to carry the goods In our own 
ships. Some interest is evinced in the 
VLzag shipyard now. There is also 
the talk of the second shipyard. You 
know the West Coast is vary much
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suited to that and this will enable our 
mercantile shipping to prosper more. 
The hon. Minister told that we had 
taken note of the fact that it was our 
second line of Defence. But somehow,
I could see that Shri Patnaik was not 
satisfied. What all he wants is not 
probably included in the Bill. He 
meant perhaps that the ships should 
be built in such a way that at the 
time of war we can make use of them 
for war purposes also. I have no doubt 
that the Minister has got this in view 
and that will be put into practice. When 
I say that the development of ship
ping has not progressed as much as 
we desire, I do not mean to say that 
the existing shipping interests have 
not played any part at all. Mr. Wal- 
chand Kirachand and others have 
played a glorious part. In spite of all 
the help given by the Government by 
way of a low rate of interest, per 
cent., loan of 80—85 per cent, of the 
capital for buying a ship, 40 per cent, 
development rebate, etc. the perform
ance has not been satisfactory. We 
have a target of 20 lakhs for Third 
Plan and I do not know how far we 
will be able to reach that. In the 
Third Plan we will be requiring about 
Rs. 300 crores for shipping—about 
Rs. 00 crores every year. It is not 
easy.

When we talk of foreign participa
tion, we must have all this in mind. 
People speak of national interest and 
all that. Do we lose the national 
interest? I have got here before me 
the evidence tendered by no less a 
person than Shri Ramaswami Muda- 
liar. He has been Dewan of my State 
and he could have spoken about the 
national interests a little earlier to 
1947. (Interruption*.) Not that I 
decry him. He was asked a question 
while giving evidence as to whether 
he would be willing to have the new 
interests come in. The reply was that 
they had suffered in the past. That 
shows the vested interest or the selfish 
interest of the existing shipping indus
try. Now, about the loan, Govern
ment has to guarantee the loan. We 
borrow from other countries. There

may be ups and downs in the freight 
rates and so we cannot guarantee such 
loans at all. If loans are forthcoming, 
it can easily be done. But it is not 
desirable to take loans in a large 
measure when these things are not in 
the core of the Plan.

Mr. Chairman: He should please
conclude now.

Shri Basappa: In a minute, I will 
conclude. So, there is this sort of a 
monopolistic tendency which we should 
not allow. We have the controlling 
interest. Only 25 per cent, will come. 
Why not welcome it? That is the 
point which I want to stress. In this 
happy affair, the communists and the 
capitalists seem to be going together. 
Perhaps one thinks: let this happen 
here and then we can nationalise while 
the other says: make hay while the 
Sun shines. Government cannot allow 
such things to go on. There must be 
the controlling interest and foreign 
capital can help. That way lies the 
economic prosperity of this country.

Shri Nath Pai: May we make a sub
mission? This morning, the Speaker 
indicated that the debate might go 
on, if the House agrees, till 5.30 p.m.

*Shri Raghunath Singh: No, no, only 
till 5 p .m .

Shri Nath Pai: We were present
then.

Shri Raghunath Singh: There was a 
suggestion, but it was agreed to sit 
only till 5 p ,m .

Shri Nath Pai: I do not know why 
my hon. friend Shri Raghunath Singh 
should develop a fear of my speaking. 
Is he afraid that his arguments will 
be demolished?

Mr. Chairman: The understanding
was that the general discussion must 
conclude today, and the clause-by- 
clause consideration should be taken 
up tomorrow. So, the general discus
sion must be over today.
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[Mr. Chairman]

1 shall now call Sardar Iqbal Singh, 
and th»n 1 shall call the hon. Minister 
to reply.

Shri Braj BaJ Singh: May I submit 
that nobody has been allowed to speak 
from the Socialist Party?  This morn
ing, the Speaker said that the time 
may be extended by half an hour.

The  Minister  of  Parliamentary 
Affairs (Shri Satya Narayan Sinha):
That would include the reply of the 
Minister of Transport and Communi
cations also.

Shri Nath Pal: It can be extended 
by half an hour, and we can sit til! 
5'30 p.m .

frwra :

vx fsrsr qr sqpr % 
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sft $$  Tfr $ ŝrrt A ?V̂.hi 
*Tff *rr̂rr f 1 A ̂  aft ̂ ff  snt 
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ip rft 3  n r  fft f i n i i w  t t

|  'jprrr snrra *r f  |  f r  3ft
f w M i  f t  $ * f * S F « f t i t f t  
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#  * T V T T - f a i r  ^  «r g q r t  ®[7T
^  fatrr 3tt *m  1 ^ sr* w sr spt 
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*ptt *rpr *rf $̂r f% fq ^  ?n?ff # frH# 
3 T fT T  « f t ^  t o  ? f t r  ^  ?ft»ff # 
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[ T O R  *C T T ? T  f % | ]
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fr tti< n T O ? r  ^ T ^ ? f f %  * r s r t t 5
^  i t » v  « f t r  eft ^  v f F T f m  «rr 
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I  i

Shri Naashlr Bharachm: Are we
sitting till 5.30 p.m.?

Shri Bra] Baj Singh: May I submit 
a word? We have been discussing this 
Bill for about eight hours or so, and 
nobody has been allowed to speak on 
behalf of my party, namely the 
Socialist Party. We have got a definite 
point of view to place before the 
House, and it is there in the minute 
of dissent also. Therefore, I would 
request that I should be allowed to 
speak for about ten minutes. This 
morning, the Speaker was also pleased 
to say that if the House so wished, 
the time could be extended till 5.30 
p.m. I want only ten minutes.

Shri Nath Pal: If we speak, the
Minister will get the benefit of some 
more opinions. He will be the bene
ficiary if there are more speakers.

Shri Naushir Bharncha: The Speaker 
was pleased to say that if the House 
wished, it could sit till 5.30 p.m.

Mr. Chairman: I want to know how 
long the House is willing to sit.

Shri Nath Pal; Till 5.30 p.m. In the 
interests of such a Bill as this, we are 
prepared to sit as long as you want. 
After all, we have been sent hare to 
sit and work. So, why should we 
shirk?

Shri C. K. Bhatteeharyya (West 
Dinajpur): Sir, we have heard so
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many speeches on shipping that by 
this time everyone of us has almost 
become half shipping experts. Let the 
debate be concluded now.

Mr. Chairman: According to the
earlier understanding the hon. Minis
ter was to be called at 4.30. I  think 
I must call the hon. Minister now to 
reply to the debate.

Shri Nath Pai: Let us know, Sir, if 
the Minister agrees to our proposal to 
sit till 5.30? May we know if he has 
any objection to it?

Shri Braj Raj Singh: As a matter 
of fact, Sir, a definite point of view 
is to be put forward by me on behalf 
of my party. I have not been allowed 
to speak at all.

Mr. Chairman: We are not concern
ed with individual Members.

Shri Braj Raj Singh: I am repre
senting my party here. Here we are 
concerned with parties and not Mem
bers.

Mr. Chairman: I think enough time 
has been devoted for the general dis
cussion on this Bill. I now call upon 
the hon. Minister to reply.

Shri Braj Raj Singh: Then in pro
test, Sir, I must walk out. ( Interrup
tion)1. I  was to put forward a definite 
point of view.

Mr. Chairman: Order, order. I have 
called the hon. Minister.

Shri Jagdish Awasthi (Bilhaur): 
Sir, I also walk out.

Mr. Chairman: Order, order. Let
us come to an understanding. How 
long will the discussion go on, and 
when should I call the hon. Minister 
to reply?

Some Bon. Members: We will sit 
till 9.30.

Shri 8. K. Patil: I think immediately 
after K iri Braj Raj Singh I will reply 
to the debate.

Shri Nath Pal: Are we to threaten 
to walk out to be given a chance to 
speak?

Mr. Chairman: The House is not 
concerned with ‘walk-outs’ ; that is the 
concern of individual Members.

Shri S. K, Patil: I do not want that 
at the end of a good debate anybody 
should walk out; they should all walk 
in.

Mr. Chairman: We are to sit till 
5-30. The Minister will perhaps 
require at least 40 minutes. There
fore, after Shri Braj Raj Singh I will 
call upon the hon. Minister to reply.

Shri S. K. Patil: If after Shri Braj 
Singh I am called upon to reply I will 
have enough time to speak.

Shri V. C. Shnkia (Baloda Bazar): 
Sir, are we going to allow Members 
to speak in this House under the 
threat of ‘walk-out’?

Shri Nath Pal: That amounts to 
insulting the Chair.

Mr. Chairman: Let there be no more 
reference to ‘walk-outs’. Shri Braj 
Raj Singh.

m m *  ftnj : swrcfa- 
>t wfd+Ttf v m r?  far 5'r 

1 1 v  t o  *rr# fcm t
*  *lr huh f  1 ^  jwtrt
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^
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[ * t i r * T r o f a f ]  
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fair 11 *!•, b». srfircrcr a>t t ^ 1 
T ft qr ?ft £0 srf^m ?tt ftirr *ntr 1 1 

^ t t t t  far^jff fr Tsr ^?ft $ €Tr \ nftr- 
5rt qr, ^ t  fr $s€t | htt sfeRra

i t , ? - ?  3 * f t * r q f c r c r t  T t
^  5(t ^ t  | ? 5t%?tct qr 1 tf 
fa # < ^ T  T T r l T  =^Tf?TT ^  f T  q f f t  f f 4 %

arT f*n^: ^  ^  M  q̂ rr
arr fH  =rrffr ^nfr fm r r

3«r>r q-#, ^  n T f  T ft  a r
^ f% r T  f > T T  f r  f H  ^ > T  Tt 5 T 1 W

t ^ f t q f t w t  %  ^  h  s h t t  m ,  = r r |  t  
^ f r  ' p f t q f a r  f t  t t  f r ^ f t  1 T f r  a f t
*r«rf T s r  T f t  |  ^ f r  ?r»Tm |  f T  T f r  
q r  T t  f , r. ; T  ^  t t ^ tt I  f r  ^ f t  
^ s f t q f a r t  t t  ^ r r r  f T ,  ??t t t  aft t t  |
T f  ITTJRTT I  fT  <5ft qsftqfaTt % 3TTTT 

srrr fr vĵ TTt ^ftrtq^ft ^ ff  T^Tt I T f  

^Tf^T t  f r  ^ f t  *jaft ’ ft !TT anr I

« ft  T ^ T W  f t l f  : f * T  ^ > r  T t T t  T t  
^ T f f r  t  1

• f t  W ® r m f  f a f  : ? T T > f t  T t ^ T T l f  
jt  f i r  « r q r  %  m r r r f  T t ,  ^ ? t  %
T F r f r r t  t t  aft ^ c t t t  |, ^ j T t  T f t  vs
> T T %  I T f T  BTTcTT I  f r  f* T T ^  ^ ? T  T T  
t i  H t  T T t ?  W T T  % Z  3  w  a i i w r  t  I 
# f r  ^ f r  ^ ? T  T T  3 ? T J T  ftc T T  % ,  %  t f r  
fJT T T T  S T T T T T  f ^ 5 T f  f r  T f T T  aTRTT |  1 
^ f r  ^ f r  ^ p T  T T  S T T T T T  W J ftT  % ,  t f r  t f r  
T f  *PTTT T ? T T  ^ t  ^ 5T T  a rT T T T  I ^ ? f t
f r r f f r  q?T f t  a r e f t  I  f r  T f  *f  ^
T T T T  %  J R T T  T t  tft  T T t ?  f >  ^ T T , 
T t  T T t T  fr T ^  T T  S T f  t ft  T ^ t ?  f t
anr 1 TPft ffr  ?Rf fr ^ft qrr «nr 
t ? T  t ^ t  ^ f r  w r  T t ^  1
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n ft  % wrr n r s«rt*r v t imfr
fTfft $ * f  WHWT ^  f  1

w r *r«mT * f  35?tt | fa  w r *rro- 
1 J 5 V  3  w  W R  %  S T S R  f  f s m %  f t ;  
f *  n r ^ft»r v t  tm T  $ i # 
fa fo r  TT r̂r ^ t t  ? fa  * m  q-arr w  

f t  s i f t  $ i n r ^ p  ^  far%
t o  f> *ro?ft I  far fa s  3s ik  n f*r 
s r *  f « r a s f  f  ^  * r r * t  
srr? i srar sra  % fa<*r

f * T T ^  ^ I f T *  ? d H  ? 5  3 f r  f  
fa  f*T w f t  'TK h ^  I * f f  ^

f*% srcpr f a  fa<r *prt ? *j<-q ^pr 
* f  |  f a  * ? r  ~tM  5p> s t f f ?  %  #  * m t  
«r3ft fr^PT? i f *  % ?r>ff % t r t  ?t 

f r * m r  ^ r f f q -  i

45  m r  f * r r f t  * s * f t  n  ? r f r ,  
S T ^ R K T ' f t  %  ^ s f m '  K  5 H T  I ^ T  
> i w i  v t j t  ^  T m r f r w f  n  < p t h  ^  q r ^ -  

| <nfa ftrrt ̂ nm ft fa fa t %
*pt wcT^aRH- % farr *m T fo r  5 

f * T  * F U T  ¥ ?  %  ^ T T #  %
Tm , 'r fe p f r  f*r»r*r  ^  
^ rn f 1 f*r ^ 3% fat? vqrf #' *rk 

4  n̂T®r?iT $ ^ r  xmrpft *t * f
T̂5T? f?TOT ^T TO T  I  | *T3T f f̂tr 

^ f  *TRT 3IT tfW t ^ fa  f*T w f t  
5 * r * t  ' T W f f a  z f t ^ P T T  * r t  * T O 5 T  < ? T H

fin r* fa  VITOT W3f f*TTt JJĉ r

m  1 s r t v r V
**H?T £ fa  JT$ wvz  ̂ sft «TT TfT | ̂  ?K«FR 

*T5r?r jftfinff % i f « T T ? T  |

$  $$ &  t #  **r $  vrfr
f a  «TT?T f a n  5TRTT ^ V fffa  f W  ^T

n wrsrpfr srr^ % tt^t ^  f?fffr 
3prffa«it «frr ftnr % rrmfrvf 
^ * m f  Tfe'TiTxi 

188 A  LSD—8.

^  ^  ^  trmzt jttrt  ̂
TT̂  fa*rf®T % fatr ?np̂
^ ^fa^r ?m?f ?ft ^  ^ini ^ fa  xrrf̂ nc 
%r ^  ?ft fa?r % far*; ? 

vn & ^  jprfsft «fti % fcft «ftr
ft^ ft  % fHTT 3ft fa  f*T6T
^  jfr  ^trt =arr̂ t £ ? 3R 
i^t % wWf vt nr «rm <pt f^mr ft 
5TR7it fa  nr#' w k  *R?rr «ftr <mr 

?ftn 5RH TT«? ^  «rk &V<nfiw1i 
^  T̂?rrf ?^ft | ̂  t  ^  nnr «mT 
irV r 5p?H ^ r  « f t r  n r v t  w i  1 

*rr̂ r VTwrsKTT nr | 

fa  f W R  n r P m  $  ^  f^ft-w 
f̂tf?r PRffx<T ^ 1  ^  qr

JTft JT? ^  fa  iHfe %ft»T #  ^  5TTW 

WhTT^rql TT «Ftf ?nr 5T?t T|nT^|

# ^ f t  3Vtrmf?r f t  ITT fa^ift ^fl»TT% 

5t 1 nr*pr w ^ f f a w  f>rr, t o  

T T ^ h m ^  5>tt u tr nr «Pt

S W  *TT# T̂«r #  ^PT %
^»ft 1 smr t o r  ̂ wt 

im  fw n sr?t ̂ r ?w?ft eft ̂ r # r»r 
*̂p q f^  vmttsm ^  t t  r̂% 
r̂fTTT qf sprir fa*rr srro 1 far ?̂ rrt 

m  sft ^rft f? w  i  *n| ^  r̂q 
apt ftTOer ft xftt faHt ifrc ^  
ft f?̂ RT ft, zn srar Tt fâ r m swttt
1 1 ^rrw^nr? *Ptvtf iTipftfT̂ cr 
jftRr ^t *R?ft | *flr ar̂ t firar̂ r 

^nfr T̂ ft t ^
?00 «Ft *T5t ft, a* 'Ft ^
%% 1/1 f t  m * ?  ^ r  ?r?t f t ,  3 P T i f f

rTTt% «(ft =̂ Heft T|»ft ^
q f  fcrfrn sijjfflTq £fo ^  ^r# ̂ tht n̂ft 
1 1 xjir jrr^^r | fa  % ^ ft ’f^ft- 
qf?r ??r 3̂ r? * ft

$  fa  ftRft crd% ^  M r n  i v $ t
qr r̂fV '̂fT *̂rr ^  *rtr fa f̂t 'jĵ t- 
qfwf vt vtf ffwr  ̂ftrar amr anr fa
yg5 ?rt»ft vt q f  t r tr  |  %(\* *r m  $  f a  rv$
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[  #  w«Rnr ]

H> WTT ISUMM 1m

*KX *1$  % fa&ft 73ft fft
f a «m  -«nf^T t n  w*mrrr f  ft? 

*r? ^>ft ^  9Rnmr ? > ^  ^  
1«n^rr g f r  faf'm **?$■ % * t
W H  % fan qftrPP VTCTt^R T-T̂ TT 
r̂rfjftr tr «w  w p t  t t ^ w ^  ?>rr 

^r^tT q3̂  w?rrarr f̂ rfq̂ r f^m^t 

f r  T5TT %Q?t 'r fw  ^ t  r̂mT | ^*Rft

grsn ^  ^  *rw  1

Shri S. K . P atil: Mr. Chairm an, Sir, 
I am grateful to the hon. M em bers of 
this House for the v e ry  keen and live 
interest that they have taken in this 
v ery  v ita l subject— our m ercantile 
m arine. A s I said w hile m oving the 
motion fo r consideration of the B ill, 
for the first tim e in the history of 
our free country w e are open
ing a register o f our ow n ships.
That in itself is v ery  significant and 
v ery  im portant and that should 
enthuse all right-m inded persons. I 
must not take the time of the House 
by dealing w ith  em otional sentiments. 
I shall im m ediately come to the 
criticism  that has been offered.

Criticism , by and large, has been 
constructive and has been if I may say 
so, m otivated by one single objective 
that India must have its national ship
ping as b ig  and as form idable as possi
ble. Therefore, I attribute no motives, 
no m atter from  w h at quarters those 
criticism s arose, and I shall very  
o b jective ly  rep ly to several points of 
criticism  that have been raised.

F irst and forem ost is the am end
m ent of m y hon, friend, Shri Tridib 
K u m ar Chaudhuri, w hich is to be 
voted first, because he w ants that the 
B ill should be recom m itted to the Joint 
Com m ittee on account of the several 
d e fects1 th at he has pointed out and 
th e fact that the functional and execu 
tiv e  authority  should have been vested 
in the N ational Shipping B oard that 
w e  are providing fo r in this B ill. He

know s v ery  w e ll that w hen the B ill  
came first before the House, there w as 
no mention of an y National Shipping 
Board. There w ere  emotions in the 
country, and v e ry  n aturally  indeed, 
that w hen the shipping is expanded, 
it shall not be the sole prerogative o f 
the G overnm ent or any officer appoint
ed by the Governm ent, but possibly 
the shipping policy should be shaped 
in a representative character b y  
representatives o f this country, of this 
country or outside. T hat sentim ent 
w as righ tly  expressed and the G overn
ment saw that it w as th eir duty to 
respond to that sentim ent, because 
thereby w e shall m ake a beginning in 
regard to the ultim ate ob jective w hich 
hon. M em bers have got in view.

Hon. Members must rem em ber that 
just as shipping cannot be built in a 
day, even the functional and execu 
tive authority of shipping cannot be 
built in a day. That also requires 
experience and some time m ust elapse. 
Possibly w ith efflux of tim e, a fter five 
or ten years, when w e have built up 
our shipping, when w e know  how to 
conduct shipping, a tim e m ay come 
w hen w e m ay have an auth ority  o f 
that character, not of one man, but o f 
a board of that description. B ut a 
beginning has to be m ade and that has 
been done. I assured the House and 
I repeat that assurance once again that 
it is the desire o f G overnm ent that in 
a ll p olicy m atters affecting the m er
cantile m arine, the advice o f the 
N ational Shipping B oard w ill be 
accepted. Therefore, th ey need not 
think that because it is an advisory 
body, it w ill not be effective. V e ry  
v ery  unfortunate expressions w ere  
used, that it is an im potent and use
less body which should not have been 
created at all. A ll  those m isapprehen
sions w ill be rea lly  laid at rest w hen 
they know  w hat exa ctly  w e  propose 
to do, so far as this National Ship
ping Board is concerned.

A  lot of m eaning w as given  to  it, 
w h ich  rea lly  is not conveyed b y  the 
actual words. M y hon. friend, Shri
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D. C. Sharm a, who m ade a very  nice 
contribution to this debate— I hope he 
is attentive— referred to clause 5 of 
the B ill lik e  a professor, who concen
trates on a particular thing, being 
thoroughly oblivious about things 
w hich are round about. He referred 
to sub-clause (b) w hich says:

“ on such other m atters arising 
out o f this A c t as the Central 
G overnm ent m ay refer to it for 
advice.”

He does not know that there is a sub
clause (a) also to that clause. There
fore, the m eaning of it is this. I do 
not w ant m erely to score a point 
against m y hon. friend. But I may 
point out to the House that although 
the words used m ay be few, they are 
v e ry  significant words in sub-clauses 
(a) and (b). M ere words do not mean 
much. Sub-clause (a) says:

“T he Board shall advise the 
C entral G overnm ent on matters 
relating to Indian shipping, in
cluding the developm ent thereof.”

That means that in regard to e v e ry 
thing that comes w ithin the purview  
of this Act. it is the right of the 
National Shipping Board to fram e the 
policy and advise either the D.G. Ship
ping or the Governm ent accordingly. 
B y  convention and by practice— I hold 
out that assurance on the floor o f this 
House— w e shall m ake it a practice 
that the opinion given b y  such a re 
presentative influential body generally 
w ill be accepted by G overnm ent for 
a ll purposes. Sub-clause (b) says “on 
such other m atters arising out o f this 
A ct as the C entral Governm ent may 
refer to it fo r advice” . There are some 
m atters w hich suo motu the Board 
can take up— all those m atters which 
are provided in 461 clauses; all of 
them  w ill be sections o f the Act, when 
the B ill finally gets th e assent o f the 
President. B u t those things which the 
B oard cannot take up suo motu, they 
are w ithin  the com petence o f the G ov
ernment. In those cases Governm ent, 
under sub-clause (b) w ant to make

another offer to the Board. Even when 
the m atters are not hundred per cent, 
w ithin the scope of this Bill, even 
when the matters are outside the pur
view  of the Bill, we shall send them 
for the consideration of tire Board. 
Therefore, it should not be thought 
even for a moment that because G ov
ernment wanted to create some kind 
of board in order to satisfy the nation, 
and, therefore, they have done it. Our 
purpose is that the Board should be 
the precursor to the future boards. 
W hat w e envisage is to give a lot of 
experience to this board, and that is 
w hy this section has been introduced.

Therefore, I do not agree with my 
hon. friend, Shri Tridib Kum ar 
Chaudhuri, who wants the recommital 
of this B ill to the Joint Committee for 
that purpose alone. We are very 
anxious that it should be enacted into 
law, so that we shall start our register 
as early as w e can, so that next time 
I shall have the proud privilege to 
come here and say that so many 
Indian ships have been brought on the 
national register of India. That 
exactly being the case, I do not want 
that this kind of dilatory tactics like 
the recommital of the B ill to the Joint 
Committee should be resorted to.

Having disposed of that, now let me 
come to the other points that have 
been raised. Now a lot has been 
said,— out of the 23 speeches that have 
been delivered, I think about 20 of 
them— about 25 per cent and 75 per 
cent, and the Government has been 
blamed. M y hon. friend, Shri Parule- 
kar, whom I know  for many many 
years— he was in another Legislature 
for ten years— an able parliamentarian 
as he is, when he found that there is 
nothing in the B ill that can find fault 
with, he w ent to the old Bill, because 
something must be done and some 
obstacle must be placed against the 
Government; he went to the old Bill. 
If you cannot run a live horse, then 
try it with a dead horse. That is w hy 
m y hon. friend came and said: w h y 
such a retrogressive measure is being 
enacted? He used all adjectives and
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accused the G overnm ent. N ow  I am 
not here in defence o f the G overn 
m e n t It is a dead horse anyhow. 
Nobody can run it.

Shri N ath Pal: W ho is the dead 
horse?

S h ri S . K . Patil: The old B ill. The 
hon. M em ber seems to be v e ry  anxious 
to run aw ay w ith  it. W hat I am 
tellin g is this, though m any people 
asked: did G overnm ent realise the 
im plications of clause 12 o f the B ill 
and all that, to w hich m y hon. collea
gue has adequately given a reply. I 
can further add one thing. It w as not 
for any developm ental or promotional 
purpose or anything that Governm ent 
brought in this clause. It w as m erely 
for the sake of bringing the ships on 
the Indian register that p articu lar pro
vision w as made. Now, it m ay be 
wrong.

B u t m ay I ask you another question, 
and that is the additional reason that
I am giving. N ow I cannot run aw ay 
saying that I w as not responsible for 
this, for G overnm ent is a continuous 
thing, no m atter w hat M inister was 
in charge of a B ill at a particular time. 
Now supposing there is a ship w hich 
belongs hundred p er cent to somebody. 
For the m atter of argum ent, let us say 
it comes into the Indian register. 
Now, do you kn ow  w h at is the m ean
ing of com ing on the Indian register? 
Not only has it to fly the Indian flag, 
but it w ill be subject to the Indian 
law s; everything. That m eans that 
w h atever profit it makes, it w ill be 
here in this country. T hey w ill have 
to pay 14 annas or 13 annas in the 
rupee, w h atever m ay be th e rate. It 
has go t to  do w h atever the G overn
m ent o f India or th e D. G, Shipping, 
ordians fo r i t  A ll these conditions 
are to be satisfied. I f  a fool, if  I m ay 
use that w ord, if  he, in spite of all 
these conditions, w ants to com e on our 
register, I cannot rea lly  understand 
w h at ty p e  of a m an he is. I f  I am 
calling him  a fool, if  there is any

prospective m an w h o re a lly  w anted 
to come in that fashion please do not 
m isunderstand me.

17 hrs.

W hat I am tellin g you  is this that 
if anybody w h o w as the draftsm an of 
that particular clause heard that 
along w ith  other priv ileges that w e  
have got, v iz .,  developm ental, prom o
tional. that w e  w ant to g iv e  money 
etc.,— w e are not giv in g it, w e m erely 
say that such a  man comes on the 
Indian R egister and subjects him self 
com pletely, hundred per cent, to the 
Indian law s of shipping, subjects 
him self to the financial law s of the 
country and subjects him self to all the 
prohibitive law s that from  tim e to 
tim e w e shall prom ulgate in order to 
regulate our Indian shipping then 
what is w rong? W here is anything 
wrong in it? I do not understand it. 
In the end and in the balance of things 
w e ultim ately decided that it should 
not be so, but w h y  should anybody 
come and say that if  such a provision 
did exist before, it was retrograde 
provision, it w as a bad provision, it 
w as some kind of a concession that 
was given to the capitalists and all 
that kind of things? W here do all 
these fanciful ideas come into this 
argum ent? I do not understand it at 
all.

Now, having said that w hat is the 
trouble? Y o u  ask me, “W hy this 25 
per cent and 75 per cent?” M any 
people m ay have m ade it a kind of 
rom antic thing, th at there is som ething 
about this 25 and 75 per cent, that 
there is som ething v e ry  unholy, som e
thing w hich is inside and w hich they 
did not understand. I shall exp lain  i t  
T h ere  is nothing rom antic about It. 
T here is nothing Tioly or unholy about 
it. A s w as a lread y p a rtly  explained 
b y  one of the speakers, S hri Barm an, 
who w as the Chairm an of the Joint 
Com m ittee, it so happened in 194? 
that when w e  form ulated our national
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shipping p olicy m any people who wer» 
not nationals o f India— b y  that I mean 
Pakistanis and not th e  Englishmen and 
the Am ericans— held some shares in 
some of our shipping. It w as difficult 
then and it w ill I k  difficult for another 
ten to tw en ty  years because they are 
still there to exclude them. Therfeore 
if w e  m erely  m ake the law  that unless 
hundred per cent shares are owned 
b y  Indians th at ship cannot be brought 
on the Indian Register, even if  there 
is one per c^nt share that is not held 
by an Indian, according to that defi
nition, that ship w ill have to go off the 
Indian Register. Therefore, the ques
tion arose as to what should be the 
amount of sym bolical representation 
or percentage that should be kept in 
order that the ship could be called an 
Indian ship and can be capable or 
eligible to be brought on the Indian 
Register. It was then thought that 
75 25 is enough because 25 is the 
farthest margin. It is not that 25 per 
cent shares w ere there, but they
thought that 75:25 was the fair m ar
gin. T hat is how  the 75:25 came and
not because that any capital was
coming.

M any hon. friends refer to one thing. 
It is their stock argum ent that we 
have this provision of 75:25 and how 
much capital came w ith  that 25 per 
cent being there. We did not expect 
any capital to come w ith that 25 per 
cent. It was a notional, a sym bolical 
25 per cent that w henever w e wanted 
to do it, it  should be 75 and 25 per 
cent. It w as not accepted in order to 
attract any capital at all. M any sug
gestions have been m ade here. M y 
hon. friend, Shri Raghunath Singh, a 
v ery  v e ry  sincere friend of Indian ship
ping talked w ith  emotion. The emotion 
w ith  w hich he talked, if  that can be 
shared b y  everybody, I am quite sure 
that in ten years’ tim e w e shall have a 
form idable m ercantile marine. But 
m ay I tell him  that these provisions in 
the other A cts also, w herever they 
exist, i f  I m istake not, I am  talking 
subject to correction, th at Italian A ct 
w here th e .provision is  66*33, out o f

that 33 not one share has been taken 
by anybody. It is there on th e  statute 
but Shipping being a very v ita l thing 
and subject to the regulation of a 
national country in  every possible w ay, 
we can pass an ordinance by which 
it w ill make it prohibitive for anybody 
to have anything to do w ith our 
Indian shipping. Therefore the for
eigners do not come and buy your 
shares or indulge in the equity capital. 
In the Italian A ct the provision is < 
there for 86‘33, but if I mistake noi 
nobody has taken advantage of i t  In 
the United States of Am erica, t ie  pro
vision may be for 51:49, but nobody 
has taken advantage of it. These pro
visions, as I said, are notional and 
sym bolical provisions, m erely because 
the hundred per cent should not be 
stated in the statute. Therefore, they 
make it like this. It has no meaning.
It is not intended that any foreign 
capital should be attracted and so in 
Italy, in the United States and any
where for that m atter foreign capital 
has not been attracted.

Often references were made to 
Panama and to Liberia. They have 
got 4 million and 7 million tons. Do 
you know what they are? They are 
tram p ships. They are under the 
Panam a or the Liberian flag because 
they have no taxes and because many 
people come there from anywhere. If 
you have got the money and if  our 
Governm ent and our Finance Depart
ment is kind enough to allow  you to 
take that money outside the country, 
please go and buy a ship in Panama 
or in Liberia. They are ships which 
are not subject to those national laws 
by which shipping in India and for 
that matter shipping in any progres
sive country is governed. Therefore, 
to refer to Panama and Liberia, to 
these tramp ships, objects of conveni
ence, and tell us that they have been 
able to build, is not correct. They 
w ill build up, because, there, people 
from all over the globe go and invest 
their money in Libe*ia or Panamt 
ships because they can have shlpt 
which are not subject to the law s of
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taxation in those particular countries 
and they are free to roam in the seven 
seas wherever they want. Therefore, 
any comparison with Liberia or 
Panama is out of question and Irre
levant when we are discussing the 
national shipping of this country.

Y o u  w ill ask, how  can you  reach 
the target. T hat is the fear of e v e ry 
body, a v e ry  genuine fear. Those who 
have been the proponents of the 40:60 
and so on, I really  thought, had some 
kind of an idea that some foreigners 
are com ing w ith their 40: 60. M ay I 
say in all hum ility, even if you m ake 
40:60 or even if you m ake 49:51, I 
think no sane man from  anyw here 
else w ill come and put his capital in 
equity capital in shipping know ing 
p erfectly  w ell that it is a vital indus
try  of the country subject to the ju ris
diction of the national Governm ent 
and it can be changed w ithout any 
international interference overnight? 
Therefore, it is not expected anyw here 
in this w orld  that equity capital w ould 
come.

Som etim es the argum ent is made, 
because we suffer from  some kind of 
ideas, that because the communists 
say something, it m ust be opposed, if 
the capitalists say something, it  must 
be opposed. But, it is by a strange 
coincidence that w e have got today, 
because for different reasons altoge
ther, the communists, capitalists and 
everybody else, and the nationalists 
have come on the same platform . Is 
it a fau lt? It is a good thing that 
they have come on the same platform . 
There is nothing w rong about it. It is 
not a question. People ask these 
com panies w hich are already operating 
there. T here are about 30; four or 
five m ay be sligh tly  big companies. I 
am ta lk in g  of th e present shipping 
companies. T h ey  never brought this 
75:25. T he 75:25 per cent ratio was 
brought by the Government of India. 
Therefore, they clutched at it and they 
said that that ratio should remain. It 
is not that the capitalist ratio was

brought in or the communist ratio was 
brought in. Merely because the capi
talist or somebody else said it and the 
communists also said it, therefore it 
becomes bad: nothing of the kind. 
What I am saying is this.

Shri Harish Chandra Mathur: May
1 ask the hon. Minister to refer to the 
evidence which wag given by those 
who are in shipping for a long time 
and who are supposed to have a great 
knowledge of shipping? Why were 
they apprehensive that foreign capital 
will come?

Shri S. K. Patil: I m ay te ll m y hon. 
friend that I w ill refer to that. I 
have been M inister of Shipping for 
the last, m ay be, three or four months. 
But, I have been associated w ith 
Indian shipping all m y life time. 
Therefore, I know  w hat shipping is, 
w hat those people have said. Som e
times, there is a f e a r . . . .

Shri Harish Chandra Mathur: T hey
arc all dunces.

Shri S. K . P a t i l : . ..  .because there is 
recession in the world today. N early
2 m illion tons of shipping has been 
laid off. Therefore a fear has been 
created, an unnatural fear, which has 
really  no legs at all. T he fear is theTe 
that possibly some of those ships 
which have been laid off, because they 
have nothing else to do, m ay come 
under the cover of equity capital and 
they should not come. It is a fa r 
fetched fear. T here m ay be the fear 
and th ey have got a right to express 
that. I do not find fau lt w ith them.

In the interests of national shipping, 
I am going to ask a question of myself 
and every Member should ask himself. 
In a matter like shipping whether you 
call it a maritime country or a mari
time power—Shri Goray says, why is 
Shri S. K. Patil afraid that he should 
not call it a maritime power—he was 
bold outside, but he has become a very 
dumb lamb inside when he sits in this 
House—it is because, words do not
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m a k e  anybody b rave  or otherwise. Call 
it w h atever w a y  you  like, I m erely 
w anted to have a distinction between 
a pow er and a country, that w e do 
not do it  w ith  a n y  idea of going and 
attackin g anybody. It is m erely for 
our purposes of trade and commerce. 
T hat is w h y I used that expression: 
not for any other purpose.

I m ay say, in an industry as vital 
and as delicate as the shipping indus
try, w h ere w e  w ant to discuss our 
rates, discuss other things, discuss 
w hat particular advantage w e shall 
g iv e  to a friendly country, or what 
advantage w e  shall receive from  a 
country, when w e have got to sit in 
the Shipping Lines Conferences, w e 
must speak w ith one voice before 
international opinion. A t a time like 
that, if  w e have got any participation 
of this description, naturally you have 
to appoint more than one people, two 
or three people. Y ou  cannot alw ays 
say, take capital, m ake them share
holders, do not g ive  anything. Our 
Com pany law  lays down that when 
you take any equity capital, corres
pondingly you have got to give some 
share in the administration of that 
com pany also. It is not fair, it is not 
honest, it  is not m oral for us to say: 
you bring the equity capital, but no 
director w ill be yours; you w ill have 
no participation w hatsoever in the 
m anaging agency, and so on and so 
forth. It is not right. W e do not w ant 
any foreign capital in the guise of 
equity capital to come into Indian 
shipping. This 75:25 is m erely intend
ed to be notional or sym bolic, it does 
not m ean anything. I as a M inister 
sometim es fee l that if anything comes 
within this 25 per cent I w ill be very 
jittery, I w ill have to take in some 
directors and so on and so forth. 
Therefore. I w ill see to it that within 
the 25 p er cent no capital comes. It is 
not intended that capital should come. 
Does m y friend Shri Raghunath Singh 
v e ry  seriously suggest that in a m atter 
so v ita l as shipping, w e w ill a llow  it?

Som e people say that some offers 
have been made, but surely if some

offers have been made to them, th ey 
can be made to the Governm ent o f 
India that they are prepared to come 
on 49 per cent participation. No such 
offer has been made to the G overn
ment of India or anybody in the mat
ter of shipping. It is problematical 
that it may happen, though we keep 
our doors open. Besides, remember 
that w e have to operate under the 
company law. Certain things can be 
done only by a two-third majority, 
and therefore a two-third majority is 
guaranteed under 75-25 because it is 
three-fourth and one-fourth. There
fore w e have kept it because it is 
notional, symbolic, and in keeping 
w ith the shipping Acts of all progres
sive countries, and there is no danger, 
not even the slightest danger in 
accepting participation which is 
notional. There is no danger and
that is w hy it was accepted.

M any people have made fervent 
pleas that they want to invest Govern
ment with powers. If they want they
can do so. As a representative
of the Government, if it were
not a democratic Government, I 
would have been glad of the 
supreme confidence of the House in 
investing the executive with these 
powers. I am sure we have deserved 
it by our performance, and therefore 
it would be an unwise Minister who 
would not take it when there is a 
tendency on the part of the hon. 
Members to invest the executive with 
part of the pow er which naturally 
belongs to this House. I am not reluc
tant. If you want to do it, do it. So,
I assure m y hon. friend Shri Raghu
nath Singh that if he really wants 
that the Government should have 
such power, we shall have it, we shall 
use it judiciously, not that w e are not 
using our powers properly, but surely 
it must not be forgotten by anybody 
in this House that the Government us 
not anxious to have it. If we really 
w ant it, w e have got the right to come 
to you, amend the section and get all 
the powers we need. If, in spite of 
that, you want any particular powers 
should be given to the Governm ent, I
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gm  not reluctant to accept them. 
Therefore, I am  m e re ly  saying that on 
that ground there should not be any 
difference of opinion.

B u t 1 sh all w arn  this House again 
and again. S everal Hon. M em bers 
including Shri P aru lek ar have 
said th at shipping is the second 
lin e of defence. W hat they 
m ean b y  it I do not know. S hri Patnaik  
repeated that sentim ent a dozen times, 
but he did not te ll us a single thing 
as to w h at w e should do in order that 
it m ay becom e a second line of de
fence. I do not th in k he w as thinking 
of foreign participation. He thought 
there w as som ething in the structure 
or construction of stability of a ship 
w hich u ltim ately m ust conduce to its 
being used as a second line o f defence. 
T hat w as the idea, and that should be 
the idea. There is nothing w rong in 
it, because sometim es even m erchant 
shipping is used in the convoy for 
carrying things. M y hon. friend Shri 
Bharucha said th at at D un kirk it did 
w onderfu l w ork. It did w onderful 
w ork  because there was the B ritish 
N avy  to support it a ll along. It is not 
that it did it b y  itself. Even if  a 
D unkirk arises— and God forbid  that 
it should arise— and if  for that you 
think that our m erchant shipping 
should h ave  some kind of turrets to 
launch guns etc., and that the floor 
should be strengthened for that p u r
pose, I can assure the House that 
those precautions have been taken. If 
ligh t guns have to  be m ounted on our 
ships in any em ergency, lik e  the m er
chant shipping of any progressive 
country, it can be done. I f  b y  that 
is m eant the second line of defence, 
it is th e second lin e of defence, be
cause it  brings food, it sends food, it 
brings m aterials, it  sends m aterials. In 
that sense, it  is a  second line of de
fence. It does not need ah y  lengthy 
argum ent to p rove th at it is a second 
line of defence. A ll  precautions that 
are  necessary are taken in order that 
our ships m ay be o f th e standard so 
that in the even tu ality  o f w a r they 
could b e  a ctu ally  used as fighting

vessels sufficiently Strengthened a n d  
reinforced so th at th ey cfen hold tu r
rets fo r  ftring gvihs. W e hafve con
sulted the N avy, w e  h a ve  consulted 
the com m erce departm ent; a ll th e  con
cerned departm ents o f the G overn 
m ent o f  Incite have been consulted, 
that w e  should have this arrangem ent.

T herefore, all these distinctions b et
w een 25 and 75 per cent, 40 and 60 p e r 
cent or w h atever it m ay be are un 
real, because if  you look at it ob jec
tively , it has no m eaning, because w e  
do not go b y  th at and w e  do not w a n t 
capital to come in that w ay.

M y hon. friend and m any other hon. 
friends used tw o big expressions. I 
m yself w ould  h ave  used them  if  I 
w as not a M inister. B ut because I am  
in it, I have the advantage of k n ow 
ing som ething about it. T ake this Rs. 
150 crores of foreign exchange. D o  
you mean to say  that a ll this 150 crores 
is a on e-w ay traffic, that you w ill h a v e  
150 crores of rupees tom orrow ii  w e  
have the ships? There are ships o f 
other countries. The m erchandise is  
going to and fro. Some of them w ill 
say: *We w ill sell our goods, but w e  
w ant that it should also go in our 
ships’ and so on. Then w h at about th e  
things w e are exporting? M any 
countries w ill say: 'We w ill b u y  these 
goods, but w e w ill not take them  in 
you r ships; w e  w ill carry  them  in 
ours’. That means it is a m atter o f  
m utual accommodation. Countries 
have got to sit together in these L ive r 
Conferences and decide w h at is th e  
percentage according to the num ber 
of ships they h ave  and the quantum  
that has to be given.

Therefore, this inflated figure o f 150 
crores is a v e ry  deceptive figure. E ven  
if you  have th e ships tom orrow, these 
150 crores w ill  not com e in y o u r  
pocket.

A nother m isapprehension or a  k in d  
of im agination that seems to be in  
everyb ody’s m ind is th at it  is o n ly  
money, the foreign  exchange, th a t
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com es in th e w ay. I f tomorrow, the 
shipping is ' availab le, 2-1(2 million 
tofcs, as I sa id  In m y  speech— and I 
would b e  a proud m an w ith a ll those 
ships aggregating 2-1 ]2 m illion GRT—  
it 'would not be possible to  use it. To 
have it em otionally is one thing and 
to have it actu a lly  is another. W hat I 
am  sayin g is a different thing. It 
is not enough th at you have the 
foreign exchange and the internal 
hioney to acquire the ships. W hat 
about servicing those ships? What 
about m anning those ships? When 
you find that even in such a limited 
sphere, you have not got the Masters, 
the M ates and others for running the 
Ships, if  a ll of a sudden you get a 
hundred ships, w hat w ould you do? 
Unless you get the Masters and all 
those people who are required for 
manning the ships, you w ill never have 
a m ercantile marine.

Therefore, I am impressing on this 
House that w h ile  w e  w ant to increase 
the tonnage, it m ust increase along 
with the services, along w ith the per
sonnel that w e have to train from  the 
beginning. A s m y hon. colleague 
pointed out, w e have got the Dufferin, 
Bhadra and Mekhala and some other 
arrangem ents. Those arrangem ents 
have got to be doubled, trebled and 
quadrupled of 5,000 people, a ll the 
required men who w ill be able to 
m an our ships.

Therefore, the m ere chance that we 
w ill get some loan or other assistance 
and w e w ill be able to bu y th e ships 
is not enough to run the ships. W e 
have got to train the people to run 
them. A ll these things m ust go to 
gether.

Shri Harish Chandra Mathur: If
Egypt could run the Suez Canal, I hope 
Shri S. K . P atil w ill be able to run a 
few  ships.

Shri S. K. Patil: Egypt runs the Sues 
C anal w ithout having the ships, and 
if  I have got to run the Suez Canal, 

" I could do i t  T he Suez C anal opera
tion is a  different thing. It is  just like- 
piloting ships in the Hooghly. I  am 
not tninimlsing the importance of the 
Suez Canal. It is a life-lin e  for us. 
But w h at I am saying is this, that 
what w e  have to do is different from 
m erely running the Suez Canal in the 
sense of piloting safely  the hundreds, 
of those foreign ships that come and 
go. It is not as if any man, any c lever 
Minister, im m ediately the shipping is 
available, could do something by a 
magic wand. W hat I am saying is 
not a damper; shipping m ust develop 
by evolutionary methods m ore and 
more, 5 times, 10 times and 20 times. 
Along w ith  that there should be a 
definite process of increasing the per
sonnel that w e want for them. There
fore, all these things are necessary and 
we would not be afraid that our 
Second Five Y ear Plan targets w ould 
not be reached. A s I have pointed out, 
even today w e have got som ew here 
about 6,50,000 tons of shipping actually  
running and w e have got in the n ear 
future the ships that have been 
ordered and are coming. U lti
mately, the gap w ill be 120,000 tons. 
To this I have added another 40,000- 
because some of the ships w ould go  
out of commission because of old age. 
And it gives 160,000 tonnage. That is 
the maximum.

If w e  take one ship to be of 10,000 
G.M.T. w e shall require about 16 ships 
and if they be sm aller we shall require 
about 20 ships. Tw enty ships would 
cost, perhaps, Rs. 20 crores just now 
because the ship prices have gone 
down because the shipping m arket for 
buying is in an ideal condition during 
the last 15 years. Therefore, out o f 
these Rs. 20 crores or Rs. 25 crores, w e  
require only 20 per cent because by- 
paying 20 per cent as the first instal
ment w e get the ships. E ighty per 
cent the ship pays itself because it is 
a foreign exchange earner from  th e  
first day that it is launched. It is possi
ble for us to finish our target of
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800.000 tons w ithin the n ext tw o or 
three years.

I w ould lik e  to te ll the House that 
w e  had an offer of loans o f 100 m illion 
dollars. Perhaps that w ill bring us 100 
ships or more. W e have declined that 
offer because w e do not require so 
much m oney only. W e cannot process 
these ships; w e cannot service them  
and w e have not got the personnel.

Som ebody actually  suggested that 
w e can take money from  loans be
cause it is easy. W e are our own m as
ters in our own country and if w e 
take our loans everybody in the w orld 
knows that India is com m itted to dis
charge its loans w henever th ey be
come due. W e have not become a 
kind of a country w here if w e take 
a  loan w e are not expected to pay. A ll 
the present difficulties that w e find in 
foreign exchange today arise out of 
the fact that w e  are conscientious 
that the commitments that have been 
undertaken have got to be rea lly  hon
oured. Therefore, if  it is only m oney 
that is required for our purpose, surely 
w e need not be shy that money is not 
coming. M oney w ill be forthcom ing so 
far as the fulfilm ent of the target of
500.000 tons is concerned. F or the 
m atter of the fulfilm ent of the target 
o f  2 m illions or 2J millions in the next 
10 or 15 years, by our endeavour by 
the new  B ill and the spirit w e have 
created and by having the open co
operation that the M em bers of this 
Parliam ent w ill be giving us— and of 
the people outside and of those who 
are concerned— w e shall be able to 
build a m arine in less than the tim e 
w e  expect. W e shall be realising most 
of the dream s that are in the minds 
of the hon. Members.

I w ill say one w ord about the Ship- 
ing D evelopm ent Fund. M any hon. 
M em bers— and Shri M athur also— said 
that w h at is the use of this sm all thing. 
It is just lik e  the account in a post 
office of a town clerk or something 
lik e  that. This country is such that 
w e  cannot put Rs. 100 crores in i t  Do 
you see the difference that has been

there. Hitherto, if  w e  kept apart seme 
money and if  w e  did not utilise it it 
was lapsable. Now, w e are creatine 
a Fund w hich does not lapse. It is our 
own fund and irom  tim e to tim e if  
this House is w id e  aw ake, w e can tell 
the Finance M inister if th ey do not 
find enough sum, i f  the sum of Rs. 5 
crores is not d iverted  every  year to 
this Fund, w here is the contribution 
you are expected to m ake to the Ship
ping Developm ent Fund. B y  creating 
this w e are giving an incentive not 
only to the shipping trade, but to 
this House and to the country. The 
Fund shall develop w ith  a ll the sums 
that accrue to it and the loans that 
we get. A ll that w ill be kept in this 
B’ und so that the Fund shall sw ell and 
ultim ately, w e  shall devote it to build 
our own ships w h erever w e  need. 
Therefore, if the amounts are sm all 
they need not w orry  about it. The 
Ganges and the Jam una w herever 
they had begun had sm all beginnings 
and they sw ell when the flood comes.

An Hon. Member: That is all
poetic

Shri S. K . Patil: It is not poetic; it 
is very  objective.

It really  brings me to the end of 
many of the criticism s that hon. M em
bers have made. There are one or 
two amendments w hich I can indicate 
that the G overnm ent would be p re 
pared to accept if the House so desires. 
There are amendments to w hich re 
ference has been made b y  m y hon. 
friend Raghunath Singh. If w e  really  
want that 75 and 25 should remain and 
that no further pow er should be given 
to Governm ent and so on, I am not 
opposed to it although I have not 
pioneered it. Governm ent does not 
desire that any such pow er should be 
given to them. B ut if  the hon. M em 
bers w ant such pow er to be vested in 
the G overnm ent fo r the convenience 
or for other reasons w hich hon. M em
bers have explained, I am  not against 
it. M y hon. friend, S h ri Barman, 
Chairm an of the Joint Com mittee, has 
suggested that in order to adjust the 
ratio of 2:1 betw een the Lok Sabha
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and the Rajya Sabha, the member
ship from  this House should be raised 
to lo u r from  three and that the total 
membership should be raised to six 
from  five. I w ould  accept it because it 
seems to be a v ery  reasonable proposi
tion. There w ould  then be some con
sequential changes because instead of 
21 it  w ill have to be 22. Many hon. 
Members have asked w hy these 21 
have not been defined. It is for the 
precise reason that I am telling. We 
are building precedents just now. Let 
us develop by evolutionary processes; 
let us go very  naturally, by evolution. 
Tw o or three years afterw ards w ill be 
the tim e to see whether these 21 or 22 
should be defined as to w hat it should 
be. For the time being, w e have taken 
the precaution to see that those w ill 
represent the shipowners and the sea
men shall be equal so that it could 
not be said that the capitalists are 
dominating or the labour are dominat
ing or somebody else is dominating. 
We do not expect anything to domi
nate. W hat we expect is dominating 
the domain of our m ercantile marine 
by concentrated efforts by the ship
owners, seamen, Governm ent and 
everybody. B y  these efforts, we shall 
build up a sizable mercantile marine 
which shall be the pride of this coun
try. W ith these words, I request the 
House that it need not go into the 
sm all details and allow the G overn
ment to go w ith this B ill so that next 
time— I mean, next session— when we 
come here, w e shall be able to report 
as to how many Indian ships have 
come on our national register.

Mr. Chairm an: The question is:

“That the B ill to amend and
consolidate. . .

Shri Bachanath Singh: There is an
amendment.

Mr. Chairman: 1 shall put the 
amendment to the vote of the House. 
The question is:

“T hat the Merchant Shipping 
B ill, 1958, as reported by the Joint 
Committee, be recommitted to the 
same Joint Committee w ith ins
tructions to make necessary a l
terations in Parts, II, III and IV 
of the B ill relating to the constitu
tion of the National Shipping 
Board, General Administration 
and the Shipping Development 
Fund so as to confer greater 
powers and executive authority 
to the National Shipping Board in 
the sphere of general administra
tion and the administration of 
the Shipping Developm ent Fund 
and to report by the end of the 
first w eek of the next Session of 
Lok Sabha.”

T h e  a m e n d m e n t tvnx n eg a tiv ed . 

Mr. Chairman: The question is:

“That the B ill to amend and 
consolidate the law relating to 
merchant shipping, as reported 
by the Joint Committee, be taken 
into consideration.”

The m o tio n  w as adop ted.

17.25 hrs.

T h e  L o k  S a b h a  th en  a d jo u r n e d  t i l l  
E le v e n  o f  th e  C lo c k  on  W ed n esd a y , th e  
17th S e p te m b e r , 1958.




